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LOK SABHA

Wednesday, April 29, IQM/Vaisakha
9, 1886 (Saka)

The Lok abha met at Eleven of the
.Clock.

[MR. SpeAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Naharkatiya Fertilizer Project

.+.
Shri Subodh Hansda:
Shri S. C, Samanta:
Shri N. R. Laskar:
Shri Maheswar Naik:

*1233.

Will the Minister of Petroleum and
Chemicals be pleased to state:

(8) whether it is a fact that the
Naharkatiya Fertilizer Factory has
received a set-back due to dislocation
of work on account of the emergency;

(b) if so, how far is has

behind schedule;

gone

(c) the progress of work at present;
and

(d) when it is likely to be comp-
leted?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b). Yes, Sir, The
time schedule has gone behind by
about a year, partly due to the emer-
gency and inctssant rains bui main-
1y on account of the difficulty experi-
enced in connection with the design-
ing of compressor and moving mach-
inery foundations on soil with poor
load bearing capacity.
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(c) A statement is laid on the Table
of the Sabha,

(d) The factory is expecied to be
commissioned by the end of 1966.

Statement

The progress of work on the Nahar-

katiya Fertilizer Project is given
below:—
Survey of the whole area (809.92

acres) for the project has been comp-
leted. Land acquisition is also comp-
lete except for an area of 3 acres.
Compensation amounting to nearly
Rs. 20 lakhs has been paid.

2, 100% of the main factory area
and 60% of the township arca have
been levelled. Out of 29 KM of road
to be built in the factory and the
township area 6 Km have been cuns-
tructed. Out of 900 residential quar-
ters to be built, 216 houses have been.
constructed and service connections
given.

3. B5% of plant design and 35% o
civil design are complete. Out ot
16,000 Rft, of 24" diameter pipe for
permanent water supply from the
Dilli river, 11,600 Rft. have been laid.
1995 tonnes of imported plant and
equipment out of a total of 8000 ton-
nes (approximate) have been received
at site. 705 tonnes are on the way.

4. Formal agreement for the pur-
chase of Natural Gas from Oii India
Ltd. for a period of 10 years, is being
executed, Price for power supply is

under negotiation with the  Assam
State Electricity Board.
Shri Subodh Hansda: I would like

to know whether it is a fact that the
machinery required for this fertiliser
plant is imported through Kandla
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Port. I would also like to know as to
what the difficulties are in importing
it through Calcutta or 'a nearby port
and whether this would not add to
the cost of transport.

Shri Alagesan: I think, we have not
yet gone to that stage. 1 do not know
whether it is going to be imported
only at Kandla Port or otherwise, I
think, the best mode of transport will
be arranged.

Shri Subodh Hansda: I would like
to know whether the ammonium sul-
phate plant that is to be installed there
will be manufactured in our country
or it will be imported from outside
and, if it is to be manufactured in
our country, I would like to know the
name of the factory which will manu-
facture that plant,

Shri Alagesan: We will call for
tenders for the machinery to be
imported. A part of it may be made
here as we have somewhat advanced
in  the manufacture of fertiliser
machinery. So, to the extent we can
fabricate or manufacture them here
we shall go in for Indian-made mach-
inery; but the rest of it we will have
to import.

Shri S. C. Samanta: From the
statement I find that land acquisition
is also complete. May I know whe-
ther compensation has been given and
whether land for land will be arrang-
ed for them?

Shri Alagesan: Compensation
amounting to Rs. 20 lakhs has been
paid., That is mentioned in the state-
ment in the first paragraph.

Shri N. R. Laskar: For the big
increase in our national economy I
am quite sure that this particular
type of industry should be developed
immediately in our country. I think,
of late the Planning Commission has
also realised it. In view of this I
would like to know as to what are
the steps taken to construct the fer-
tiliser units within the targeted dates.

Shri Alagesan: We would like to
have all our projects commissioned
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within the target dates; but, unfortu-
nately} certain events intrude and we
are not alblle to fulfil the targets as
we dej’s[re.l‘ In this case there was the
emergency; More important than
that isjthe soil condition. Suppose, we

put ug the factory on poor soil then
we will have to rue it. So, we are
examjning the soil conditions and

after thorough examination if the
soil is fouhd fit—] think, we will have
to move a distance somewhat away
from thd present site chosen—then
we will pe able to proceed with it.
Shri Hem Barua: May I know if it
is a fac{ that certain imported mach-

ineries for this Naharkatiya fertiliser
plant wgre ultimately found to be not
up to the standard and some of them
did not work satisfactorily? 1Is that
one of khe reasons for the dislocation
of worlﬂ in this plant?

Shri Maxenn: ‘We have
reached that stage at all.

Shri D. J. Naik: What will be the
total cost of the township, when will
the township be completed and what
will be the percentage of the cost of
the township to that of the factory?

not yet

Shri Alagesan: As it is, the estimat-
ed total cost is Rs. 16 crores and the
foreign exchange content is Rs. 69
crores. I do not have the break-up
and the cost of the township separate-
ly.

Shri Bhagwat Jha Azad: The state-
meni shows progress on different
fronts. May I know by what time
possibly the rest of the work will be
completed and once it goes into pro-
duction, what would be its initial
capacity?

Shri Alagesan: This fertiliser fac-
tory will produce 1 lakh tons of
ammonium sulphate and 55,000 tons
of urea. It will be commissioned, as
1 said, by the end of 1966.

Shri A. P, Sharma: In view of the
project being behind schedule by one’
year, I want to know whether the
cost will be the same or it will go
up.
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Shri Alagesan: I only said it is an
estimate. I am not able to say whe-
ther it will go up or not.

1 gnoe fag ;. T & IAT A
37 W[ T TATHHT AATAT AATE |
AAHT F A KT AZ T Ai FIN
# Far wAT Wfge 41 1 a¢ e &7
g1 war i & § ge o g 7

st gagA wfae ;. gfeaa a0 az
2 fr 3drT 2, afEa garer ad aard
0 A€y &, Fqifx a2 T swET A=
aff @gd & AxAT § 1 gEAT &7
g T IT FAT F1 H7F27 AT A4
I AT |

Seqy WENET . W7 7T &7 A9
wTZ I®TA 93 AMA, A1 FAT FFar
e e

Shri Priya Gupta: The Minister

said that there were some soil-bearing
difficulties and some other hindrances
were there. May I know whether all
this was not examined prior to ap-
proving the scheme and what are the
improvised methods to overcome
these soil difficulties and to instal the
machinery and what is the extra
expenditure involved for that.

Shri Alagesan: It is not a gquestion
of extra expenditure. The collabora-

tors were not satisfied with soil
conditions. They wanted a second
examination. We have asked M/s.

Cementation India Ltd. to go into the
whole thing and on their report the
foundation designs will be made by
our collaborators, It is not a ques-
tion of extra expenditure. Supposing
we had gone for a defective site, then
it would have meant extra cost.

Perspective Plam for Education

+

Shri Sidheshwar Prasad:
{’ Shri Mohan Swarup:
Shri P. R. Chakraverti.
Shri Ram Ilarkh Yadav:
’1234.J Shri Bishan Chander Seth:
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| Shri B. P. Yadava:
Shri Dhaon:
Shri Vishwa Nath Panmdey:
Shri D. J. Naik:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a cent-
ral planning group has been consitu-
ted to prepare the broad outlines of a
perspective plan to cover next fifteen
years ;

(b) if so, the composition of the
group and the precise nature of job it
has to perform; and

(c) when the group will go into all
the stages and aspects of education
and submit its report?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). A siate-
ment is laid on the Table of the House
[Placed in Library, See No, LT-2305[
64].

st fagrax waw® ;o dmE, A
wazge ¥ feear man 2
“It will submit its recommen-

dation separately on each issue
taken up for study so that early
implementation will be possible.”

§ @z A A g fEosE wed

uqira'rtrar wer Tqw ¥ 7
What are the chief issues and will
it also go into the question of imple-
mentation?

Shri M. C, Chagla: There are no
specific issues. The idea is that this
working group should think of the
Fourth Five Year Plan and what
shape education should take in the
coniext of the future projecting upto
1080 or 1921. It is a small working
group which meets once in two months
ang considers different aspects of edu-
cation. Working papers are prepared
and we are really thinking of how
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education should evolve in the Fourth
Plan.

oft fedmae wamz © o1, & 3@
FATAAT qr2Ar g fo ¥4 A0 w1 s
1 A &t w Tar g foagveed |
et 7 ag Jwaz Crar qr f4 &g
FGST T ZA TEZ AT €T TAAR F
19 9747 0 gFNT 7 @9 faar s
aE g AP FmEE AT T g
fRaswa 97 fa=ie faar £ a0 afg
frar 2, a1 ag fr At w2 ag=m 21

Shri M, C. Chagla: The question of
expenditure on education was taken
up at the State Education Ministers
Conference and the Conference unani-
mously reselved that the Centre should
be pressed to spend more on educa-
tion. The Kher Committee recommen-
ded 20 per cent to be spent by the
States which they are carrying out.
The Centre is spending 4 per cent as
against 10 per cent. Today, amongst
all the countries of the world, India
is the most backward as far as the
expenditure on education is concerned.

Shri D. J, Naik: From the statement
1 find that there are fundamental
issues involved in the long-term
and short-term development of edu-
cation in India which will be consi-
dered by this group. I would like to
know what are those fundamental
issues so far as secondary education
and primary education is concerned?

Shri M. C. Chagla: The fundamental
issue in regard to primary education
is to attain the consitutional objective
that every child from the age of 5
to 14 years should get free and com-
pulsory education. We are far from
that target yet and the question is
how to implement that. There ara
issues, how to improve teachers’ trai-
ning and how to have necessary buil-
dings for schools. These are the prob-
lems. The issue is clear that we must
attain the constitutional objective laid
down in our Constitution.

About secondary education, empha-
Eis i3 on more colleges, Dbetter
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teachers, more science education,
more diversification, better text-books
and all that. These are some of the
problems,

Shri P, R. Chakraverti: May I know
whether Government appieciate the
fact that in making a broad outline
of this plan, the first thing which is
essential is to remove hierarchy and
introduce a measure of auionomy
and the second is to have a unified
scale of pay for the people concerned
so as to remove frustration?

Shri M. C. Chagla: I entirely agree
with the hon. Member. One of our
objectives is to have uniform scales
of pay for all teachers, but there
the States have to pay. What the Union
Government do is to offer 50 per cent
assistance, but the States have no
resources even to pay 50 per cent
That is one of the big problems that
we have to face.

Shrimati Savitri Nigam: May 1
know whether this working group is
considering how the salaries of the
various teachers will be increased in

. order to provide them with minimum

hasic wages?

Shri M. C. Chagla: 1 have just
told the other hon. Member that we
are offering 50 per cent grant, but
the States have not got the resources.
We are now considering whether we
should do away with these matching
grants and give outright grants to
the States if the Finance Ministry
will agree.

it fora arerw - g A9 F AT
arga F17 § A 37§ e A A
wF T § 7

st o ®o whrer : FAHA F
gz § AT AT F1T dva7 F, AT 79
@ wrde ¥ faar gom 0

ot wo wvo fyadt : gurt W FY
faer azfr ¥ araa ¥ oepefy AT A
Ma R s A ag e £ fw
TaH e faaior oz < w7 faar st
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g AR qrEr afe 2 7 5w T
¥ ag av @ & o wewaw 7 4w
& o AT famre faa & o a e A
FT T F F17 F4 & fag 72w
afz ag, a1 g7 9% 7 % fa=rgon ?

I am referring to the remodelling
of the policy of education.

Shri M. C, Chagla: Yes, we shall
certainly look into it. Education
without character is no education at
all. The working group will certain-
ly look into the questions of student
discipline and character-building in
schools and colleges.

st femm qeamw ;o fwm # v
afaardt i 97 wAr aF w1 Forg
7Y gt @ & 1 & Sy amean g fr
€1 4T T F e foen § arean
& X # «rd =wfaw doem & faar
w7

Shri M, C. Chagla: I do not know
whether any decision will be taken
as regards the medium of instruction.
There is no question of the medium
of instruction in the secondary schools,
because that will be the mother-
tongue. The question is about the
medium of instruction in the univer-
sities. Different States have diffe-
rent ideas, and I do not know whether
it will be possible to have a common
medium of instruction in all the uni-
versities in India.

Shri Ranga: Has the possibility of
the Centre alone giving their share to
the teachers by way of increase in
salaries been considered, especially in
those cases where the State Govern-
ments are not in a position to give
their share, provided the teachers
would be satisfled with the 50 per cent
that the Union Government would be
willing to give?

13328

Shri M. C. Chagla: The difficulty
is this, If we give an outright grant
to one State, the other States will
say that there is discrimination. The
majority of the States have been able
to find the resources and accept 50
per cent grant from the Centre. But
some States, as, for instance, Bihar,
are not in a position to do so. What-
ever policy we follow must apply
uniformly to all the States. We can-
not favour one State as against the
other.

Mr. Speaker: The hon, Member's
question is different. He wants to
know whether the Centre would be
prepared to give their share of 50
per cent, irrespective of the fact whe-
ther the States would give their share
or not, provided the teachers would
be satisfied with that 50 per cent
which the Centre would be prepared
to give.

Shri M. C. Chagla: The hon. Mem-
ber would realise that that would be
an outright grant to that extent. What-
ever grant we may give, and what-
ever be the increase in the salary, 50
per cent must be borne by the States.
That is the present policy, and that is
my difficulty.

Dr. L. M. Singhvi: May I know
whether the committee or group has
already made any recommendations
on any of the fundamental issues,
some of which, we are told, have
already been considered by them, and
it so, whether the recommendations
also touch upon the possibility of
increasing the Centre's contribution
and formulating and implementing
educational programmes in the
country?

Shri M. C. Chagla: Yes. I am very
happy- to state that at the Education
Ministers’ Conference, all the Educa-
tion Ministers were agreed that the
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Centrally sponsored schemes should
be vastly expanded so that we shall
be in a position, so long as we get the
concurrence of the Finance Ministry,
to implement many schemes from the
Centre, pay for them and implement
our own policy.

Shri D, C. Sharma: On what basis
is this working group selected and
how far does it conform to the oft-
repeated proposal of the Education
Minister that he will associate teachers
with it?

Shri M. C. Chagla: We have some
teachers there; for instance, Shri
Natarajan has been closely associated
with teaching.

Shri D. C. Sharma: He is not a
teacher. !

Shri M. C. Chagla: In selection of
anybody, it is difficult to satisfy all
fnterests. But upto a point it has got
to be done.

Shri D. C. Sharma: Mine is a simple
question. If the hon. Minister says
that he will associate teachers with
these things, I would like to know
what  teachers have been  asso-
ciated with this working group.

Shri Sheo Narain: On a point of
order. There is one important
point . . .

Mr. Speaker: Order, order. He has

to listen to the answer.

Shri M. C. Chagla: I there is an
omission, I can always make it
good. If the hon. Member feels that
active teachers, who are actually
teachers, should be associated, I will
sce to it and make good the omission.
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Dr. Sarojini Mahishi: Will this
working group concerned with reite-
rating the same policy and programme
which we could not achieve all these
years or is it going to enunciate new
programmes for achieving the targets
in pursuit of our policy?

Shri M. C. Chagla: I do not know
whether it is new or old, but we are
trying to have a national policy for
education.

Central Directorate of Education

*1235. Dr. L. M. Singhvi: Will the
Minister of Education be pleased to
state:

(a) whether it is proposed to esta-
blish any Central body for co-ordina-
ting education under the name of
Central Directorate of Education or
any similar name;

(b) the functions and organisation
of this Directorate;

(c) the method of recruitment of
staff for this Directorate; and

(d) whether any such body has
already been in existence?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir.

(by and (c). Do not arise,

(d) No, Sir.

Dr. L. M. Singhvi: Has this pro-
posal at any time been under con-

sideration of the Government of
India? If not, do Government think
that it is possible to co-ordinate and
supervise without such an institution-
al device?

Shri M. C. Chagla: We have a
Central Hindi Directorate, which 1s
doing very fine work, because Hindi
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presents many problems. But I do
not see the necessity for an education-
al directorate in any other type of
education, because the Ministry itself
is supposed to do that work. We do
not want a directorate for that.

Dr, L. M. Simghvi: What is the
organisational structure which is
existing in the Ministry for perform-
ing these functions at present and in
what way could the Minister justify
that it is able to discharge those func-
tions which the proposed Central
Directorate was supposed to discharge?

Shri M. C. Chagla: The Ministry
has a very large number of officers.
It has got Secretaries, Joint Secre-
taries and Deputy Secretaries. They
should be good enough to discharge
these duties.

Shri Sham Lal Saraf: Will co-ordi-
nation of an all-round educational
policy  from  primary  ecducalion
to university education be one of the
tasks entrusted to the Directorate so
that a uniform policy is followed
throughout the country?

Shri M. C. Chagla: We have done
three things. We have this planning
group. We have just called the Edu-
cation Ministers' conference. I am
setting up a Commission which will
review education as a whole. I think
with the help of these three bodies,
we should be in a position to co-ordi-
nate education as a whole

Shri Swell: In answer to another
question, the Minister stated just now
that in the recent conference of Edu-
cation Ministers, there was agreement
that short of a constitutional change,
education may be treated as a con-
current subject. In view of this re-
cent decision, does the Minister think
that there is a chance of changing
his decision of not having a Central
Directorate of Education?

Shri M. C. Chagla: I do not think
the decision of the Education Ministers
to lecave more and more of specified
subjects to the Union has anything to
do with the setting up of a Central
Directorate.
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Shri Basappa: May I know whether
there is going to be grealer diversi-
fication of courses in the secondary
schools and also whether the system

of financing education will be radi-
cally changed?

Shri M. C. Chagla: Yes, in both
respects we hope to have a radical

change. We want more diversification
at the secondary stage and we want a
better system of financing education.

Shri Hem Barua: In view of the
fact that during the last 17 years of
freedom, our education has followed
only an unco-ordinated pattern, differ-
ent States having different standards
and patierns of education, what steps
do Government propose to take t0
co-ordinate education and give a uni-
form pattern for the whole country?

Shri M. C. Chagla: The glory of
India is unity in diversity, and I think
that applies to education also. We
started our education with making it
a State subject, Perhaps it was a
mistake. If it is a State subject, we
have all States in India which have
their own ideas and make their own
experiments, but I am very glad to
say that there is more and more reali=-
sation that there should be a national
pattern of education.

=it forg armaw @ go Al
A 773 & a7 & avad agAr g
fr a7 @Rz d @7 Z fr ag mysaA
FY AATHIZH 7 |

Shri M. C. Chagla: No, Sir. I think
there should be a lot of experimenta-
tion in education. Nationalisation is a
bad thing for education.

Shri Krishnapal Singh: The univer-
sities and the educational institutions
are located in the cities. I would like
to know if the hon. Minister would
like to form a special board for deve-
loping the educational institutions in
rura] arcas. As people in the rural
arcas cannot afford to receive full edu-
eation now, what special steps are
taken by the Ministry to improve the
standard of education in the rural
areas?
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Shri M. C, Chagla: Yes, Sir. I
agree with the hon. Member that we
should pay much more attention to
rural education. 1t has been neglec-
tea, 1t 1s not up to the standard we
should like it to be, and I assure
my hon. friend that we are really
paying more attention to improving
standards of rural education.

Employment of the Educated Blind

+
( Dr. Saradish Roy:
*1236. { Dr. Ramen Sea:
| Shri Dinen Bhattacharya:

Will the Minister of Education be
pleased to state: -

(a) the steps taken by Government
to place educated blind persons in
suitable jobs; and

(b) the policy of Government in

this respect?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandram): (a) Eight Special
Employment Exchanges have been
established to place physically handi-
capped persons, including the blind.
Other Employment Exchanges in the
country have also been asked to give
every possible assistance to them.
Physically handicapped persons in-
cluding the blind, have been i1ncluded
in priority III for the purpose of sub-
mission of candidates by Employment
Exchanges against vacancies referred
to them by employers.

(b) The policy of the Government
of India is to consider the applications
of physically handicapped persons, in-
cluding the blind, for employment
with the utmost sympathy,

Dr. ;Saradish Roy: May I know
whether the Central Government has
defined jobs that are found suitable for
the blind persons, and if so, whether
‘instructions have been sent to the pri-
vate employers and State Govern-
| ments?
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Shrimati Soumdaram Ramachand-
ran: Yes, Sir. We have asked for the
co-operation of all the State Govern-
ments. These employment exchanges
are run by the Stale Governments
with our help; therefore, there is co-
ordination.

Dr. Saradish Roy: My question is
not answered. 1 want to know whe-
ther the Central Government has de-
fined jobs that are found suitable
for the blind persons.

Shrimatl Soumdaram Ramachand-
ran;: Yes, Sir. For the blind person,
it is more often the jobs which should
be repeated. There are certain jobs
for which they are suitable. All these
exchanges know them, and they have
some instructor who is familiar with
the way of job placement for the
blind.

Shri Warlor: May I know whether
blind persons who have qualified
academically are debarred from ap-
pearance in the UPSC.. 1tests for
cmployment?

Shrimati Soumdaram Ramachand-
ram: Not at all.

Shri S. M. Bamerjee: From the
statement of the hon. Minister it
appears that there is enough oppor-
tunity for the blind to seck employ-
ment. I would like to know whether
definite instructions have been issued
to all the employment exchanges
either by the Centre or the State
Governments to see that those who
are enrolled since last one year are
given some job at least. Nobody has
been given a job in U.P.

A Y

Shrimati Soumdaram Ramachand-
ran: I will not say we have done
everything possible, or that every edu-
cated blind person is getting a job.
[ shall be very humble in my presen-
tation of the case, because it is very
difficult to get these well qualified
blind persons in suitable jobs because
of various difficulties. The attempt of
ecreating these new employment ex-
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changes was started only in 1959. After
that, 1 am glad to say that we have
placed 1,022 handicapped persons so
far in these four years till January,
1964; out of that only 177 are blind
persons. So, we are changing the
pattern of training, giving them light
engineering training, where there is
better scope for their employment,
rather than the traditional] weaving
and basket-making etc,

Mr. Shrimati Jyotsna
Chanda.

Shrimat! Jyotsna Chanda: Sir, 1
wanted to know how many were em-
ployed; the hon. Deputy Minister has
already replied to that.

Speaker:

sft T fqg : FAr ATETT ATAT
ardr Zfrdgrga § Agm ga aw A
at fr @+ safadat & a3r A
grArgAaT 3, fed7 ey =qf#7 T
qT AT AT
Shrimati Soundaram Ramachamd-
ran: I do not have that information.

St g T FGAT : T TTAT
wrgdr 7 fr 3w F AxEA AT
fr3 +aw &, g1 g7 frag =afa
sfe ad faar 97 w1 & 7R foar 7
T A F, IAF AfgarT FFAFAT E 71T
qgq frad § o fraqt 1 am fear
arar g

Shrimati Soundaram Ramachand-
ran: ‘There is no difficulty for the
blind girls and boys in the university
colleges because there are no sepa-
rate colleges and we do not find any
difficulty. For the various schools we
have got, they are run by the State
Governments for the blind boys and
girls separately. There is a national
institution for the blind in Dehra Dun
run by the Central Government for
the boys and girls separately.

Shri S, Kandappan: What are the
avenues open for the blind—a list of
it—and whether the blind school in
Poonamalli in Madras receiving any
Centra] assistance?
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Shrimati Soundaram Ramachand-
ran: The avenues are self-employ-
ment by learning these crafts—cane
chair making, cane works, book-bind-
ing, weaving, etc. Light engineering
and braille press are there which are
not very many. Light engineering
offers the best scope. I have not got
the information about the Poonamalli
school because it does not arise from
this. As far as I know we are not
giving any special assistance except
what is given through the States.

Y gWA T FEAT : DeqY 97127,
T 99 a1 7T A4 fawew

WEAR WEYTD ;T qA1T A7 AT &Y
gl FFa 7 g7 or waw § e
afema &, frar @9% § w€r Iu
Fr g !
W gHE9 979 ®GA : T(zA FAT

21

Shrimati Savitri Nigam: Is one of
the reasons for poor placement the
fact that adequate training is not
being imparted in the existing institu-
tions and the institutions are less in
number compared to the large num-
ber of candidates who want to get
training

Shrimati Soundaram Ramachand-
ran: We need quite a large number
of training institutions and we are
also trying to run centrally sponsored
institutions in wvarious regions. The
type of training which was given,
the old method of training, was in
weaving, ete. and we found it did not
help these people very much. That
is why we started this institution in
Dehra Dun and we are asking the
other State Governments to take up
this matter, and we would give them
assistance according to our pattern.
Quite a large number of private in-
stitutions also which are catering for
training and placement of blind per-
sons, are coming forward and re-
cently we have approved one insti-
tute at Ahmedabad. We have now
started training teachers in an ex-
tensive way so that they may get
properly trained teachers.
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o ww fagrdt Rgdwr - Fav war
WRITW ITAM T 39T F24 fF a1 0F
T WEAE o9 fF sqwwr # A
AMIR & FA@F AT FT IF §, I
qQAFFE FT Fi§ FAAH & | 4

Shrimati Soundaram Ramachandran:
I have answered the question about
steps taken by the Government to
place educated blind persons in suit-
able jobs. We shall try to do our
best with the State Governments also.
I do not know whether this arises
out of this question.

Shri Hem Barua: Those who are
educated and yet would not see are
worse than the blind. May I know
whether Mr, Chagla has made any
arrangement for them also?

st e fag fagnt . g Ay
gy AT g gATI Ao oAem e
# 737 fAgesT gid ¥ 1 AT 1@ ATHT
I F WA F OTHTOH IARI
W FT FE AT
Shrimati Soundaram Ramachandran:
Quite a large number of them seem
to have talent for music. Scholar-
ships are given to them to go for
higher training in music, and many
of them are getting employment in the
schools as music teachers. I do mot
know exactly whether some are em-
ployed as pracharaks for defence pur-
poses.

Dr. Ranen Sen: Now-a-days, both in
offices—at least in some offices—and
factories, there is an advaacement in
mechanisation. So, may I know if the
Government have considered this as-
pect,—whether, due to this mechani-
sation, blind persons can be utilised
more easily in employment, and, it
so, what are the steps taken in this
respect?

Shrimati Soundaram Ramachandran:
Yes, Sir. That is why in the special
employment exchanges we are having
a craft instructor who would survey
the surrounding industries and find
out the possible places for the blind
persons which are suitable for this
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purpose, and then another way is, we
are also trying to attach one instruc-
tor to other employment exchanges
also so that this survey would be done
to find out where a blind person can
be employed in these industrial
estates and industries without any
prejudice to the industry as well as
the person.

Admission in Delhi Colleges

Shri Vish-tu Nath Pandey:
!’Shri Maheswar Naik:
*1237.{ Shri Ram Harkh Yadav:
| Shri Murli Manohar:
| Shri Prakash Vir Shastri:

Will the Minister of Eduocation be
pieased to state:

(a) whether it is a fact that admis-
sion to the Degree Course of the
colleges under the Delhi University
is being restricted to students obtain.
ing certain percentage of marks in
their qualifying examination;

(b) if so,
and

(¢) the stepe being suggested for

on what considerations;

the other students for their higher
education?
The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir; the ad-
mission to B.A. (Pass) Course will be
restricted to those securing at Jeast
40 per cent marks in the qualilying
examination.

(b) The University  authorities,
after taking into account the report of
the Examination Reforms Commitiee,
decided that selective admission was
necessary to raise the standard at the
under-graduate level.

(¢) It is open to students securing
less than 40 per cent marks to enrol
themselves for the B.A. (Pass) Cor-
respondence Course of the University
of Delhi,

st fagaamg qresa : sw Ay fom
ferar war a1 A1 3¥ favim & wwaw #
i Iﬂafﬂfl’ & grgemia "HIT et
Frerre & fafares 8 a5 femm
8T 2
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ot o Fo AMAT : qF WA A
2, AT 7g wrgA g fr faadr gfrafd
T UT FAD TIAT AT AT 7Y 3T TR
F1 72 frqiz & 1 ag wadt 41 qrafaase
froreq wmzr

st fasaarg qreda : frsr gfa-
Ffagt & M7 fedr wradt § wq@ &
AT Z A1 A7 faqrdt 321 77 § 3991
TEAWT ALY A4 1 A1 #a0 7g Frer
zafa famr war g v 2z faarfagi
AT FETr 4 vg 7

Shri M. C. Chagla: No, Sir. We are
{rymg to sce that when the next term
starts, new colleges will be started.
So, those who want to go to colleges
will find due accommodation.

Shri P. R. Chakraverti: May I know
whether Government has accepted in
general the policy of raising the stand-
ard in the universities by restricting
likewise the admission of studentg in
the colleges, say, on merit basis?

Shri M. €. Chagla: The policy of
the Government is that there is much
too much pressure on universities and
standards must fall unless vou do two
things: firstly, diversify education at
the secondary level and secondly,
give other avenues to students be-
sides opening colleges. One most im-
portant thing is the correspondence
course, L

At SETEE wreRt ;o fGer fawa-
feams & Ivgify 1 A7 F9A7
warAreEl & wwifo gor 2 fr fom
faqifaat & o wfawT & ufus =%
& 3% fam a7 77 WMLy Af T "EA
7 zas1 o = fawra fer 2Y fasr sroem
5 faarfagt & g+ ¥o sffwT a7 395
FH F ITHRT AEGAT FT (5 G AOAT
TAT F AT FET 3AE) vEfawe EWOF
oo faesft T Y7 A wrfdas @rer s
Fawg 3% wawr faa =% ?
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8t Fo Wo WHTET : o FTCEAWIH
FE IT IR FfAw 7 qfegs g
F1 I€A AT 2 1 fAH1 Yo qXHE
g Fw T faet IqH0 aifew #
AT T AT AGE E 1 T FIEIIIH
FH O oMA g1 owwx F
More colleges are also being opened,
I understand that three to four will

be opened by the time the next term
starts. We are expediting the matter.

Shri Bhagwat Jha Azad: When the
Government apply restrictive mea-
sures for boys entering universities,
may I know if Government are satis-
fied that the failure of the boys to
secure 40 per cent of marks was not
due to any fault of theirs, but due to
the low standard of teaching at the

lower level, lack of proper equip-
ment, etc.?
Shri M, C. Chagla: It iz true that

examination is not a perfect test of
a student's ability. But in this im-
perfect world, it is the only test.

Shrimati Renuka Ray: May I know
what arrangements are actually being
made for those who get less than 48
per cent of marks? Apari from the
correspondence course, are Govern-
ment having diversitication of edu-
cation and are polytechnics set up in
adequate number in Delhi?

Shri M. C. Chagla: We are fighting
it at two levels. We want to have
more polytechnics and more junior
technical schools. But it takes time.
We are also having secondary schools
technically biassed with job orienta-
tion. But as far as the universities
are concerned, they have decided that
students below 40 per cent are really
not fit to go to college; 1t is a national
waste and therefore this is the only
alternative,

Dr. P. S. Deshmukh: May I know
it some restriction has been imposed
by any other university and if =0
by how many of them?
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Shri M. C. Chagla: This is in tne
nature of a pilot project. The corres-
pondence course started by Delhi Uni-
versity is a pioneering attempt and,
as far ag I learn, it has been very
successful. If it succeeds, we will cer-
tainly introduce it in other univer-
sities.

Wt T Aww aRa ;T A
wERw F AR g fF ogaR ¥
wifas 5T qmarfas faowar & Fror
TET F oF=Ei F gz ¥ Ffears 2
o gafar g+t Yo wfawa & wfus
T faeat qfew & 1 @ 7@ faom
®T qg frsr T2 g fF FaE sy
93+ FT ®rET TE R w7 S w
€ S & a8 @Y1 fasrar < ?
af3 g7, ¥ 39 &1 UFA ¥ o0 a7 72
W #T ® & |

Shri M. C. Chagla: For students be-
longing to poorer classes, if they have
merit, we give them scholarships. It
is not right to say that because of
poverty students do not get admis-
sion.

St TRATE  gEA : HF dH FT
T faear 1 feae &0 &1 ST
faer & 7

Shri Bhagwat Jha Azad: What per-
centage of students get scholarships?

Shri M. S, Chagla: It is large. It is
proposed to increase the merit-cum-
means scholarships.

Shri Alvares: Is it the rpolicy of
Government to discourage students
who get less than 40 per cent marks
and, if so, is it not interference with
their right to get higher education?

Shri M. C. Chagla: The correspon-
dence course will give them almost as
good education as college ecducation.
We want to save them expense. We
want to save future failures. If you
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look at the failures, 60 per cent of the

boys fail

Shri R. S. Pandey: The Minister
said just now that those sludents who
get below 40 per cent marks should
not go to college. [ want to know
where they should go, if they cannot
go in for higher study or get a job?

Shri M. C. Chagla: I thought I
made the position very clear, Those
who do not get 40 per cent will not
be deprived of the right to get them-
selves educated. They will be edu-
cated through the correspondence
courses.

Shri Sonavane: The Minister just
now said that if they get more than
40 per cent marks, they would be en-
titled to go to college. For centuries
the socially backward class people
were handicapped. When they cannot
get 40 per cent marks, does it mean
that those students who come from
socially backward classes would be
denied the opportunity of getting -ni-
versity education?

Shri M. C. Chagla: The presump-
tion made by my hon. friend is 2r-
roneous. It is not true to say that
those who do not get 40 per cent come
from backward classes. There is
more talent among the poor people
than among the rich. It has nothing
to do with richness.

Whitley Council Scheme

*1238. Shri S. M. Banerjee: Will
the Minister of Home Affairs be
pleased to state:

(a) when the Whitley Council
scheme was circulated to various As-
sociations, Unions, Minisiries|Depart-
ments for obtaining their views;

(b) whether Government have
gince considered their views and
taken certain decisions for ils imple-
mentation; and

(¢) the date from which this sche-
me will be enforced in various Min-
istries|Departments of the Govern-
ment of India?
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The Minister of State in the Minis-
try of Homes Affairs (Shrf Hathi):
(a) On the 4th October 1963, the
scheme for Joint Consultation and
Compulsory: Arbitration for Central
Government employees was forward-
ed to al] Ministries and Departments
with the request to circulate it to the
Uniong and Associations with which
they were concerned and with whose
representatives consultation was con-
aidered necessary. )

(b) and (c). Certain points in res-
pect of the scheme have been raised
by the Unions and Associations of
Government servants. They have
been discussed with the representa-
tives of certain employees’ organisa-
tiong and further discussions are to
be held with the representatives «of
the major Federations, Unions and
Associations on the 20th April, 1964
that ig this afternoon. The scheme
will be inmplemented after the various
doubts and difficulties have been re-
Bolved by discussion with the em-
ployees’ organisations,

Shri S. M. Banerjee: I would like
to know whether it is a fact that the
intention of the hon. Minister, Shri
Nanda, was to declare strikes super-
fluous and not to ban or abjure the
right to strike; if so, may I know
why) the Government insist that any
union which accepts this Whitley
Qoundl scheme should abjure the
right to strike?

Shri Hathi: What the Government
have advised is that those ' unions
which want to participate in this
scheme of compulsory arbitration or
Joint councils should abjure strikes.
Those who do not want to participate
come under a different category.

Bhri S. M. Banerjee: I would  like
to know whether those unions or
federations who would not like to
sbjure this right to strike will be
given any negotiating machinery
other than the Whitley Council?

Shri Hathi: This scheme does mnot
supersede the 'existing scheme. ‘This
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is supplementary to the existing sche-
me.

Shri S, M. Banerjee: My point is
this.

Mr. Speaker: If in the already exist-
ing scheme there are machineries for
conciliation, they would continue,

Shri S. M, Baperjee: That is true,
The whole thing is this. Certain
negotiating machineries were with-
drawn after the strike because the
Whitley Council scheme was coming
up. Certain concessions were with-
drawn as a result of the strike on
the ground that the Whitley Council
was coming up, If the wunions or
federations do not accept the Whiltey
Counci] scheme, may I know whether
the same concessions will be restored

now?

Shri Hathi: This afternoon, the Lab-
our Ministry and the representatives
of the Home Ministry are meeting to |
discuss this scheme. The hon Mem-. !
ber is one of the invitees, and this |
point can be raised there. LE

Shri Mohammad Elias; The repre-
sentatives of the government em-
ployees objected to the clause in the
Whitley Council scheme to the effect
that outsiders wil] not be allowed to
participate in the discussions although
they will be allowed to function in
the union. May I know whether this
aspect has been considered by the
hon. Minister. who was also in the
Labour Ministry and who hag got ex-
perience as to how it ig important to
have an outsider to guide the discus-
sions.

Shri Hathi: This question has been
considered. There are two or three
important points which the unions
have raised. The first is the question
of abjuring strikes. The second is
the question of outsiders. So far as
the question of outsiders being office
bearers of the unoin is concerned, if
it is permissible under the Trade
Union Act they will be allowed and
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there will be no bar to outsiders being
office bearers of the union. But so
far as their participation in the joint
councils is concerned, the view of the
Government at present is that it will
be better it the Government servants
themselves come and discuss bccause
they are the people who would know
actually where the difficultics lie.

Shri Ranga: May I know whether
this would be restricted only to the
government servants in the various
departments or whether there is any
scheme for extending it to the labour
and staff employed in all the ord-
nance factories and public undertak-
ings so that what has happened re-
cently in Bhopal and other troubles
that they are experiencing at Rour-
kela like “going slow” and all those
things can be avoided?

Shri Hathi: That also may be con-
sidered.

Shri A. P. Sharma: Mayv I know the
names of those uniong and associations
that have accepted in principle the
Whitley Council scheme and of those
that have opposed it?

Shri Hathi: As I said, almost all the
unions have had their viewpoints on
one or the other different aspects.
Some unions have objected to the
outsiders. y

An Hom, Member: What are their
names?

Shri Hathi: There are a number of
unions and I cannot give all the
names. But, for example, the Na-
tional Federation of Indian Railway-
men have said that they are not pre-
pared to abjure strike as it is a re-
cognised weapon of trade unionism
all over the world. I think, different
unions ‘have expressed different
views. But we are meeting the re-
presentatives of al] the 32 unions this
afternoon.

Shri Priva Gupta: May I ask if by
making this contract at this level, the
provisions of the Industrial Disputes
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Act and the protections envisaged
thercunder to the majority of the
Central Government employees, in-
cluding the 12 lakhs of railwaymen
who form more than half the total
number of Centra] Government em-
plovees with whom AIRF is also tag-
ged will be taken away and if such
forcing by this contract business, of
abjuring strike and foregoing other
powers and privileges envisaged
under the Industrial Disputes Act,
will be against the Contract Act and
therefore illegal, and whether we ure
forcing by agreement the illegal....

Mr. Speaker: Order, order; we can-
not ask him to give his opinion on a
legal proposition.

Shri Priya Gupte: But he may ans-
wer the other point. Will they be
forced to accept it, and what is the
alternative left to them if they do not
accept it?

Shri Hathi: The Government is not
going to force any union to abjure
strike. It is not a question of com-
pulsion. It is actually in & mood of
co-operation and goodwill that we
want to evolve a pattern whereby the
grievances of the Government ser-
vants can be redressed without their
having any need to go on strike, We
are trying in a very co-operative and
constructive opproach and we hope
that the representatives of the
workers will also approach the sub-
ject in the same manner.

Dr. Ranen Sen: The hon. Minister
has just now said that outsiders are
allowed to remain in the union but in
the case of negotiations outsiders will
not be permitted to participate in the
Council. I want to know whether
this Government policy affects the
rights of the workers and the trade
unions to choose their representatives.
I# so, is the Government contemplat-
ing to debar the workers from exer-
cising their trade union rights?

Shri Hathi: Government is not at
al] contemplating to debar the wor-
kers from  exercising their trade
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rights. What the Govern-
ment wants is that for the civil
servants, so far as three questions,
namely, their leave allowances, hours
ot work etc, are concerned, these
councils would function. For other
aspects, as I said, the scheme does
not supersede the existing machinery,
whatever it is; this is supplementary
to the existing machinery,

Model Legislation for Universities

+
J Shri Ramachandra Ulaka:
7, Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

*1239.

(a) whether the work relating to
the drafting of mode] legislation for
Universities has since been complet-
ed; and

(b) if so, the main features there-
of?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.

(b) Does not arise,

Shri Ramachandra Ulaka: May I
know wheher any interim report has
been received from the Committee on
Model Legislation; if so, what are
the recommendations of the Com-
mittee

Shri M. C. Chagla; The position is
this. The Committee has held 14
meetings and now a drafting com-
mittee of three has been appointed.

The final report is expected by the
end of May,
Shri Ramachandra Ulaka: May 1

know whether there will be any sub-
stantial change in the system of uni-
versity education by this legislation;
if so, the details thereof?

Shri M. C. Chagla: Till we see the
report, I cannot give any answer as
to what they are going to recom-
mend.

524 (Aj) LSD-—2.
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Shri Dhuleshwar Meena; May 1
know the constitution of the com-
mittee which has been set up for
drafting this model legislation for the
universities? What are the main
functions of this committee?

Shri M. C. Chagla: The names of
the members of the drafting commit-
tee are: Shri K. L. Joshi, Secretary,
University Grants Commission, Shri
T. S. Bhatia, Deputy Secretary, Min-
istry of Education and Shri D, K.
Hingorani, Deputy Educational Ad-
viser, Ministry of Education.

St @7 Tw€T 0 wYEIT A Fw
fed wg7 feg afvaft & at 7 faw
/1A T J@m faar gqr A7 dfwdz
ggg 7 9 997 viw F agr qr fh
a2t 7 fgg afrafedt & a3  fawr
AT SIAT | F A AAAT FEACE
fr ag fas a7 7z w.aar )

Wt o ®o =N : A AT 4
fr wag faw T fza 7 97 ax
ara | gz o ww & ur
AT |

Shrimati Renu Chakravartty: We
have seen in the papers that for the
University Act and the rules of the
Calcutta University we are going to
get expert advice from America. Is it
not possible, when we have such
legal luminaries and experienced
educationists, as our Minister of
Education, to do it in our own coun-
try? !

Shri M. C. Chagla: The hon. Mem-
ber knows that the Calcutta Univer-
sity is an autonomous body. If they
thought fit to invite foreign opinion,
well we could not interfere,

Shri Hari Vishnu Kamath: Is it not
a fact that in recent years, govern-
mental and partisan political inter-
ference in  universities, insidiously
subverting that ' autonomy which
should characterise the true universi-
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ty has been on the increase and, if
so, will the proposed legislation help
to accentuate or to arrest the pro-
cess?

Shri M. C. Chagla: It will definite-
ly arrest the process.

Dr. Sarojini Mahishi: May I know
the distinguishing features of this
piece of legislation which go to make
this legislation a model one?

Shri M. C, Chagla: We have yet to
see the report and consider it. I do
not know what the recommendations
are. Qur object is to improve admin-
istration.

Shri D, C, Sharma; May I know
whether this model legislation will
be mandatory for the Universities or
it will have an advisory function? If
it is an advisory function, may I
know wheher it will have a retros-
pective effect or it will apply to Uni-
versities that will come into existence
in future?

Shri M. C. Chagla: The object of
appointing this committee and ob-

taining the report is two-fold, The
first is that the model legislation
will help us in introducing neces-

sary amendments
dealing with the Central Universi-
ties. That is our concern. With re-
gard to State Universities, that is a
State subject and if we have a model
legislation, I hope the State Legisla-
tures will also feel that they should
copy this legislation., Whether it
should have a retrospective coffeet or
not will depend on what the pro-
posals are,

in the legislation

Technical Teachers’ Training Centres

+
Shri Ramachandra Ulaka:
*1240. . Bhri Shree Narayan Das:
9 Shri Dhuleshwar Meena:
LShri Onkar Lal Berwa:

Will the Minister of Education be
pleased to state:

(a) whether any, and if so, what
progress has been made towards
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starting technical teachers' training
centres in ecach region of the country;

(b) whether any scheme and prog-

ramme in this respect have been
finalised; and
(c) if so, the important features

thereof?

The Minister of Education (Shri M.
C. Chagla): (a) to (c). The proposal
to set up four Regional Technical
Teachers' Training Institutes has been
approved by the Planning Com-
mission and detailed schemes includ-
ing estimates of cost, location of the
Institutes etc. are being formulated.

Shri Ramachandra Ulaka: In view
of the increasing demand of trained
technical teachers, may 1 know
whether Government propose {o ex-
pand the capacities of the esistiag
training centres and, if so, the details
thereof?

Shri M. C. Chagla: Yes, Sir. We
have a large project in mind to
expand the facilities for training
technical teachers.

Shri Ramachandra Ulaka: May I
know whether anv State Govern-
ments have expressed their diffi-
culties in establishing such training

centres in the State and, if so, what
are they and the action taken by the
Government in this regard?

Shri M. C. Chagla: We have a
scheme for teachers training institu-
tions in all the States. We have
promised 75 per cent grant and so far
the only two States that have availed
themselves of this offer are Madhya
Pradesh and Maharashtra.

Shri Dhuleshwar Meena: May I
know how many new training centres
are likely to be completed by the end
of the Third Five Year Plan and the
details thereof?

Shri M. C. Chagla: [ do not know
whether they will be completed by
the end of the Third Plan. There is
not much time left of the Third Plan.
We bave a scheme for four regional
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training centres and we also have a
scheme for State training centres, We
are expediting this project as much
as possible,

Shri Igbal Singh: May I know
whether the Centre has received any
request from the Punjab Govern-
ment to start such a training centre in
FPunjab?

Shri M, C. Chagla: No, Sir As far
as I know, only two States that 1
mentioned have availed of this
scheme.

Shri Bhagwat Jha Azad: May I
know how far the establishment of
the proposed four regional centres that
the hon. Minister mentioned will
meet the needs of the country? What
percentage of the dcmand for the
technical edueation in the country
will be met?

Shri M. C, Chagla: It will still be
far far short of the needs of the
country. But at least these four
regional centres wiil give an impetus.
Really, the problem can only be
solved in a big way by the States
undertaking the training programme.
"The Centre can only set up certain
model institutions, as I said, 1o serve
ag an impetus. But the need for
teachers is very great.

Shri Basappar What are the quali-
fications required for admission to
these training centres?

Shri M. C. Chagla: As regards the
Central institutes, as far as T know
‘the scheme is that we admit 100 can-
didates for graduate studies and 25
for diploma courses. As far as 1
know, they have all got to be gradu-
ates.

Shri P. Venkatasubbaiah: In order
to meet the demands of the country,
may I know whether Government
propose to introduce a short-term
course, pending the expansion of the
regional technical colleges for tech-
mical training?

Shri M, C. Chagla: Yes. The initial
idea is to have a short-term course.
The term is of 18 months' programme
consisting of 12 months' practical
training angd six months' academic
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training. Diploma-holders should
undergo a 24-month programme con-
sisting of 12 months’ practical traiing,
so that if a person is g graduate, the
training ig for a shorter period than
if he were a diploma-holder,

Shri Bade: The hon. Minister has
said that in Madhyva Pradesh g tech-
nical teachers' training centre has
been started. May I know whether
the Central Government are giving
some aid to Madhya Pradesnh or
whether Madhya Pradesh is spending
its own money?

Shri M. C. Chagla: 1
follow the question.

Mr. Speaker; He wants to know
whether the Centre is giving any aid
to Madhya Pradesh.

Shri M. C. Chagla: Yes,
cent, That is the scheme.

could mnot

75 per

Shrimati Savitri Nigam: Iz the hon.
Minister aware that the most talented
people are not coming forward to
seek admission in these centres,
because they know that their future
prospects and the remuneration which
they are going to get are very unat-
tractive?

Shri M. C. Chagla: I am afraid the
hon. Member is not right. We give
special stipends to gifted studentg to
join this college, and the employment
is almost assured for them, because
we are so very short of teachers that
there is no difficulty of anyone com-
ing out of these institutions not gett-
ing a job.

Re: Starred Question No. 1241
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Mr. Speaker: I am being asked to
take up Q. No. 1244. I can do s0 only
if the hon. Members who have tabled
Questions Nos. 1241, 1242 and 1243
forgo their right to ask those ques-
tions. Are they prepared to do so?

Some Hon, Members: No,

Mr. Speaker: Then, I am sorry.
Now, Q. No. 1241,

Sulphuric Acid Plant

+

nm.f Shri P. R. Chakraverti:
_Shri R. Barua:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether steps have been taken
to exploit the newly discovered depo-
sits of pyrites found in the neighbour-
hood of Amjhore (Shahbad) through
the Pyrites and Chemical Develop-
ment Company;

(b) whether the Finnish authorities
have agreed to help India in the
venture;

(¢) whether the German process of
extracting sulphur and working of
sulphuric acid plants hag been
studied; and

(d) the system which ig proposed to
be introduced in India?

The Minister of State in the Minis-
try of Petroleum and Chemicals
(Shri Alagesan): (a) The Pyrites
and Chemicals Development Com-
pany Ltd, a Government of India
undertaking has planned to set up a
400 tonnes per day capacity plant at
Sindri for the production of sulphuric
acid directly from Amjhore pyrites
ore. The Company is also investigat-
ing a suitable process for extraction
of elemental sulphur from the ore.

(b) The Finnish Outokumpu process
for the extraction of elemental sul-
phur from pyrites ig under study and
in the event of the process being
found suitable for adoption for the
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recovery of sulphur from Indian Ore,
the possibility of utilising the Fin-
nish know-how and part of the credit
offered by the Metex Corporation
Helsinki for purchase of plunt and
equipment will be considered.

(c) There is no known German
process in commercial use for the
extraction of sulphur from pyrites
ore. The process for the manufacture
of sulphuric acid rom pyrites ore ia
standardised.

(d) Ag already stated, the process
for the manufacture of sulphuric acid
from pyrites ore is standardised and
the question of selection of the plant
will be decided on a competitive basis
from the global tenders received by
the Company. As regards extraction
of elemental sulphur from pyriteg ore,
the Finnish process would be adopted
it found suitable after successful com-
pletion of pilot plant trials.

Shri P. R. Chakraverti: In view of
the fact that so long India had no
indigenous sources which form the
basic elements of sulphuric acid, are
Government taking up the question
on a priority basis so as to tap all
available resources for its production
here?

Shrl Alagesan: Yes, that is the
idea. We are going to set up a
sulphuric acid plant of 400 tonnes

per day capacity. We also propose
to mine about two to three lakh
tonnes of pyrites ore at Amjhore.

Mr. Speaker: Papers to be laid on

the Table,
Re: Starred Question No. 1244
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WRITTEN ANSWERS TO QUES-
TIONS

Noonmati Refinery

1232, J Shri P. C. Borooah:
1 Shri Mohan Swarup:

‘Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred Question
No, 187 on the 20th November, 1963
regarding the supply of gas {from
Noonmati Refinery and state:

(a) whether the project report has
since been prepared; and

(b) if so, its salient features?

The Minister of Petroleum and Che-
<cals (Shri Humayun Kabir): (a) Not
yet, Sir. It is likely to be completed
by June, 1964.

(b) Does not arise.
Petro-Chemical Project at Haldia

[ Shri 8. C. Samanta:

*1242 Shri Subodh Hansda:
") Shri B, K. Das;

Shri P. C. Barman:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government propose
to set up a Petro-Chemical Project at
Haldia;

(b) if so, whether the outline of
the Project and pattern of production
has been drawn up;

(c) the specific chemicals that can
be produced there; and

(d) the estimated cost of the pro-
ject together with foreign exchange
involved?

The Minister of State in the Minis-
iry  of Petroleum and Chemicals
{Shri Alagesan): (a) Yes, Sir,
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(b) to (d). These details have not
yet been finalised.

Diversification of Education

*1243 J Shri Yashpal Singh:
"\ Shri P. C. Borovah:

Will the Minister of Education be
pleased to state:

(a) whether it 1is intended to
diversify education so that students
could take to technical and vocational
training instead of crowding colleges
irrespective of calibre, or aptitude;

(b) if so, the salient features of the
scheme; and

(¢) how long it will take to finalise
and introduce the scheme?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir. This indeed
is one of the major recommendations
made by the Mudaliar Commission
and it was accepted in principle by
the country.

(b) The salient feature of this
diversification is to provide to the
student at secondary stage a voca-
tional and practical bias besides giv-
ing him general education.

(¢) Over 2300 multipurpose schools,
besides junior technical schools, are
already functioning and more such
institutions are likely to be estab-
lished as the resources permit.
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Indian Institute of German Studies,
Poona

*1245. Shri Hari Vishnu Xamath:
Will the Minister of Education be
pleased to state:

(a) the terms and conditions under
which the Indian Institute of German
Studies at the Deccan College Post-
Graduate and Research Institute,
Poona has been allowed to function;

(b) the nature of assistance, if any,
which has been rendered by the
Government of India towards tihe
working of the institute; and

(c) the nature of control or super-
vision, if any, exercised by the Gov-
ernment of India over sponsoring,
selecting or financing of further
studies of Indian students in the
Federal Republic of Germany through
the auspices of this Institute?

The Minister of Education (Shri M.
C. Chagla): (a) A statement is laid
on the Table of the House, [Placed in
Library, See No. LT-2805[64].

(b) and (c). Nil
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Spurious Text-Books

Shri Sidheshwar Prasad:
Shri P. R. Chakraverti:
[_ Shri Maheshwar Naik:

Will the Minister of Education be
pleased to state:

*1246

(a) whether the All India Anti-
Spurious Text-Books Committee has
submitted its report;

(b) if so, what are its findings; and

(c) the steps taken to check the
sale of spurious text-books?

The Minister of Education (Shri M.
C. Chagla): (a) The Government of
India have not appointed any such
Committee,

(b) and (c). Do not arise,

Madras and Haldia Refineries
[ Shri P. C. Borooah:
| Shri Maheshwar Naik:
Shri M. Rampure:
Shri Ramachandra Ulaka:
‘1247-{ Shri Dhuleshwar Meena;
- Shri 8. C. Samanta:
‘ Shri Subodh Hansda:
| Shri B. K. Das:
| Shri M. G. Thengondar:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether a working group has
been set up to study the offers of
collaboration received from foreign
oil companies for the establishment
of refineries in Madras and Haldia;

(b) it so, the precise constitution
and terms of reference of the Group;
and

(¢) whether the working group has
since submitted its report?

The Minister of Petroleum and
Chemicals (Shri FHumayun Kabir):
(a) Yes, Sir.

(b) The Working Group consists of
officiala from the Institute of Petro-
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leum, the Indian Refineries Ltd, and
from the Ministries of Finance and
Petroleum & Chemicals. It will make
a comparative study of the wvarious
offers received and frame a report
formulating the various issues that
call for Government’s decision.

{c) No, Sir.

Production of Chemical Fertilisers

*1248. Dr. L. M, Singhvi: Will the
Minister of Petroleum and Chemicals
be peleased to state:

(a) whether any fresh programme
for chemical fertilizer production is
under the consideration .of Govern-
ment ;

(b) it so, the nature of the propo-
sals under consideration and when
they are likely to be finalised; and

(c) whether it is proposed to set up
a fertilizer plant in Rajasthan where
most of gypsum is found?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b). The various
proposals for creation of additional
capacity for the production of Fertili-
zers during the Fourth Plan Pericd
are still under examination and have
to be regarded as tentative at this
stage.

There is no proposal at present
to set up a fertilizer plant in Rajasthan
utilising gypsum as such. However,
the question of locating a fertilizer
factory in Rajasthan based on some
other raw materials is also under con-
slderation.

Durgapur Fertiliser project

*1949. ). Shri Ramachandra Ulaka:
" Shri Dhuleshwar Meena :

W1l the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question No
50 on the 12th February, 1964 and
state :

13360

(a) whether Government have since
taken any final decision on the report
of thte Fertilizer Corporation of "ndia
about th: proposed Durgapur Fertill-
ser Project;

(b) if sa, the result thereot?

The Minister of State in the Minis-
try of Petroleum ard Chemicals (Shri
Alagesan): (a) Not yet, Sir.

(b) Does not arise.

Pipelines from Haldia

r Shri S. C. Samanta:
Shri Subodh Hansda:
Shri B. K. Das:

|_Shri P. C. Barman:

*1250.

Will thte Minister of Petrolrum and
Chemicals be pleased to state:

(a) whether any contract for the
construction of pipelines from Haldia
has been concluded with M/s Snam-
Saipem of EN.L;

(b) it so, whether constructinn work

has begun;

(c) whether compensation for land
has been paid; and

(d) how long it will take to finish
the work?

The Minister of Petroleum and Che-
micals (Shri Humayun Kabir): (8)
and (b). Yes, Sir.

(¢) A sum of Rs. 4 lakhs has been
deposited at the concerned State
Treasuries for compensation under the
Petroleum Pipelines (Acquisition of
Right of User in Land) Act and is_be-
ing paid by the competent athorities
as and when acquisition cases are com=

pleted.

¢d) The pipeline from Haldia to
Barauni is expected to be comp!eted
by early 1965 and from Barauni to
Kanpur by the middle of 1963.
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Education

*1251. Shri Sidheshwar Prasad: Will
the Minister of Educatiom be pleased
to state:

University

(a) whether it is fact that the Uni-
versity Education Commissior recom-
mended that the President should be
the Visitor of all the universities in
India and the ratification of the Uni-
versity Acts should rest with him
and also that the university education
should be financed by the Central
Government; and

(b) if so, the sleps taken in these
directions?

The Minister of Education
M, C. Chagla): (a) Yes, Sir.

(b) A statement givinig requisite
information is laid on the Table of the
House.

(Shri

Statement

The President of India is the Visitor
of the four Central Universities viz.,
Aligarh, Banaras, Delhi, and Visva-
Bharati. As regards State Universi-
ties, the recommendation of the
Commission, that the University Acts
should be amended to make the Presi-
dent as the Visitor in their cases also,
was brought to notice of all the State
Governments in December, 1954.

2. As regands the recommendation
that the University Education should
be financed by the Central Govern-
ment, the Government of India have
already set up the University Grants
Commission under an Act of Parlia-
ment. Large lump sum grants are
placed at the disposal of the Com-
mission by the Central Government
and the Commission gives grants to
the State Universities for development
schemes and to the Central Universi-
ties for development schemes as well
as their maintenance,

Admission to Professional
Colleges

2604. Shri Sidheshwar Prasad: Will
the Minister of Education be pleased
to state:
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(a) whether it is a fact that the
Mudaliar Commission on Secondary
Education recommended that admis-
sion to professional colleges should be
opened to the students passing the
Higher Secondary Course;

(b if so, whether it was accepted
by the Government and is being im-
plemented by all the Universities or
institutes concerned; and

(c) whether the recommendsation of
the Commission regarding multi-pur
pose schools and students passing from
them are also being implemented?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) Yes, Sir; it is being implement-
ed except in respect of Professional
Colleges which have a different quali-
fying examination (like Inter Science)
prescribed.

(c) Yes, Sir.
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Capsule Cover Manafacturing Units

. 2606. Shri Yashpal Simgh: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) the number of units engaged in
the manufacture of capsule cover
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with gelatine in this country;

(b) whether such units caler to
the needs of the entire country; and

(c) if not,when the country will be
self-sufficient in this respect?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shrl
Alagesan): (a) Two large scale units—
one for the manufacture of hard gela-
tine two piece capsules and other for
soft gelatine single piece capsules—
are engaged in this manufaclure in
the country at present. Besides these,
a number of small scale unitz are also
manufacturing these items.

(b) These units cater to the require-
ments of 0 size hard gelatine capsules
and one piece soft gelatine capsules.

(c) Two more large scale units are
also expected to go into production by
the end of 1964 when the couniry will
become self sufficient with regard to
all sizes of hard gelatine capsules,
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Writ Petition in Allahabad High Court

2610. Shri Vishwa Nath Pandey:

WAl & arc & fowrad g€ € 1 T Will the Minister of Home Affairs be
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pleased to state the number of writ
petitions filed in Allahabad High Court
during the period fromi January, 1063
to January, 1964 and the number out
of them, on which judgement has been
delivered and the number stl] pend-
ing?

The Minister of State im the Minis.-
try of Home Affairs (Shri Hathi): The
information is being obtained and will
be laid on the Table of the llcuse.

Indian Students in British Uni-
versities

2611, Shri Vishwa Nath Pandey:
Will the Minister of Eduncation be
pleased to state:

(a) the total number of full-time
Indiapn students studying in British
Universities during the academic year
3,268.

(b) the number out of them study-
ing at Oxford and Cambridge Univer-
sities during the same period?

The Minister of Education (Shri
M. C. Chagla) (a) Acvcording to the
available information, the total num-
ber of Indian students studying in
British Universities as on 1-1-1963 was
3.268.

(b) the number out of them study
ing at Oxford and Cambridge Univer-
sities was 66 and 73 respectively.

Development of Urban Land in Delhi

2612. Shri P. R. Chakraverti: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a [fact that the
Delhi Master Plan envisages the de-
velopment of 1.10,000 acres of urban
land by 1981;

(b) the number of plots developed
till the end of March, 1964;

(¢) the extent to which the Co-
operative Societies have come in the
field of development of plots and buil-
ding of houses; and
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(d) the steps taken to assist the
house building work through housing
loans and making availzble lousing
materials

-.The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N, Misra):

(a) The Master Plan for Delhi en-
visages a total urbanisable area of
1,10,500 acres by 1961 1s against the
unbanised area in 1958-59 of 42,700
acres.

(b) The number of plots developed
by the Delhi Deveiapment Autherity
upto 31st March, 1964 under the sche-
me for large scale acquisition, deve-
lopment and disposal of land in Delhi
(details of which were given in the
Statement laid on the Table of the
House on the 23rd March, 1961 in
response to the Calls Attention Notice
under Rule 197 by Skri P. G. Deb)
s 2112 residential plols and 245 indus-
trial plots,

(c) Under the scheme mentioned
in reply to part (b) of the question,
1,016 acres of undeveloped land has
so far been allotted ani possession
delivered to the house building co-ope-
rative societies for purposes of deve-
lopment and construction of houses
there on. A period of three years
has been allowed to these societies for
completion of the development work
and a further period of two years for
eonstruction of houses thereon.

(d) Loans for construction of houses
in Delhi are being given under the
Low Income and the Middle Income
Group Housing Schemes. Upto the
end of the financial vear 1963-64, loans
amounting to Rs. 307.10 lakhs under
the Low Income Group Housing Sche-
me and Rs. 131.4% Jakhs under the
Middle Income Group Housing Sche-
me have been sanctioned .

The Directorate of Civil Supplies,
Delhi Administration, issues permits
for building materials such as bricks,
steel and cement to persons whose
building plans have heen approved
by the concerned local authority.
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Honorary Magistrates

2613. Shri Maheshwar Naik: Will
the Minister of Home Affairs be
pleased to state:

(a) the mumber of honorary magis-
trates now working in Delhi; and

(b) the basis of qualification and the
terms on which such magistrates are
appointed

The Minister of State in the Minis-
try of Home Affairs (Shri Jaisukh Lal
Hathi ): (a) 31.

(b) A statement .s laid on the Table
of the House [Placed in Library, See
No. LT-2807(64].

Girls Education

2614, Shri Bibhuti Mishra: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that a Com-
mittee has been appointed by Govern-
ment to investigate the causes of back-
wardness in girls’ education in the
country; and

(b) if so, when the Committee isex-
pected to submit its report?

The Minister of Education (Shri M.
C. Chagla): (a) Government has ap-
pointed no such Committee, but the
National Council for Women's Educa-
tion has appointed a Committee to
look into the causes for lack af public
support, particularly in rural areas,
for girls' education and to enlist public
cooperation.

(b) Shortly,

Scientific and Technical Cooperation
with Poland

2615. Shri Shree

Will the Minister
pleased to state the
gramme of cultural scientific and
technical cooperation between India
and Polang finalised for 1964-65.

The Minister of Education (Shri M.
C. Chagla): The Agreed Programme
which covers the period 1964 to 1966

Narayam Das:

of Education be
nature of pro-
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and includes 52 items, envisages exe
changes in the field of Art and Cul-
ture, Science Technology and Higher
Education, Radio and Films, Public
Hcalth and Scholarship and the train-
ing of Indian nationals in Poland in
the field of Mining.

International Indiam Oceam Expeditien

2616. Shri Maheswar Naik: Will
the Minister of Education be pleased
to state: i

(a) whether the International
Indian Ocean Expedition has now com-
pleted its operation;

(b) the countries and the number
of ships of each country participating
in the expedition; and

(¢) the nature of useful data, which
has been obtained from the explora-
tion

The Minister of
M, C. Chagla):

Education
(a) No, Sir.

(Shri

(b) Australia-2; France-1; India-4;
Indonesia-1; Japan-3; Portugal-1;
Pakistan-1; South Africa-2; U.K.-2;
U.S.A.-13; USSR.-1; West Germany-
1; the other participating countries
namely Ceylon, Israel, Norway, Thai-
land and Zanzibar have not detailed
any ships.

(¢) The material and data colleated
are being investigateq at wvarious
Centres and it is too early to say any-
thing about its nature.

Amnuity for University amd College
Teachers

o617, J Bhri Ramachamdra Ulaka:
"7 Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to refer to the reply given
to Starred Question No. 197 on the
19th February, 1964 and state:

(2) whether the scheme to provide
annuities or insurance for University
and College teachers has since been
finalised;
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(b) if so, the broad features there-
of; and

(¢) when the same will be imple-
mented?

The Minister of Educatiom (Shri
M. C. Chagla): (a) No, Sir. However,
proposals have now been received
from the University Grants Commis-
sion and the same are under consi-
deration of the Government.

(b) and (c). Do not arise.

Barauni angd Koyali Refineries

2618, J Shri Ramachamdra Ulaka:
7\ Shri Dhuleshwar Meena:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question No. 42
on the 12th February, 1964 and state:

(a) the latest progress made re-
garding the preparation of project re-
ports for the expansion of the capaci-
ties of the Barauni and Koyali reflne-
ries from 2 million to 3 million tons;
and

(b) the salient features thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) These project reports were re-
ceived from the USSR. during
March, 1964.

(b) The capacity of each Refinery is
to be raised by one million tonnes by
adding an Atmospheric Unit, and
adding to the number of storage tanks.
Necessary modifications will also be
made in the Distillation Unit and the
Electricity system,

Price of Synthetic Rubber

2619, Shri Kolla Venkaiah: Will
the Minister of Petroleum and Chemi-
cals be pleased to gtate:

(a) whether the Indian Rubber In-

dustries Association, Bombay has
presented a memorandum to Govern-
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ment about the high price of Indian
synthetic rubber; and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Petroleum amd Chemicals (Shri
Alagesan): (a) Yes.

(b) The manufacturers were ad-
vised to reduce the selling price of
their product which the have done.

Stamdarg of University Education

2620. J Shri Ramachandra Ulaka:
L Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to refer to the reply to Star-
red Question No, 309 on the 26th
February, 1964 and state:

(a) whether the committee get up
to undertake a study of the standard
of university education has since sub-
mitted itg report; and

(b) if so, the main observations and
recommendations thereof?

The Minister of Education (Shri

M. C. Chagla): (a) No, Sir.
{b) Does not arise.

Death of a Suspect in Delhi

J Shri Dhuleshwar Meena:
SERE 7 Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No, 326 on the
26th February, 1964 and state the latest
progress made in regard to the judi-
cial inquiry into the circumstances
leading to the death of a suspect under
Police interrogation at Patel Nagar
Police Station, New Delhi?

The Minister of State in the Mimis-
try of Home Affairs (Shri Hathi):
Judicial Magistrate, Delhi who 1is
holding the inquiry into this casc has
completed the recording of evidence.
He is yet to syubmit his findings.
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Administration of Justice

Shri Shree Narayan Das
523, Shri Yashpal Singh:
Shri Vishram Prasad:

Will the Minister of Home Affairs
be pleaseqd to state

(a) whether Government partici-
pated in any way in the seminar on

“the Reorientation of Procedural and
other'Laws with a view to avoiding
delay in the administration of justice™
recently held in Delhi;

(b) if so, the nature of participa-
tion;

(c) whether proceedingg and the
conclusions reached at the seminar
have been studied ang considered;
and

(d) it so, the result of study and
consideration by Government?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Government did not for-
mally or otherwise participate in the
Seminar. The Minister of Law, how-
ever, addresseqd its inat':gural session
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on invitation from the Bar Association
of India which organised the Seminar.

(¢) These have not yet been refer-
red to Government.

(d) Does not arise.

New Delhi Municipal Committee

2624 Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(2) whether the association of New
Delhi traders have submitted a memo-
randum -asking for their representa-
tion on the New Delhi Municipal
Committee; and

(b) if so, the reaction of the Gov-
ernment thereto?

The Minister of State in the Minis-
try of Home Affairg (Shri Hathi): (a)
Yes, Sir.

(b) Apart from the whole time Pre-.
sident the New Delhi Municipal Com-
mittee consists of B8 members, of
whom, four are ex-officio members
and the other four non-officials nomi=
nated from the general public in New
Delhi. These nominations are made
to give representation to different sec-
tions of the people of New Delhi. No
association or organisation as such is

given representation on the Cum-
mittee.
Exploration in Godavari-Krishna

Delta

2625. Shrimati Yashoda Reddy: Will
the Minister of Petroleum and Chemi-
calsg be pleased to state:

(a) the present position of explora-
tion for Godavari-Krishna Delta area
of about 5,000 square mileg by the Qil
and Natural Gas Commission; and

(b) whether there is a proposal to
send two secismic geophysical parties
to the area in 1964-65 field scason, and
also to start simultaneously structu-
ra] drilling upto 1200 metres on the
basis of the work done so far?
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The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
A total area of 4200 squares miles has
been covered by geological mapping
.and Gravity-cum-Magnetic surveya

(b) No, Sir.

Extension Library at Udaipur

2626, Shri Yashpal Simgh: Will the
Minister of Education be pleased to
state:

(a) whether it is proposeq to saift
the Extension Library Centre estab-
lished at Udaipur by utilizing funds
made available under Indian Wkheat
Loan Exchange Programme (P.L. 48);

(b) if so, the reasons therefor; and

(¢) where 1t will be shifted?

The Minister of Education (Shri M.
C. Chagla): (a) There is no such pro-
‘posal at present under consideration,

(b) and (c). Does not arise.

Graphic Artg

2627, Shri Yashpal Singh: Will the
Minister of Education be pleased 1o
state:

(a) whether the Elevepth All India
Printers’ Conference have urged Gov-
ernment to instilute Graphic Arts
Section in one of our National Labora-
tories until such time a Central Re-
search Laboratory for Graphic Arts is
established; and

(b) if so, the reaction of Govern-
.ment thereto?

The Minister of Education (Shri
M, C, Chagla): (a) No such propusal

has been received from the Printers'
Conference.

(b) Does not arise.

Publication of American and British
Text Books

J shri Dhuleshwar Meena:

2628. . $hri Ramachandra Ulaka:
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Will the Minicter of Education be
pleased to state the number and
nature of bookg published under the
programme of low-priced publicat.ons
of American text books (with the help
of PL 480 funds) and Britich standard
books and reference books during
1963-64?

The Minister of Education (Shrl
M. C. Chagla): The number of books
published during 1963-64 under the
Bcheme for Low-priced Republicalion
of Standard American Educational
Works and the Scheme for Low-priced
Republication ¢f Standarg British
Educational Works is 64 and 36 res-
pectively. These are mainly for Uni-
versity and College students. The sub-
ject-wise details are:
American Books G4

Administration:
Biology:
Chemistry:
Psychology:

- —
O -]

Engineering:
Philosophy:

—

History:
Indology:
Physies:
Education:
Political Science
Sociology:
Mathematics:
Economics:

ot oo e W e e

British Books 36
Chemistry:
Cehmical Technology
Social Psychology:
Engineering:
Veterinary Medicine:
History:
Agriculture:
Businegs Administration:
Law:
Economics:
Physics:
Mathematite-

- oma W W W WM D 3 = e
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Salaries of University Ceachers of
Delhj

2629, Shri Shree Narayap Das: Wil
‘the Minister of Education be pleased
to state:

(a) whethes 3 is a f:ct that the
question of upgrading the salaries of
the teachers of *he Delhi Universily is
being considered;

(b) whether the Government or the
University Grants Commission has
been sounded on this point; and

(c) if so, reaction

thereto?

Governmentg

The Minister of Education (Shri
M, C. Chagla): (a) The Academic
Council of the University of Delhi de-
cided at their meeting held on 2nd
April, 1964 that the University Grants
Commission be approacheq with a
proposal for revision of the grade of
Professors from Rs. 1,000—1,500 to
Rs, 1,000—1,800 p.m.

{b) Not yet.

-
(c) Does not arise.

Delhi Polytechnic

2630 J Shri Bhagwat Jha Azad:
" Shri Yashpal Singh:

Will the Minister of Education be
‘pleased to state:

(a) the fina] shape of re-organisa-
tion of the Delhi Polytechnic which
has so far been brought about;

(b) the nature of development
schemes of the Polytechnic, which
have yet to be completed; and

(¢) the intake capacity of students
for each branch of study in the Poly-
technic for the ensuing academic ses-
sion 1964-657

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
final shape ang reorganisation of the
Delhi Polytechnic i still under consi-
deration. It is, however, proposed to
develop Delhi Polytechnic into an

engineering college under the mana;
ment of an autonomous society.

The administrative control of Delhi
Polytechnic has been transferred to
the Delhi Administration with effect
from lst of April, 1963. In accordance
with the accepted policy not to rum
degreg and diploma courses in the
same institution, Delhi Polytechnic 13
now admitting students to courses of
degree standard only.

The Art Department till recently
functioning in the Delhi Polytechnie
has been transferred to a separate site
as an independent college of Art.

(c) Degree courses

B.Sc, (Elect.) 80

B.Sc, (Mech.) 80

B.Sc. (Civil) 40
National Diploma courses

N.D. (Engg.) (Elect.) 40

N.D. (Engg.) (Mech.) 40

N.D. (Engg.) (Civil) 30

Scholarships to S.C. and S.T. Students

2631. Shri G. Mohanty: Will the
Minister of Home Affairs be pleased
to state:

(a) whether in view of increase in
cost of living Central Government
grants for scholarships to students of
#&cheduled Castes and Scheduled
Tribes of Orissa were enhanced last
year under a scheme of rationalisa-
tion; and

(b) whether any additional grant
has been made this year in view of
further increase in cost of living?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimatl
Chandrasekhbar): (a) There was an
increase in the amount granted to the
Government of Orissa last year for
this scheme.

(b) The increased provision asked
for by the State Government for this
year, as compared to the last year,
has been agreed to.
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Building Materials in Delhi

Shri Hukam Chand \,
Kachhavaiya: i
Lshri Yashpal Singh:

2633.

Will the Minister of Home Affairs
be pleased to state:
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(a) whether it is a fact that people
of Delhi have to wait for months
before their applications for quotas of
building materials are sanctioned by
the Delhi Administration;

(b) it so, the main reasons there-
for; and

(c) the action being taken to over-
come this?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). No, Sir, except in respect of
cement, where quota available is
falling short of rapidly rising damand,
the position of other building mate-
rials is easy.

(¢) Request has been made by the
Delhi Administration for the increase
in the quarterly quota of cement.
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Retired 1.C.S. Officers

2635. [ Shri A. V. Raghavan:
_ Shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of retired LC.S.
officers who are now employed under
private employers,
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(b) their names and the business
houses in which they are employed;
and

(c) the pay, allowances and other
perquisites enjoyed by them?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): (a) to (c). Government do
not have complete information.

Lube Oil Plant

J Shri M. Rampure:
1 Shri D. D. Mantri:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that a Lube
Oil Plant each at Bombay and Koyali
is proposed to be set up;

2636.

(b) if so, the capacity thereof; and

(c) when the actual work is likely
to be taken up?

The Minister of Petroleum and

Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(by and (c). These are under
discussion.

Chlorine and Caustic Soda Plants

2637 J Shri D. D. Mantri:
" 7 Shri M. Rampure:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether it is a fact that Chlo-
rine and Caustic Soda plants have
been acquired from a Swiss firm; and

(b) if so, when they are likely to
be installed and commissioned?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Recently, four Indus-
trial Units in the private sector have
acquired caustic soda and Chlorine
plants from a Swiss firm.

524 (Ai) LSD—3.
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(b) According to present indications
the four units are likely to be com-
missioned during June-October, 1964

A Trophy for Arjuna Awards

2638 J Shri Karni Singhji:
" Shri Lalit Sen:

Will the Minister of Educatiom be
pleased to state whether the decision
of instituting a trophy has finally been
approved for the ARJUNA Awards to
be given to all recipients of ¢he award
along with their citations?

The Deputy Minister of Educatiom
(Shri Bhakt Darshan): A decision has
been taken to give a statuette along
with the citation scroll to every win-
ner of the Arjuna Award.

Standard Terminology

2639 J Shri Vishwa Nath Pandey:
"7 Shri Rajdeo Singh:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that his
Ministry has suggested to all Minis-
tries that ail scientific and technical
books and publications brought out
in Hindi by their attached offices
should contain the standard termino=
logy evolved by the Commission for
Scientific and Technical Terminology;
and

(b) if so, the reaction of the other
Ministries thereto?

The Deputy Minister in the Minis-
try of Education (Shri Bhakat
Darshan): (a) Yes, Sir.

(b) No Ministry has so far indicated
any difficulty in acceding to the
request of this Ministry.

Museum at Vaisali (Bihar)

2640. Shri Shree Narayan Das: Will
the Minister of Education be pleased
to state:
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(a) whether Government  have
decided to set up a museum at Vaisall
in Bihar;

(b) if so, the precise nature of the
decision tuken; and

(c) the estimated cost of the
scheme?
The Minister of Education (Shrl

M. C. Chagla): (a) Yes, Sir.

(b) It has been decided to set up
a museum to house the antiquities
recovered from the site at Vaisali.

(c) Rs. 2,80,120.

Fertiliser Plant at Kothagudiom

2641. Shri R. N. Reddi: Will the
Minister of Petroleum and Chemicals
be pleased to state:

land has since been
setting up a fertilizer
Kothagudium (Andhra

(a) whether
acquired for
piant  at
Pradesh);

(b) if no, the reasons therefor; and

(c) whether it is a fact that this
plant cannot be commissioned till
1567.

“ The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No.

{(b) The party to whom a licence
was granted for the establishment of
the factory has addressed the Gov-
ernment of Andhra Pradesh for
further action in regard to the acquisi-
tion wunder the Land Acquisition
(Companies) Rules, 1963.

(c) The promoters expect the plant
to go into production by December,
1966.

Script for Adivasi Language in
Dandakaranya

2642. Shri G. Mohanty: Will the
Minister of Education be pleased to
state:

(a) the script which Government
recognised for education of children
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of people using non-script languages;
and

(b) the acript which is taught to
Adivasi children of primary schools
in Dandakaranya project area?

The Deputy Minister of Education
(Shrimati Soundaram Ramachandran):
(a) Decision regarding the script in
such cases is taken by the State Gov-
ernment concerned.

(b) The information is being
collected and will be laid on the Table
of the House.

Model Jail Manual

2643, Shri G. Mohanty: Will the
Minister of Home Affairs be pleased
to state:

(a) whether comments of all State
Governments on the model jail manual
have been received; and

(b) if so, the views and recommen-
dations made by the State Govern-
ments?

The Minister of State in the Minis.
try of Home Affairs (Shri Hathi): (a)
No, Sir. i

(b) Does not arise.

Removal of [rwin Statue in Delhd

Shri Hari Vishou Kamath:
Shri Bagri:
2644.. Shri Onkar Lal Berwa:
| Shri Gokaran Prasad:
| Shri Vishram Prasad:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Gov-
ernment proposc to remove the Irwin
Statue in Delhi from the site where
it now stands; and

(b) whether Government propose to
erect a statue of someone else on the
same site?

The Deputy Minister in the Minis-

try of Home Affairs (Shrl L. N.
Mishra): (a) No decision has yet been
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taken regarding the removal of this
statue,

(b) No such proposal
consideration.
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Reservation for S.Cs. and S.Ts.

2646. Shri H. C. Soy: Will the Minis-
ter of Home Affairs be pleased to
state: !

(a) the number and categories of
appointments and posts™i-pubtitser-
vices that still.continue to be outside
the scope of Government orders re-
garding reservation for eduled
Castes and Scheduled Tribes; and

(b) the reasons for such exclusion?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati M.
Chandrasekhar): (a) and (b). ‘The
information is being collected and a
statement will be laid on the Table
of the House, as soon as possible.

Affiliation of Schools in Andamans

2647. Shrimatj Savitri Nigam: Will
the Minister of Education be pleased
to refer to the reply given to Unstar-
red Question No. 1790 on the 11th
September, 1863 and state:

(a) whether the notice of de-
affiliation of Government Higher
Secondary Schools ' in the Andaman
Islands has since been given to the
West Bengal Board of Secondary Edu-
cation; and

(b) if ‘not, the reasons therefor, in
view of the fact that failure to give
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such timely notice upset the affiliation
of Andaman Islands’ Schools to the
Central Board of Secondary FEduca-
in 1964

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) Does not arise.
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Aligarh Muslim University

2649, Shri Bishanchander Seth: Will
the Minister of Education be pleased
to state:

(a) the number of students who
have so far qualified in Engineering
as well as in Medical Sciences from
the Aligarh Muslim University during
the period from 1959 to 1964;

(b) how many of them are serving
in India and abroad; and

(¢) whether it is elso a fact that
most of these students are working in
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Pakistan after taking education from
the Aligarh Muslim University?

The Minister of Education (Shri ML
C. Chagla): (a) The information in
respect of number of students who
have qualified in Engineering from
the Aligarh Muslim University during
the years 1059 to 1864 is being col-
lteted and will be laid on the Table
of the Sabha in due course,

The Medical College of the Univer-
sity was established only two years
ago and therefore no Medical gradu-
ates have yet passed cut from the
College.

(b) and (¢). No record is main-
tained by the University authorities
of the whereabouts of students after
they Jeave the University.
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Indian Institute of German Studies,
' Poona

2651. Shri Hari Vishnu Eamath:
Will the Minister of Educatiom be
pleastd to state:

(a) the names and qualifications of
the Indian students selected and sent
to the Federal Republic of Germany
for further studies through the aus-
pices of the Indian Institute of Ger-
man Studies at the Deccan College
Post Graduate and Research Insti-
tute, Poona since its inception; and

(b) the number of cases in which
the Government of India have asso-
ciated themselves in the selection of
the students and the number of cases
in which they have not done so?

The Minister of Education (Shri M.
€. Chagla): (a) and (b). The parti-
culars of the Indian students sent to
the Federal Republic of Germany
through the auspices of the Indian
Institute of German Studies at the
Deccan College Post Graduate and
Research, Poona are given in the
statement laid on the Table of the
House. [Placed in Library. See
No. LT-2808/64].

They had all completed the first
part of their training at the Indian
Institute of German Studies, Poona,
atleast in sccond division.

The Government of India is not
associated with selection of students
for further studies in the Federal Re-
public of Germany.

PAPFRS LAID ON THE TABLE

Part I oF THE REPORT OF THE ComMmrT-
TEE ON DISTRIBUTION OF INCOME AND
LEVELS OF LIVING AND STATEMENT BY
GOVERNMENT THEREON; JUDGMENT OF
Suvrreme Courr mw Crvin ArpeALS
Nos, 221/222,
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The Minnster of Planning (Shri B.
R. Bhagat): On behalf of Shri T. T.
Krishnamachari, I beg to lay on the
Table a copy of each of the following
papers:

(i) Part I of the Report on Dis-
tribution of Income ard
Wealth and Concentration of
Economic Power submitted by
the Committee on Distribu-
tion of Income and levels of
Living and a Statement by
Government thereon.

[Placed in Library. See No.
LT-2801|64].

(ii) Judgment of the Supreme
Court of India in Income-tax
Officer, Kolar and Another
versug Seghu Buchiah Setty
(Civil Appeals Nos. 221 and
222 of 1963). [Placed in
Library. See No. LT-2802/64].

Shri Hari Vishnu Kamath (Hosh-
angabad): On a point of information.
May I ask if time will be found for a
discussion of the Report of the
Mahalanobis Committee in this
session? It is a very important re-
port. It has come after such a long
time. We have been waiting for it
80 long.

Mr. Speaker: When the Minister of
Parliamentary Affairs announces Gov-
ernment business, he might ask.

Shri Hari Vishnm Kamath: He is
just coming in. When will he
announce it?—He might keep it in
mind when he announces the business
on Friday.

Shri H. N, Mukerjee (Calcutta Cen-
tral): I want a direction from you
that the Report of this Committee
may be distributed to all Members of
the Hoyise.

Mr. Bpeaker: All right; that would
be done, !
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ANNUAL REPORT AND AUDITED ACCOUNTS
OoF SavAr Junc Museum BoArp

The Minister of Educatiom (Shri M.
C. Chagla): I beg to lay on the Table
a copy of each of the Annual Report
and the Audited Accounts of the Salar
Jung Museum Board, Hyderabad, for
the year 1962-63. [Placed in Library.
See No. LT-2803/64].

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FORTY-THIRD REPORT

Shri - Rao
(Shimoga): I beg to present the
Forty-third Report of the Committee
on Private Members’ Bills and Reso-
lutions.

ELECTIONS TO COMMITTEES

CENTRAL ADVISORY BoARD or
ARCHAEOLOGY

The Minister of Education (Shri M.
C. Chagla): I beg to move;

“That in pursuance of paragraph
1(g) of the Ministry of Education
Resolution No. F.11-3/64-C 1,
dated the 9th April, 1984, ‘the
members of Lok Sabha do pro-
ceed to elect in such manner as
the Speaker may direct, two
members from among themselves
to scrve as members of the Cen-
tral Advisory Board of Archaeo-
logy, the next term commencing
from 1st August, 1964, subject to
the other provisions of the said
Resolution.”

APRIL 29, 1964
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Mr, Speaker: The question is:

“That in pursuance of paragraph
1(g) of the Ministry of Education
Resojution No. F.11-3/64-C 1,
dated the 9th April, 1964, the
members of Lok Sabha do pro-
ceed to elect in such manner as
the Speaker may direct, two
members from among themselves
to serve as members of the Cen-
tral Advisory Board of Archaeo-
logy, the next term commencing
from 1st August, 1964, subject to
the other provisions of the said
Reslution.” '

The motion was adopted.

CxNTRAL Apvisory Boarp or EpucaTion
Shri M. C. Chagla: I beg to move:

“That in pursuance of para-
graph 3(2)(d) of the late De-
partment of Education, Health
and Lands Resolution No. F. 122-3/
35-E, dated the 8th August, 19356
as amended from time to time,
the members of Lok Sabha do
proceed to elect in such manner
as the Speaker may direct, one
additional member from among
themselves to serve as & member
of the Central Advisory Board of
Education, subject to the gother
provisions of the said Resolution.™

Mr, Speaker: The question is:

“That in pursuance of para-
graph 3(2)(d) of the Ilate De-
partment of Education, Health
and Landg Resolution No. F. 122-3/
$5-E, dated the 8th August, 1933
as amended from time to time,
the members of Lok Sabha do
proceed to elect in such manner
as the Speaker may direct, on=
additional member from among
themselves to serve as & member
of the Central Advisory Boarqd of
Education, subject to the other
provisions of the said Resolution.®

The motion was adopted.

*Published in the Gazette of India ‘-Extraordin;y Part TI, Section I,

dated 29-4-64.
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TAXATION LAWS (CONTINUATION
AND VALIDATION OF RE-
COVERY PROCEEDINGS) BILL®

Shri B. R. Bhagat: On behalf of
Shri T. T Krishnamachari, I beg to
move for leave to introduce a Bill to
provide for the continuation and vali-
dation of proceedings in relation to
Government dues and for :matters
connected therewith.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for ‘the
continuation and validation of
proceedings in relation to Govern-
ment dues and for matters con-
nected therewith.”

The motion was adopted,

S8hri B. R, Bhagat: I introduce the
Bill.

12.05 hrs.

EAST PUNJAB AYURVEDIC AND
UNANI PRACTITIONERS (DELHI
AMENDMENT) BILL*

The Deputy Minister in the Minls-
try of Health (Dr. D. 8. Raju):' On
behalf of Dr, Sushila Nayar, I beg to
move for leave to introduce a Bill
further to amend the East Punjab
Ayurvedic and Unani Practitioners’
Act, 1949 as in force in the Union
Territory of Delhi.

Mr. Speaker: The question is:

“That leave be granted to In-
troduce a Bill further to amend
the Past Punjab Ayurvedic and
Unani Practitioners’ Act, 1849 as
in force in the Union territory of
Delhi.”

The motion was adopted.

VAISAKHA 9, 1888 (SAKA) Indian Medical
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Bill
Dr. D, 8. Raju: 1 introduce the Bill.

12,08 hrs.

INDIAN MEDICAL COUNCIL
(AMENDMENT) BILL—contd.

Mr. SBpeaker: Further consideration
of the following motion moved by Dr.
D. S. Raju on the 28th April, 1964,
namely:—

“That the Bil] further to emend
the Indian Medical Council Act,
1836, be taken into consideration.”

Shri C. K. Bhattacharyya.

Shri Tridib Kumar Chandhuri (Ber-
hampur): What is the time left?

Mr. Speaker: Time was not allotted
in the first instance. The time taken
is two hours. Another one hour we

might require..

Shri Tridib EKumar Chaudhuri:
There is clause by clause considera-
tion.

Mr. Speaker: For that I am reserv-
ing that one hour. Otherwise, dis-
cussion has taken place now. Al-
most all persons have spoken.

Shri C. K. Bhattacharyya (Rai-
ganj): I want to speak on merical
education, but before I take it up, I
want to make some observations;on
the way in which this amending Bill
has been prepared. '

*Published in the Gazette of India Extraordinary,

dated 20-4-1964.

Part II, Section 2
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[Shri C. K. Bhattacharyya]

Clause 17 of the Bill amends the
Second| Schedule of the principal Act
by substituting in the place of United
Kingdom, the names of the universi-
ties of/ the United Kingdom, but there
is gnother amendment to the Second
Schedule of the Act which should have
been’' brought, but which has been
omitted in the present amending Bill.
I suggest that even at this late stage/
that amendment might be moved by
the hon. Minister, and you might
permit the amendment to be put be-
fore/the House.

The Act as it was originally passed
in the House, did not contain the name
of Pondicherry in the Second Sche-
dule. Under the Second Schedule, the
Act gave a list of foreign universities
which were recognised on a recipro-
cal basis under the Indian Medical
Couneil Act. In that list, the name of
Pondicherry did not occur, but the
Government, by a notification in
1959,—~the Act was passed in 1956—
mtroduced Pondicherry in the Sceecond
Swhedule, and Pondicherry in  that
Scheduie is ranked with New Zealand,
Pakistan, Union of South Africa, the
Straits Settiements and the Federa-
tion of Malay States. The copy of tho
Act which T have taken from the
Libiary is corrected up to July, 1960.
So, Pondicherry is there,

But Pondicherry is not foreign io
India at present, If we pass the
amending Bill as| it is today, it will
go out of the House and be put before
the world declaring that wej consider
Pondicherry as a foreign university.
Should that go? Since we are amend-
ing the Act, that amendment should
also, have been made, and Pondicher-
ry should have been removed from
the Second Schedule and put in the
First Schedule, ‘that is in the list of
Indian universitiecs. 1 do not know
how this has escaped the notice oflthe
person who drafted the Bill or the
Minister. T suggest it might be put
in even now, so|that the Act may
not go out with the defect that Pon-
dicherry ig in the list of foreign

APRIL 29, 1964
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universities.| That is my suggestion.

I believe somebody must have
drafted it hastily. When the Second
Schedule itself is being jamended, it is
surprising that the draftsman did not
notice that Pondicherry was in the
Second Schedule and that/it should
be put in the First Schedule., Appa-
rently it did not strike anybody, and
Pondicherry is still there!in the list
of foreign universities,

That ijs my comment on the way
the amending Bill has been brought/
in but my main point is about the
medical education in India. The In-
diay Medical Council controls medi-
cal education'in India and even in
the present amending Bill there are
certain clauses which seek to give
the Council, more power to bring
about uniformity and to standardise
medical education. ‘I may mention
that the Indian Medical Council is
not the only body in this field. There
are three All India bodies dealing
with medical education in)India and
the Indian Medical Council is only
one of them, the other twg bodies
being the All ndiaInstitule of Medi-
cal Scicnces and the Indian Academy
of Medical Sciences. The first two of
these three are statutorylbodies. The
Indian Medical Council znd the All
India Istitute of Medical Scicnces
have been set up by an' Act of Par-
liament. The Indian Academy of
Medical Sciences is a voluntary or-
ganisation with the President of
India as|its patron. When I go through
their work and objectives, I find
there is a good amount of overlap-
ping.[ If sections 13 and 14, the ob-
jectives and functions of the All
India Institute of Medical Sciences
as well ias sections 23 and 21 of the
Act, are compared to clause 11 of
the present Bill, it would be found
that the two overlap. Both these
bodies seek and try to control grant-
ing of diplomas and examinatlens: for
medical education and services, ete.
I believe that this should have been
done in a way that the Indian Medi-
cal Council should retain only the
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powers for checking and controlling
the professional standards and pro-
fessional codes off ethics. So far as
the supervisory powers over medical
education in India is concerned, it
might be given over;to the other
body, All India Institute of Medical
Scienees, I do not know the
present position but if {the Indian
Academy of Medical Sciences
comes prominently into exis-
tence ultimately that will also
have a very good voicelin controll-
ing medical education in India. The
Ministry should take into considera-
tion all these three institutions and
their schemes and bring about uni-
formity in the work of all the three
All India bodies so that they can
successfully ' check ang control and
standardise ‘medical education and
bring about educa-
tion.

My second suggestion would be
that | medical education should go
under the Ministry of Education it-
sclf, instead of being under the
Health Ministry, At prcsentl medical
education suffers from being  under
two masters, As part of the univer-
sity education it is under the Edu-
cation | Ministry; as part of the All
India Medical Counecil it is  under
the Health Ministry. This diarchy
in medica'l education should go. Me-
dical education and all other educa-
tion of this type should come under
the Education Ministry and| be put
under one control and one oganisa-
tion. Somehow we have adopted a
system whereby medical education
comes under|the Health Ministry and
agricultural education comes under
the Food and Agriculture Ministry.
1t education is vivisected in this; way
amongst the Ministries themselves,
that is of no use, Imstead, education
itself ought to be integrated and put!
under one Ministry.

1 shall now mention an example to
show the defect of such a system. Tlhre
University| College of Medicine in Cal-
cutta under the Calecutta University;
sometime back, the Central Govern-
ment here, either the Education Mi-
mistry|or the Health Ministry, sent to

uniformity in
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the West Bengal Government a large
amount of money—perhaps it was Ras,
50/lakhs—for helping post-graduate
ucation in West Bengal. What hap-
pened was, instead of that money
going to the| University College of
Medicine, which deals with post-gra-
duate education in medicine, the West
Bengal Government set yp anothen’
institution for giving post-graduate
training in medical education and the
money went to that purpose, Thus, in
post-graduate/ education itself, bifur-
cation came; and there is this diarchy.
This happens because the medical edu-
cation is put under twof or more Mi-
nistries. This thing should be aboli-
shed and it should be put under one
single Ministry.

*There is|one point more; with which
I shall finish. Arrangements should
be made under any of these three or-
ganisations for|the highest degree of
medical education being made avai-
lable in India. It may be possible
under the Indian Academyf of Medical
Sciences, or rather, the All-ndia Insti-
tu'e of Medical Sciences, to make
available the highest degree in|medi-
cal education in India, instead of our
boys going out for FRCS, MRCS or
MRCP. India itself should be able to
give them the highest degrees, but be-
fore that is done, the degree in edu-
cation and the system of education
have got to be standardised amongst
the different universitics of India. An
integration has to be brought ghout
hetween the different parts of educa-
tion, one controlled by the Education
Ministry and the other controlled by
the Health Ministry. I believe this
will receive care and attention of the
Minister of Health,

Shri Priya Gupta (Katihar): Sir, I
rise to support the Bill to further
amend the Indian Medical Council Act,
1956, with some observations, with
the hope that the Ministry of Health
will kindly take note of them and de
the needful. Today, in India, what-
ever has been enshrined in the Cons-
titution the general massag are dep-
rived of them. Whether it is a ques-
tion of food, shelter, clothing or edu-
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|Shri Priya Gupta]

cation, the position is the same. Simi-
lar is the case with medical assistance
and medical help. When we are not
getting food and even when getting
it, we are getting adulterated food,
we should at least get better medical
facilities to cope with the circums-
tances around us and to enable us to
live comfortably and in peace

Recently, the statistics published by
the Government of India shows that
the number of TB patients is far more
than the TB patient seats available
in the sanatoria, Admitting this, and
instead of facing the fact as it is, as
accommodation is not available, what
the Ministry of Health in the Gov-
ernment of India has done is that it
has introduced a new system of domi-
ciliary treatment for the TB patients.
You know domiciliary treatment
means bringing the TB patients back
to their homes, and normally in India
we have got only one or two room
tenaments accommodation, with no
separate accommodation for the TB
patients who are to undergo the do-
miciliary treatment. Morevover, sup-
pose the TB patient, for domiciliary
reatment, belongs to a village and the
BDO’s office or the doctor’s house and
dispensary is four to five miles away,
how can the streptomycin injection be
taken over there and given to the pa-
tient? When I say this, I say this
because under the BDOs there are
doctors and there are jeeps also. But
the standing order is that none of the
doctors ought to go to the villager’s
house even when dire necessity arises,
Al! the time, the vilagers are to go
to the dispensaries for the treatment.
That being so, the Health Depart-
ment should have faced the actual
crisis by saying that we have no seats
in sanatorium end that is why we
cannot accommodate the TB patients.
Instead of that, they have offered the
other thing—domiciliary treatment—
which will not only not give the treat-
ment to the patients, but alse affect
the other inhabitants in the family in-
cluding the children, amongst whom
the domiciliary patients are to live.

APRIL 29, 1964
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A code of conduct for doctors is a
very fine thing. Nowadays in Gov-
ernment service, I have found that
code of conduct is buttcring the offi-
cers and pleasing them, keeping the
executive committee members satis-
fled by doing whatever they want, The
code of conduct is not judged by the
actual efficiency or misbehaviour ac-
cording to the circumstances; it 1is
judged by how far a doctor is pre-
pared to please the boss, 1 do not
mean thereby that there is no doc-
tor with patriotism. I do admit there
are. But here I want to assert that
the relation between an Under BSec-
retary and a clerk or between a Dis-
trict Magistrate and a clerk or bet-
ween SP and an inspector should
not obtain between a non-gazetted
doctor and a Gazetted medical officer.
After all, a doctor is a doctor and in
some cases, an ordinary non-gazetted
doctor is much more efficient and cap-
able than the District Medical Officers
who do file work and other work.
While laying down the code of con-
duct, these aspects may be kept in
mind.

For checking and controlling medi-
cal standards, I have got the same ob-
servations in respect of that Here I
want to quote the words of Emperor
Aurangazeb which he uttered to his
son Muazzam. Muazzam said, “You
are the best administrator. Why is this:
country like this?" Aurangzeb replied:

“3F, gF AT gw & faer g wrar §,
Afpr aaarfat & it vgar sgt
| A grar

Y I have to submit the same

here. The orders may be clear
categorical, but they are not being
implemented and they can not per-
colate down below because there are
so much screening arrangements like
red-tapism, nepotism, corruption in-
between,

There is dearth of doctors all over
the country, no doubt. But how far is
it correct to open a dispensary and
run it with a compounder to attend
to the patients, and having no doctor:

thing -
&nd
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at all? In the railways, most of the
railway hospitals are short of doctors.
The patient is not being attended
properly. Similar is the case in the
villages. In the British time—I am a
lay man in respect of medical science
since this long course of five or six
years would take time to produce doc-
tors, they had the shorter course for
meeting the other normal require-
ments, other than diagnosis and treat-
ment of a specialised character. The
Ministry may kindly keep in view that
this dearth of doctors cannot be reme-
died within the coming 10 or 20 years
and they must find out some solution
in this respect instead of allowing
quacks,

Government have got equal oppor-
tunities for everybody regarding me-
dical reimbursements and treatment.
The open circular is that whosoever
goes to the hospital, the required me-
dicine should be prescribed by the
doctor and administered to the pa-
tient. But internal confidential circu-
lars are otherwise. There are internal
confidential circulars saying that you
must not prescribe such medicines
even if required for the disease which
are not obtaining in your dispensary.

It is not only that. I have seen
personally that the wile of a class IV
employee after delivery gets the ordi-
nary iron tablets, the wife of a class
III employee gets a better type of
tablets and if it is a gazetted officer’s
wife she gets the best quality tonics.
I can quote thousands of such ins-
tances in villages also. At least in
this case there should be similarity
and equal treatmen. When I say this
in this august House I say this with
all responsibility. It is correct and I
have seen it myself. That is why am
bringing it to the kind notice of the
Health Ministry.

Regarding appointment of teachers
for the medical institutions, some hon.
friends have suggested that they
should be full-time teachers and they
should have nothing to do with hos-
pitals. There T beg to differ from
them. Teaching gtaff for graduate and
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post graduate courses in medical ins-
titutions should be in close touch with
hospitals so that along with the theo-
retical side they can give the students
an jdea of the practical side of it like
the history of diseases, how they are
to be diagnosed, what is the treat-
ment to be given etc, etc. Therefore,
the teaching staff of the medical insti-
tutions should always be attached to
the hospitals. But I want to impress
that the system of persoral examina-
tion of the patients in the private
chamber and then giving admissions
to hospitals should be stopped and it
should be seen that they do not do it.

‘With these words, Sir, I would re-
quest the hon. Minister to consider

the points that I have placed before
her.

- i

~'Shri Warlor (Trichur)} Sir, 1 have
to make only one or two observations.
The hands of the Medical Council of
India are really being strengthened
by this plece of legislation. But how
they will tackle this problem, this
malady that has entered into the edu-
cation of medical science in India is
the question, This is a deeper pro-
blem, a chronic problem. At one end
there is the necessity for more gra-
duates to be turned out of the colleges.
There/ is dearth of medical personnel
in the rural areas and also in the ur-
ban areas. But, at the same time, to
meet such a situation, are we going
to allow all sorts of institutions and
all sorts of oprganisations to have
their own medical colleges without
proper equipment, with proper clini-
cal and other facilities, without well
qualified "teaching staff and all that?
If we do that, we cannot, with all our
aspirations gnd all the ]egis]ative'en-
actments, improve the standard of
teaching in the medical colleges.

It has come to our notice that even
after[ technical investigation as to
where and how medical colleges should
be started, on other consideralions
which are more political [thap other-
wise institutons are given permission
to start colleges. They dp not have
even a proper building to teach’ the
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students. By setting up a single some of these private colleges are said

office room they start colleges. Stu-
dents are sent 80 to 100 miles| away
to take what-ever part-time courses
thEy can in the established institu-
tions here. Permits are given to ]suc.h
institutions against the technical ad-
vice rendered by the committees sent
by the Central Gov7mment, Their
advice is overlooked_!-

There are certain colleges started
in places where there are absolutely
no hospitals at all within a range of/
ten miles, no clinical services near
about and where no clinical training
could be imparted. 1 do know about;
the other regions of this country, but
in my part of the country the private
agencies have come in‘a big way to
establish medical colléges as well as
engineering and other colleges. There
is one college there/ There was some
trouble in that. The main reason was
that when the Government colleges
do not impose upor the entrants any
fee. the private institutions charge
such fees to the tune of Rs. 10.000. At
times they are rccorded as donations
or nat at all recorded and no receipts
given. Even before the pre-profes-
sional course lis completed, the names
of the students are registered for ad-
mission into the medical colleges by
paying Rs. 10._!]5]0]4 the only considera-
tion is whether the parents or the
guardians of the students have got
sufficient funds raised and, this muslt
be paid in cash and not by cheque.

Shri Shinkre (Marmagoa): They
are built by those funds.

Shri Warior: Might be so. but they

can straightforwardly say that they
collect this money for the building of
their institution.
'4/That will be a great help to the
public. They can say that, but for
that the normal practice of issuing a
receipt must be observed; even that
ig discarded.

Whereas the annual fees charged by
Covernment colleges is only Rs 800|-,

to be imposing a fee of Rs. 3,600 and
odd per annum. There was so much
trouble on the part of the students
and their parents that the college au-
thorities were finally forced to close
it down for a period of time.

An Hon Member: Where are such
colleges?

Shri Warior: There are; the De-
partment knows that. It has come in
the press.

An Hom Member: Name the place.

Shri Warior: It is in Alleppey. The
trouble started in Alleppey, but al-
most all other private colleges, ex-
cept some of the well established and
well recognised high standard colleges
like the Vellore Medical College and
Hospital, are of this type. I do not
name them particularly because they
are almost of the same pattern.

This pagri money of Rs. 10,000 has
increased from this year onwards to
Rs. 13,000 or Rg 15,000. Some of my
very close friends have told me that
they have oaclually paid it. They
do not accept it by cheque or in any
other form of money except as ronnd
cash, in currency notes of denomuna-
tion not above Rs. 100]- beeause they
do not want i, be caught redhanded
or that some cvidence chould be
brought against them. Then, how can
we expect that better education will
be available in medical colleges run
by these private agencies? Hence, I
will suggest to the Government that
colleges should not be permitted to
be run by private agencies unless cer-
tain conditions are satisfied, for exa-
mple, sufficient number of clinics with
the various clinical services being
available for the training of the stu-
dents. Unless the private agencies
themselves run those clinics, it will
be very difficult for the students of
the private colleges to attend the
clinical services and training in Gov-

ernment colleges.
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‘When this question was raised one
clvil surgeon asked me whether he
could allow these students to tamper
with the lives of the patients under
him. The students are there for trai-
ning only. The patients are under the
care and treatment ©of the civil sur-
geon. Who will take the responsibi-
lity of the mishandling by the stu-
dents? Will the civil surgeon and
the surgeons employed in Government
hospitals take the responsibility when
they rely upon them? So, these pri-
vate institutiong are deveig of any
such facility and still they want to
maintain these colleges. How do you
expect that students will come of
these colleges well-equipped for treat-
ing the patients?

So, these difficulties are there. With-
out considering all these aspects of
the question if Government are also
going to continue to allow these pri-
vate agencies, from whichever motive
good or bad, I do not know——

An Hon. Member: Good motive.
I\

Shri Warior: God, apparently;
but not very good otherwise. So, the
Government must look to this aspect
of the question also/and see that Gov-
ernment it self takes this responsibi-
lity in thiz primary need in life. To
keep the health of the nation the
Government itself should come for-
ward to establish as many colleges
under it as possible wherever facilities,
equipment and teaching staff are
available, This is my suggestion and
this is the only cure we can have for
the falling standard in mediacl edu-
cation and treatment of the patients.
I hope, the Government will look. at
this aspect in its own way and then
evolve g method and a scheme for
higher and widespread ‘education in
the medical fleld.

Skri Ranga (Chittoor): We must
have more and more of these private
colleges.

Shri Himatsingka (Godda): Sir,
I was provoked to speak after hearing
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the hon. Member, Shri Priya Gupta,
who criticized domiciliary treatment
of TB. I feel from personal experience
that the only method that can solve
the problem of treatment of  people
suffering from TB is the domiciliary

4 treatment. What happens is that there

ig a hospital for TB patients but the
number of beds is generally limited
and if these hospitals arrange treat-
ment at the residence of the patients
suffering from TB the cost is  very
little compared to what it would have
been if they had all been hospitalised
Also, it'would have been impossible to
take so many patients in the hospital
Therefore these hospitals arrange to
go to the houses of the patients
periodically, weekly or every 10 or
15 days—give them medicines for a
number of days and the patients get
treatment. In almost all cases the
benefit is almost the same. when any
operation or any other act is to be
done in the hospital, such patients are
brought to the hospital, Therefore, I
feel that this kind of treatment should
be encouraged ag far as possible and
to a larger extent it should be extend-
ed tp almost all the districts.

Another thing to which I would in-
vite the attention of ‘the hon. Minister
is thc spread of what is known as
nature cure. There again I speak
from my personal experience, If a
patient is allowed not to be given any
medicine for two or threc days, most
of the diseases are cured. Diseases
which are now being treated almost as
incurable, like asthma and diabetes,
are being cured completely. Patients
suffering for g large number of years,
for 15, 20 or/ 25 years, had been cured
by some regulation of diet and certain
other clinical processes which remove
the foreign matters,?-"as they are called,
in their bodies.

I am glad that the Health Ministry
has taken yp that system of treatment
also and g college ig| going to be
started in Calcutta very soon—I think,
this raar from July, I feel that that
kind /of treatment should be arranged.
1 spLal: from personal experience.
Hundreds of such patients are being:
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treated with very good results at
gasidih in the Santhal Parganas which
1s very near my constituency. I shall
be glad if [the hon. Health Minister
takes steps to have that place visited
by herself and by her Deputy and
other|officers of the department, find
out the results and evaluate the work
that is being done,

With these mmarkq?l I support the
Bill. i

Shri P. Venkatasubbaiah (Adoni):
While supporting this Amendment Bill
I would like to offer a few suggestions.
This Bill,;is intended to extend the
jurisdiction of the Act to Jammu and
Kashmir which will go a long way/in
bringing that part of the country
«closer to our country.

I do not want to waste the time/of
the House and I shall only highlight
certain important points regarding the
duties that this Medical Cou.nci}' is to
perform, First is regarding empower-
ing inspectorg and visiors of the Medi-,
cal Council of India to inspect medica
institutiong ag regards staff, equip-
ment and other requirements neces-
sary for maintaining the prescribed
standards of medical education in
addition to inspection of examinations.
The previous speaker, Shri Warior, was
speaking about some of these medical
colleges that have been set up by the
private agcncieg in this country. It is
a fact that the Government was not
able to cope with the growing demands
of the people so far g5 health facilities
are concerned; so, somp of the private
.agencies have come forfward and on
a voluntary basiz they have been
starting medical institutions i this
.country to give the best medical edu-
cation to students in our country.

In this regard I may point/out that
‘writh very few exceptions the perfor-
.mance of some of these medical insti-
tutions that are being run by private
.agencies is satisfactory. I could quote
an instance. The hon. Deputy Minis-
‘ter of Health has himself started a pri-
-vate medical college in his own place
and it has gained very good reputation
.and it can compare very well with
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any other governmental institution.
So, the empowering of these powers
lo the Medical Council will go a long
way to have a comprehensive view of
the medical system and to gee how the
institutions are working. In some of
the cases, it is also a fact that because
of varigpus other reasons, these insti-
tutions ‘are not able to come ypto the
standard and it is very necessary and
incumbent upon the Government to
come to their aid. Once they have
been started, there is no going back
and the institutions cannot be closed’
and it will be the duty of the Govern-
ment also to come to the help of such
of these institutions, I would remind
the hon. Minister for Health that Mr.
Karmarkar, when he was the Health
Minister, made the announcement on
the floor of the House that he will be
able to give substantial financial
assistance tp some of the medical
colleges in this country and he will
gee that they also come upto the
standard. I hope thig Minister also
will follow the example set by her
predecessor,

7 About admisstons in these medical
colleges, really it is agonising to see
that to get an admission, people have
to pay thousands of rupees and even'
then they have to stand in queue for
many years to get!an admission. It
only goes to show to what extent medi-
cal education in our country is inade-
quate to meet the demands of the
people. Also, the impression that has
been gained amongst the people and
the parents ig that g medical profes-
sion is a coveted profession as
compared with other professions
or other jobg in the country. In my
part of the country, it is no exaggera-
tion to say that a medical graduate
could easily get a lakh of rupees as a
dowry. So, unfortunately, the ten-
tendency in this country iz growing
towards that and more and more peo-
ple are coming into the medical pro-
fession.

12.43 hrs.

[Mr. DePURY SPEAKER in the Chair]
But at the same time the motto of
service, the spirit of service is deteri-
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orating even amongst the young me-
dical graduatles that are coming outin
ouy country. Unless that aspect of the
matter is properly tackled, we will
not be able to meet the demands/of
the people and also to protect the
health of the nation,
medical graduates are being turned
out from these colleges every year
but we still see the sad spectacle
in the rural areas where many hos-
pitals are without doctors. It is
the same position today as was exist-
ing some 50 or 60 years back/ I am
reminded of the speech made by the
Prime Minister the other day that
whatever be our advancement in the
medical education in this country, it
is yet to see that the modern system
of medical science reaches the village.
As it 1s, the various experiments or
the medical advance in every branch
of medical education, are only confined
to the cities, Even today there is
no proper facility so far as the rural
population is concerned. The illiterate
and poor farmer or a peasant or a
labourer has to suffer a lot before! he
gets a proper medical education and
it is no exaggeration to say that all
the medical graduates thaf have come
out from the colleges are concentrat-
ing their energy more in the cities
and towns rather than pgoing to the
rural areas. So, it would be in the
fitness of things that this Government
should fix a certain period of proba-
tion for medical graduates to serve in
the rural areas and then only they
should be entitled to a higher promo-
tion or for better emoluments.

With these few remarks, I support
the Bill

8hri P. B. Chakraverti (Dhanbad):
Mr. Deputy-Speaker, Sir, I congratu-
late the Ministry for bringing in the
State of Jammu and Kashmir under
the/ purview of this Act which was
long overdue and which forms an
integral ;?aﬂ-, of India, About the
standards/ of medical education, I am
prompied to endorse the suggestion of
my hon. friend Shri C. K. Bhatta-
charyya. The original concept, so far
as Indiang are concerned, was somehow
to get a medical degree, if possible,
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within India or outside India prefer-
ably to get somg foreign degree and
come here gs a full-fledged foreign-re-
turned person. But today it is a
question of raising the standards of
the medical graduates who have ulti-
mately to serve India, The Medical
Council today ig taking under its own
supervision the question of appointing
inspectors and observers to go round
and see how far the laboratories and
other accessories are fully equipped
and how far the education standard
has improved. That is a salient fea-
ture of the Bill which brings before
the Council the lapses, the deficiencies
which the present form of educational
institutions have been suffering from.
If a uniform standard is maintained
or is sought to be introduced in the
entire medical system of India, it is
essential that the question of educa-
tion must be taken up seriously. Of
course, how far the Education Minis-
try or the Health Ministry will come
into the picture will have to be decid-
ed at a very high level. What we are
concerned with today is that medical
graduates coming out of medical in-
stitutions should have all the attain-
ments which can compare favourably
to other graduates coming from
foreign countries.

/tAs you know, Sir, there has been a
flow of our studenis outside India,
going to Great Britain or other
countries and staying there because of
the  income or some other
facilities that may be made available
to them. In UK. itself, I found hun-
dreds of Indian graduates staying
there and trying to get themsclves
appointed in the national security
health scheme and other organisations.
I had an occasion to take it up with
them and in reply they said that our
emoluments and research and labo?
ratory facllities in Indiap are such that
they are not prompted to come back
to our country. .As a result of that,
about 10,000 medical people are out-
side India especially in U, K. and
U. 5 A We have to give them an
assurance that here in India they will
get all the facilities, research and
laboratory work tp improve thelr
knowledge and at the same time ask
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them to do useful service to the coun-
try which is needed so urgently today.
This amendment has been brought
forward to remove the deficiencies
which had been experienced carlier
and to improve the tone of the entire
medical system itself, It is a healthy
attempt and it will be really encourag-
ing to the people.

So far as the private institutions are
concerned, in one State I found that
a medical college had been set up with
public charity, What is the condition?
Any student who seeks an admission
has to pay a few thousands of rupees.
That is what is going on. [ asked
them, “How are you maintaining the
standard?”. They said, “We prescribe
certain standards and we try to con-
form to them to the extent the scanty
resources of the private charity per-
mit.” That aspect of the matter has
to be pursued seriously whether we
can allow these educational shops 1o
run in the medical sector. It is only a
sort of business of taking money from
the people and giving them gsome edu-
cation which is not so perfect as that.
So, those factors have tp be considered
seriously, We hope that the Indian
Medical Council today will examine
all those factors and see that an im-
proved pattern of medical s;ystem is
allowed to operate in thig country.

Shri Ranga: 1 wish to say a few
words only on one or two points.
First of all, I am afraid that I cannot
agree to the idea that has been put
forward by one of the speakers name~
ly the need to discourage the private
medical colleges, Ip view of the in-
ability of Government to start as many
medical colleges as are needed, it is
most essential that public institutions
and philanthropic leaders should be
encouraged and should be allowed to
organise these private medical 2olleges
by collecting charities and donations
from various people to organise and
run these colleges, and since they
would only be making a very good
contribution to medical education and
to the general progress of our people,
their efforts owght not to be discour-

ed,

Also, just because studens who are
capable of making some contribution
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towards their own studies contribute
Rs. 5000 or Rs. 6000'towards these
colleges, it ought not be thought that
there is something wrong with the
college authorities or anything wrong
with the students and their parents.
In our days, parents used tg incur
heavy erpenditure in order to send
theiy‘ boys and girls to England, Ame-
rica’and other countries and get them
educated in the technical colleges
there go that/ they were very well
equipped in the various sciences, Simi-
larly, why should we no} be preparea
today to appreciate 1hejsacri.ﬁes that
the parents of these young boys and
girls are prepared to make, by making
these donations to these;, medical
colleges and sending their children
there to get properly equipped and
qualified?

Indeed, some of our friends have
made} very great contributiong in this
direcfion. In fact, one of our hon.
friends, Shri Rampure an honoured
Member of this/House has built quite
a number of highly developed techni-
cal institutions in a place called Gul-
barga in Mysore. 1 think; that it is
nearly half of universiy which he has
built there through his own spirit of
enterprise. I amjglad that the former
Health Minister Shri Karmarkar heed-
ed our advice and gave Inm every
possible advice, and the local|Govern-
ment alsp had given him assistance,
and thus he has made, according to
me, a notable contribution to  the
educationaf development of Mysore
State. There are several other friends
also like him. There is one  such,
1 know, somewhere near ‘that famous
shrine of Udipi, near Manipal, I
think, and also in Bangalore and one
or two other places, Our own friend,
the present Deputy Minister of Healtly
wag himself resoponsible for taking
the initiative and taking the courage
in his hands and approaching rich
people in Andhra Pradesh and getting
from them huge munificent donations,
and ther with/the help of so many of
us, he was able to convince the then
Minister of Health, and was able to
develop that college which has come
to be one of our first rate colleges in
Kakinada in Andhra Pradesh. I am
sure that the Andhra Pradesh Gov-



13411 Indian

ernment were not in a posjtion then,
and even today, are not in/a position,
to develop such collegeg tb6 meet the
demands for medical education which

are there in Andhra Pradesh today.

So, I consider my hon. friend’'s contri-
bution to have been a great contribu-
tion indeed to our national develop-
ment.

Therefore, I/submit that all such
institutions ought to be helped in
every possible m er. I hope that
my hon. friend, the Minister incharge
of this Ministry, would not in any way
resile from the present policy of Go-
vernment of giving encouragement:to
these institulions.

I would also like to express my
satisfaction over the present trend in
this Ministry, Whereas in- the past
threre gppeared to have been some kind
of a stepmotherly treatment shown
towards natupropathy, , homeopathy,
Ayurveda and various other systems
of medicine as compared to that shown
towards the Western system of medi-
cine, today, there seems to be an
effort being made to look at all these
systems ag contributory systems for
providing help and assistance and
ministratiory to the people who need
such medica] assistance, [ hope that
this tendency will come to be further
strengthened by the hon. Minister of
Health as well as by her Deputy.

Mr. Deputy-Speaker: Now, the

hon. Minister.

Shrimati Yashoda  Reddy (Kur-
nool): May I have just five minutes
to speak?

Mr. Deputy-Speaker: I am sorry.
There is no time now. We have to
finish this Bill by 1.15 p.M.

The Minister of Health (Dr. Sushi-
la Nayar): I am most grateful to all
sections of the House for the support
that they have given to this Bill I
have very carefully listened to the
speechees both yesterday and today,
and I would endeavour to answer some

.of the pointg that have been raised.
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First of all, taking the point raised
by the last speaker, I would submit
that the question of private medical
colleges has to be divided into two
parts. There are private medical col-
leges that are being run by philan-
thropic organisations and charitable
organisations that collect money and
are trying to give very good educa-
tion, keeping high standards as well
as principles of service in front of
them. Nobody has at any time criti-
cised these missionary institutions be
they of any religious denomination.

Then, there are some other jnstitu-
tions which hove been referred to by
my hon. friend Shrj P. R, Chakra-
verti as teaching shops. It is these
institutions which take quite substan-
tial sums of money from the students
and then admit them to these medical
instittions for training, which have
come in for criticism. It is very
difficult for us to come to g clear de-
cision as to what the wishes of the
House are, On the one hand, Shri
Ranga has advocated their cause, On
the other, they have been unequivo-
cally condemned by several hon.
Members inside and outside the
House.,......

Shri Ranga: The hon.
may go by experience.

Minister

Shrimati Yashoda Reddy: Nobody
hag condemned them,

Dr. Sushila Nayar: It has been
agreed that gll of them are not above
criticism. There are certain practi-
ces to be followed in these institu=
tions which are undesirable, as for
instance, the practice of their regis-
tering a medical student ten or fif-
teen years ahead of the time when he
will be ready to enter the medical
college. They cannot know beforehand
whether that student will secure the
necessary grades in the high school.
There are some other things also which
are not very credit-worthy., On the
other hand it is stated that there are
parents who can contribute towards
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"dheir children's education, and I do
not see why we should say ‘No' to
them. They can pay just as in the
case of public schools that are run in
this country where parents pay big
sumsg to give good education to their
children, Therefore the crux of the
matter i3 some of these wundesirable
practices that have crept in should
be removed and the question is whe-
ther they can be removed or whether
they cannot be removed. It is, there-
fore, necessary that we should exa-
mine this matter wvery -carefully.
Are the organisers of these colleges
willing to have State Governments re-
presentatives and completely indepen-
dent agencies on their gover-
ning councils so that they can have
a voice not nominal but an effective
voice—therein and they can see the
way the selections are made, the
amount of money that is collected,
how it is spent and <0 on and so
forth. If the absuses cannot be re-
moved, I have no doubt in my mind
that these teaching shops should be
closed.

13.00 hrs,

Shri Ranga: There are abuses in
government colleges also.

Dr. Sushila Nayar: The abuses in
the government colleges. I am afraid,
are not of that nature, They are
not run on a commercial basis, as some
of these institutiong are. ‘The insti-
tution started by my hon, colleague,
Shri Raju, the Deputy Minister, may
not necessarly be of the same nature
ms some of the others that are being
run, on commercial basis about some of
which we have received some very
serious complaints. It was in view
of these factors that at the last
meeting of the Central Council of
Health at Madras we appointed a
high power committee to study the
question of all these private medical
colleges and to advise the Government
as to what we should do about them.
‘We are still awaiting the report of
that committee,
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It was stated that some of these
institutions take students with wvery
low marks etc, etc, It is true money
is their prime consideration. So long
as students are above a basic mini-
mum, and can pay the capitation fee
they generally take them, Their
argument is that ‘when the State
Governments take students not on the
basis of merit but on the basis of
castes, communities, regions, certain
districts and so on, how are we any
different from them?' I would go all
along with my friends here if they
would all strongly support the view
that admissions to medical colleges
should be only on the basis of merit,
because doctors are to be entrusted
with life and death, and it is very
necessary that they should be the
most competent peogle.

p p clgl

Shri N. C. Chaterjee
Certainly,

(Burdwan):

Dr. Sushila Nayar: When my fri-
ends say here yes, I am happy, but 1
am afraid in other places, the repre-
sentatives of the/people come forward
and put pressure and say, ‘in these
districts, only two boys came up for
training as doctors; in those districts,
three became doctors, Therefore, you
must keep a certain number of seats

in the medical colleges for/ these
districts’. Now that makes It very
difficult. If you are to give seats on

the basis of districts, you 4 cannot
select on the basis of merit. You have
to make up your mind. Do you want
reservation for regions, for castes and
communities or do you want admis-
sions on the basis of merit? I whole-
heartedly support the principle that
admissions to medical collegeg should
be on the basis of merit. If not hon.
friends will stick to that and support
that ideology in their own  States,
things will be easy, But if they are
going to support one ideology in their
own States and a different one here,
then it makes thingg very different.

Now I come to the other points. Dr.
Singhvi asked why we give recogni-
tion to some foreign degrees and not
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that we are still carrying on with the
hangover of the days gone by; we
recognise
recognise US degrees, The plain fact
of the matter is that the Medical
Council of India’ works on the basis
of reciprocity. Those who recognise
our degrees we recognise theirs. It is
in the interest of /national prestige
and honour that we adopt this policy.
We asked the USA to have reciprocity
with us/ They said they are not able
to do so, because even among their
own states, there is no reciprocity.
how can they have reciprocity
with another country? If that be
the case, we are helpless. So all
that we can do is to recognise the
degrees of those who recognise our
degrees, gnd there the matter stands.

Shri Sham Lal Saraf: (Nominated
Jammu and Kashmir) : How is/ that
Indian doctors are able to get jobs in
America?

Dr. Sushila Nayar: They have some
kind of easy arrangement, a very
simpqu yes and no type of question-
naire which they give to these stu-
dents, and those, who pass that test
became eligible/ for employment.

Dr. Singhvi asked: Why are we
having a code of ethics in the Medi-
cal Council Act now? Why have we
not had it so far? The truth of the
matter is that there hag been a code
of ethics. But it was administered by
the State Medical Councils and not
by the Central Council. Here and
there cases occurred where we have
come gacross defects and difficulties
and so we have come to the conclu-
sion that let there be a uniform code of
ethics and Jet the Central Council
come into the field in this respect.
That is why this change is being
brought about.

A very strange point was raised
by Dr. Singhvi again. He asked: why
do you make a fetish of registration?
Missionaries and others come. Foreign

UK desreesl'and do not’

doctorg should be allowed to practice
here without insisting on registration
in their own countries or here, I
would say that foreigners coming into
India are not necessarily all mission-
aries or service-motivated. I know
of some doctors who have been min-
ting money in thig country and some
of them are not terribly well qualified
also, Some of them have been here
for many  years. Somehow in our
country, some of the richer classes
particularly, think that if a doctor

has white skin he must be a very
competent doctor, irrespective of his
merits.

An Hon. Member: That is so in all
professions, not only the medical pro-
fession,

Dr. Sushila Nayar: It is necessary
for us to protect people against such
practitioners who may not be pro-
perly qualified, and therefore, we
have said that if a foreigner wants to
practise in India he must be registered
so that we know what his qualifica-
tions and background are. Then we
have said that we shall register them
for registration if they are registered
in their own country, because we can-
not go back those countries and
check the bona fides of every one
and everything that might have hap-
pened in those people’s background.
So we go by the registration in their
own country. If he or she has been
considered fit for registration
in their own country we shall consider
them fit for registration here, provided
the condition of reciprocity is fulfilled.
That ig how we are regulating fori-
gners practice in this country.

Then a very strange statement has
been made by another hon. Member
who said that in the British times
there were shorter courses for doctors
and we are not doing the right thing
in having a uniform type of medical
education all over. In the British
times, they were the bare sahebs.
They wanted Indians to be more or
less their juniors and inferiors, some
kind of subordinates, and did not
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want Indian doctors to have the

e high qualificationg as they
themselve; had. Many of them
came with MBBS. So they wanted
our people to be nothing more than
licentiates. A class of licentiates
grew up. In free India, it was de-
cided by the whole of the medical
profession, including licentiates, that
there should be one course of medical
education and that should be the
degree course,

Shri Priya Gupta: The suggestion
for 3 shorter course was made in the
context of the requirements of the
emergency and dearth of doctors eand
to save patients from quacks,

Dr. Sushila Nayar: I wish to sub-
mit to my hon, friend that a 4 year
course against a 4} year course does
not give us very much of a shorter
period for training doctorg so as to
solve that problem.

The problem of the shortage of
medical doctors, particularly in the
rural areas, is a very real problem, but
the solution, ag the Prime Minister
also stated in his speech at the All
India Institute of Medical Sciences,
does not lie in merely training more
doctors, but in the more equitable
distribution of the doctors. For that
a good deal can be done if in the
States the State Governments enforce
certain rules fairly and uniformly. We
have suggested to them that within
the first five years of a man's service
when he is usually confirmed, he or
she should serve for two vears in the
rural areas. Similarly. in the first 15
years, when they are due for cross-
ing the efficiency bar, let them serve
rural areas for five years. But what
happens is that anybody who is posted
to a hilly area or rural area or a diffi-
cult area, goes to some of us, whether
Members of Parliament or Members
of the legislature or other influential
people,. ...

Shri Priva Gupta: Also to the
Minister.
Dr, Sushila Nayar:....and pressure
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and the State officers to change them.
I have had very painful respresnta-
tions made to me by some of the
officers as to how they pass an order
today, and they are made to eat their
wordg and withdraw that order to-
morow, which is a very undesirable
thing. If Members of Parliament
support us in this view, that every-
body should have a turn in the rural
areag and the difficult areas, irrespec-
tive of who he or she may be, I am
sure thig problem can be very largely
mitigated, if not hundred per cent
solved,

13418

We have admitted 10,200 medical
students last year It is a very good
number. The growth of medical edu-
cation in India has been phenomen-
al. People are amazed at the growth
of medical education in India. What
is necessary is to give' the students
good teaching, so that many of them
pass, and there is not a very high
casualty rate. Secondly, we'have to
see that after graduation they are
distributed properly. The Medical
Council has already taken powers in
this Bill for giving provisional regis-

~ tration for a specified period, Already
" this period is one year, out of which

three months are to be spent in the
rural arcas. We are thinking of in-
creasing this period of service in the
rural areas. We will not post com-
pletely raw graduates to the rural
areas. but after the first year of house-
manship, it may be possible fo post
them for a year or so to the rural
arcas before they are allowed to set
up practice or go for higher studies.
Most of the State Governments are
now taking a bond from the medical
students to serve the Government for
three years before they are allowed to
set themselves up in private practice.

Somebody said that medical educa-
tion should be run by the Education
Ministry. This question was very
carefully considered by the Govern-
ment of India after independence, and
we came to the coclusion or our pre-
decessors came to the conclusion,
that medical education is essentially
an education where the hospital tra-

e ———
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/;/{hat-' if the hospitals and the colleges
are run by different autho-
rities, there would be difficulties
and complications, Several Members
quoted the USSR as having very goqd
doctors and specialist. There, the mQC_h-
cal education is with the Health Mj_m_s-
try and/not with the Education Minis-
try. Some people seem to thing that
the moment the word “education”
comes in, it is a matter for the Educa-
ion Ministry. 'Some have even said
that health education should be with
the Education Ministry. Health edu-
cation ig something that has to be car-
ried out day and night, from morn-
ing till night; every doctor, every
nurse everybody in the’ medical field
will have to carry it out.

Shri Hari Vishnu Kamath: (Hoshan-
gabad): There should be better co-
ordination,

Shri Priya Gupta: What about en-
gineering education?

Dr. Sushila Nayar: I do not know/
about engineering education, but it
is not carried out in the factories, For
engineering education, some work-
shops are sct up; but it is not that re-
gular factories are used as the train-
ing field for the engineers.

Shri Priya Gupta: They are.

Dr. Sushila Nayar: I am afraid‘ that
is not correct.

But for medical education regular
hospitalg are the training fleld, and
what is more, we are working jout
a way to make the medical college the
pivot of medical service the centre,
linked up with the district hostpital;
with the primary health centres, the
whole flow of technical know-how
going from the centre to the peri-
pherey, and similarly the reqirementrs
and need flowing in from the peri-
pherey into the medical colleges, so
that they 'can prepare the young
doctors. to mect the needs of the peo-
ple at 'the peripherey.

Much was said about the quality of
teachers, and I am In entire agreement
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with my friendg that it will be use-
ful to have full-time non-practising
teachers. We have conveyed this
opinion of ourg to the State Govern-
ments, and in fact, the Government of
India had offered to meet the extra
expenditure involved on a fifty-fifty
basis in the Second Plan. Very few
States, Maharashtra and one or two
others, made use of that offer. So,
provision was not made in the Third
Plan, If the State Governments

are
willing, we would be prepared to
make provision to  help them  with

the extra expenditure involved, be-
cause full-time teachers will have to
be paid more than they are paid a¥
present in the fourth plan.

Shri Priya Gupta: Causing propor-
tionate reduction in the cadre of
doctors,

Dr. Sushila Nayar:
what is meant by reduction in the
cadre of doctors. ‘The point is that
medical teachers are working as doc-
tors in the hospitals in every place.
If they do not go and see people by
accepting fees, they do not cease to
be doctors. They continue to serve
the community all the same,

I do not know

Twas very sorry to hear some very
unwarranted attacks apainst the doc-
iors calling them exploiters,

minters
of money, and all kinds of things,
particularly from a venecrable old

member like Shri D. C, Sharma, fron
whom one would have expected more
wisdom in the light of all the expe-
rience that he has had in life.

Shri D. C. Sharma (Gurdaspur):
When there is a confiict in my mind

between truth and wisdom, I always
tell the truth,

Shri Hari Vishnu KEamath: He
meant only some, not all.

Dr. Sushila Nayar: I wish to ask
one question. Why ig there not a hut
and cry against the fees charged bj
the lawyers? The doctor, at any rate
is somebody who is at your beck anc
call day and night.
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Shri D. C. Sharma: Certainly not.

Dr. Sushila Nayar: May I tell my
hon. friend, that the statistics belie
hig prejudiced views? There are so
many doctors who die young of coro-
nary disease because they have to
work so hard. Further, doctors who
are having practice rights have told
me in a number of States that they
would be very happy to have better
salaries and non-practicing allowance,
that they have no desire for these
practice rights for the simple reason
that they have always treated the
poor patients free and they cannot
charge them as they are not in a posi-
tion to pay, while those whom they
u=ed to charge and who can pay, now
very often bring some leader with
them so that they cannot charge them.
So, they say they would be very
happy to have better salaries and not
charge fees to the people.

May I say that I am in agreement
with this hon. House in the desire that
it has expressed that, as we have the
health insurance scheme for Members
of Parliament, Government servants
and industrial labour, it will be a
very good thing to have some kind of
health insurance for the population at
large. We are thinking along these
lines and trying to make experiments.
‘We are not in a position to say today
that we can cover the whole country,
but we are certainly working towards
that end, for the day when we can
have a national health scheme in
India, so that people do not have to
spend money when they are ill. It
will be our job to look after them
when they are ill, and to give them
such advice as may be necessary, to
keep them fit and prevent illness.

Dr. Mahishi said something about
the need for uniformity of nomencla-
ture and internship period and wvarious
things. The Bill that is before the
House seeks to bring about unifor-
mity in various matters. That is why
we have brought this Bill before the
House. There were one or two other
7emarks that needed some answer
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given the answer and so I will not
take the time of the House. For ins-
tance, there is the domicillary treat-
ment for TB which is gne of the nota-
ble developments of modern times. It
hag given us the hope that we can
deal with the problem of TB in our
lifetime, which we did not think pos-
sible ten years ago.

Shri Priva Gupta: Where will he
live? With children in the house?

“PBr. Sushila Nayar: He will certain-
ly stay in the House. (Interruptions.)
1 woulg like the hon. Member to try
to understand the problem. Before a
patient is diagnosed as a case of TB
he hag lived with his wife and child-
ren in the family; for many months
he has had enough chances of infecting
them.

Shri Priya Gupta: It is a very good
plea by the Health Minister!

Dr. Sushila Nayar: If he does not
want to understand what can I do?
If he does not want information, I am
helpless. I shall repeat. Once a pati-
ent is diagnosed and is put on the
modern drugs that we have, he be-
comes non-infective within a few
weeks. He has been infecting the
family for months. ... (Interruptions.)

Mr., Deputy-Speaker: Order order.
Hon. Member cannot go on comment-
ing like this.

Dr. Sushila Nayar: There is no
more danger of infection in that fami-
ly after the patient is put on treat-
ment than there had been earlier.
We are not going on theory. We have
actually experimented. We have fol-
lowed 1000 families in Madras. The
Madrag Chemo—therapy Centre has
looked after them under very careful
research conditions. It is amazing
how well they did. There is no in-
creased danger to the family....

Shri Priya Gupta: Come and see in
the villages of Bihar.

Dr. Sashila Navar: Whatever his
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Member to know that there are pnly
34,000 TB beds in this country and
with the best will in the world we
cannot provide five million beds for
TB patients or even 1'5 million beds
for patients who are open cases, infec-
tious cases. All the Plan provision
will have to go to TB beds. Ewven then
the money may not be enough. We
are very happy and very grateful to
our doctorg and research workers who
have given us a tool with which we
can fight TB today and we can hope
to clear it in the time. With these
few words, I once again thank this
House for the support it has given to
this Bill and request that the Bill be
taken into consideration.

Shri P. N. Kayal (Joynagar): What
1s your progeamme for increasing the
number of medical colleges?

Dr. Sushila Nayar:; The number of
medical colleges has risen to 80. It is
possible that it may increase by one
or two or three more during the Third
Plan. Hon. Member talked about the
need for a medical college in U.P. U.P.
has provision for those colleges that
are within their Plan; they are free to
start those colleges. I do not know
why their medical college at Meerut
is being held up. But generally it is
our policy for the remaining part of
the Thirgd Plan to emphasise the post
graduate teaching so that we can have
more teachers and better teachers and
better results in the existing medical
colleges than go on increasing the
number of colleges, half backed medi-
«<al colleges without adequate facilities,
where the pass rate is in some cases
40 per cent or 50 per cent. It is un-
fair to the medical students and 1t is
undesirable. = We must have better
teaching and better results.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Indian Medical Council Aect,
1956, be taken into consideration.”
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Mr. Deputy-Spearker: There are no
amendments to clauses 2 to 18. The
question is:

“That clauses 2 to 16 stand part
of the Bill.”

The motion wag adopted.
Clauses 2 to 16 were added to the Bill.

Mr. Deputy-Speaker: There are
two Government amendments to

//clause 17,

(Amendment made)
(i) On page 7,—

(a) in line 41. for “University
of Glasgo”, substitute “University
of Glasgow".

(b) in line 44, in column 1. for
“University of Andrews”, substi-
tute “University of St. Andrews"”.

(ii) On page 8,—

(a) in lines 4 and 5, in column
3, against the entry “University of
Dublin”, for Bachelor of Medicine
and Bachelor of Surgery”, substi-
tute “Bachelor in Medicine and
Bachelor in Surgery'’;

(b) in line 11, in column 1, for
“National University Ireland”,
substitute “National University of
Ireland”;

(¢) in line 19, in column 2, for
“M.R.C.P.", substitute “M.R.C.5";

(d) in line 27,—

(i) in column 2, for “MR.C.S."
substitute “L.R.C.8.";

(ii) in column 3, for “Member".
substitute “Licentlate”.

(Dr. D. S. Raju).

Shri C. K. Bhattacharyya: Sir, 1

want to speak on clause 17. In my
snaach 1 _drew

the attention of ths
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Ministry that the word ‘pondicherry’
occurs in the Second Schedule, in the
list of foreign universities and while
amending this Bill that should have
been amended. The hon, Minister
dealt with various points but on this
point I would like to know from her
as to why this schedule is allowed to
be passed 'in this form. Will she kind-
1y enlighten us?

Dr. Sushila Nayar:
forgot to
been done.
corrected.

I am sorry; I
mention this has already
The Schedule has been

Mr. Deputy-Speaker: The question
is:

“That clause 17, as amended,
stang part of the Bill.”

The motion was adopted.

Clause 17, as amended, was added to
the Bill.

Clause 1, Enacting Formula ang Title
were added to the Bill.

Dr, Sushila Nayar: Sir, I move:

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion wag adopted.

1328 hrs,

DAKSHINA BHARAT HIND1 PRA-
CHAR SABHA BILL

The Minister of Education (Shri M.
C. Chagla): Sir, 1 move:

-""That the Bill to declare the
institution known as Dakshina
Bharat Hindi Prachar Sabha, hav-
ing at present its registered office
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atEMadras, to be an institution of
national importance and to pro-
vide for certain matters connected
therewjth, as passed by Rajya
Sabha,/ be taken into considera-
tion.” '

I hope this is not a controversial Bill.
This ‘Sabha has bgen doing cxcellent
national work, Itjwas established in
1918 under the inspired guidance of
Mahatma Gandhi and its main purpose
is to spread the knowledge ofiHindi
in the South. May I remingd this
House that unless we carry the Sputh
with us, we will never succeed in
making Hindi the official language as
declared by the Constitution. There-
fore, all the work that is done to pro-
pagate a E‘wnwledge of Hindi in the
South is work of the greatest pos-
sible naitonal importance. The Sabha
has covered about 6000 centres so far
and has gn its role nearly 7000 trained
workers and more than seven million
people have learnt Hindi’ during the
last 45 years due to its untiring efforts.
It has got its headquarters at Madras;
it has four affiliated/ branches in the
four Southern Stated: at Trichinopoly
in Madruas, Hyderabad in Andhra Pra-
desh, Ernakulam ip Kerala and Dhar-
war in Karnataka. At present this
society is a registered society and
the intention is to make it an institute
of national importance. This' provi-
sion is under entry no. 63 of the Union
List. I think the Society has done
such important and national work
that it deserves to be considered an
institution of national importance. I
do not think a longer speech from me
is/necessary and with these remarks I
request the House to take the Bill
into consideration.

Mr. Deputy-Speaker: Motion mov=
ad:

“That the Bill to declare the
institution known as the Dakshina
Bharat Hindi Prachar Sabha, hav-
ing at present its registered office
at Madras, to be an institution of
national importance and 1o pro-
vide for certain matters connected
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therewith, as passed by Rajya
Sabh?. be taken into considera-
tion‘}-

Shri Sham Lal Saraf (Nominiated
Jammu and Kashmir): On a point of
inforamtion. In the Bill, audit is men-
tioned, but it is not mentioned as to
wherefrom the fundy will come. He
will have to say whérefrom the funds
are being raised as far as the Sabha
is concerned. Does the Government
contribute tp it? May I request the
hon. Minister to tell us and throw
some light on these/ matters: how the
funds are to be raised, wherefrom do
they come and what is the scope of
the Sabha'ya

Shri M. C, Chagla: It is like other
universities and those institutions
which are declared to be institutions
of national importance., Under sec-
tion 3, the money, to the extent that
is necessary will be advanced by the
Education Ministry. To the extent of
its own resources, it will carry on.
To the effitent that it needs assistance
from the Centre, it will receive it.

Shri Warior (Trichur): Sir, I wel-
come this measure, but actually when
I say that I welcome this measure, I
have gome serious doubts about the
necessity for such a measure. The
Hindi Prachar Sabha has been func-
tioning for the last 45 years. Apart
from the question whether it has done
meritorious service or not, why should
the Government take it under its
control and then make it also a stereo-
typed institution just like any other
institution and hampering its unfetter-
ed activity in the field of Hindi pra-
char? For the last 45 years this ins-
titution has been functioning and
flourishing in the south of India, with
about 7,000 pracharaks under it and
it has done some meritorious service.
Why not the Government find its own
way to help it apart from the Univer-
sity Grants funds? Simply by tagging
in the holy name of Mahatma Gandhi
we should not do such a thing as to
take away from the institution the
independence and autonomy which it
had been enjoying all this time.

VAISAKHA 9, 1886 (SAKA)
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Rather, will it not be more advisable,
for the growth and expansion of the
activities of this institution, that it is
left alone, of course, with sufficient
aid in the form of finances, in the
form of sending professors or teachers
or pracharaks to the South, in the
form of supplying sufficient literature,
and in the form of translating the local
literature of wvarious southern States
into Hindi? All these things can be
done by the Government through
other ways. Why should Government
take this institution urder its wing, so
that it will also be hamstrung by one
or other departments of the Govern-
ment? That is one point.

13428

The second point is this. At pre-
sent, in most of the States, Hindi has
been taught in the primary and secon-
dary classes also. For instance, in
Kerala, the State to which I belong,
it is taught at a very early age, and
there is absolutely np objection in the
State from any quarter, such as there
might be some objection in some Sta-
tes; I do not know. At least in
Kerala, [ have seen no objection frem
any quarier, so to say, in introducing
Hindi in the very early stages of cdu-
cation in the educational institutions.
Why not the Government find out
some method to strengthen the Hindi
education in the educational institu-
tions themselves, rather than go to
strengthen an institution which had
been doing some good work? Let it
continue to be doing good work, and
if the Government have sufficient fin-
ances, let it help it; but why not chan-
nelise all the activities and the re-
sources of the Central Government
through the educational institutions
already functioning in this respeect? [
think that will be giving a much more
effective fillip for the propagation of
Hindi.

Another aspect of the question is
this. It is said in the Statement of
Objects and Reasons, that the Hindi
Prachar Sabha has been functioning
for about 45 years now. In the early
stages, it is well-known that the
learning of Hindi and the propagation
of Hindi was taken up as a national
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cause, as an anti-imperialist cause, that any language other than the

and the people were inspired because
of that particular aspect of the gques-
tion: not that they were averse to
learning another language. But
Hindi, just like khadi, became a natio-
nal symbol, a mnational platform
against imperialism and imperialistic
domination. So, if that inspiring as-
pect is taken out, instead—I do not
know and I do not want to say that—
another sort of imperialist domination
is coming into the picture. There will
be much resistance, and the present
resistance is on that account. The
anti-imperialist character of the pro-
pagation of Hindi must be sustained,
and the Hindi Prachar Sabha had gone
something in that direction, and that
is why, even now, it is living. I hope

that by taking over by the Govern-’

ment of this institute, this particular
.character which the Dakshina Bharat
Hindi Prachar Sabha had in former
years will not be done away with.
If that is done away with, then natu-
rally 1 think the day will not be bright
for Hindi in the South, because, at pre-
sent, the main difficulty in the propa-
.gation of Hindi in the South is that
whose mother-tongue is Hindi are in-
_sisting upon it. That is all. They
must keep quiet for some time, I am
asking, why don’'t the Hindi enthu-
siasts behind me keep quiet at least
for some time, so that we take it up
in the South as a common State lan-
guage in India for the present? It
can be developed; everybody, likes his
own language. Whether my language
is very much developed or not, I am
very much loyal to my language.
That is my mother-tongue; that has
come to me through my mother. So,
1 cherish a love for my language
which I cannot cherish for any other
language. In that respect, the wis-
dom and forethought of our national
leaders have been enshrined in the
resolution of the Congress from 1928
or 1029 onwards. In the first report
on national integration, which report
also envisaged the goal of Indian in-
dependence in the form of dominion
- etatne it wae nartienlarly mentioned

mother-tongue should be considered
an alien language. Some differ; many
may differ; or all may differ. But it
is there in it. The point is that if any-
body compels me to learn a language
which is other than my own mother-
tongue, it is considered that an alien
language is imposed upon me. It is
not because that we are Indians: it is
not because we have not got several
other considerations for other langua-
ges; it is not because that we do not
want a national language, a lingua
franca, in India. But this sentiment
is there, and that has been found out
by our national leaders. If we look
back to the annals of history of the
Congress. we will find it. Unless and
until we take into cognizance all these
factors. I do not think that the resis-
tance at present felt in some parts of
the southern region can be obliterated
or removed. That is the point.

So, my humble submission is that
as far as possible the Government
should not come directly in the way
of the functioning of this organisa-
tion. That must be left free, just like
anybody coming from the north or the
Hindi-speaking area to the south and
learning some of our languages.
There is no objection. I have seen very
many Sikh soldiers’ children in the
army and the navy staying in the
Cochin Harbour, in the Willingdon
army headquarters, learning Malaya-
lam very well. 1 was amazed at it.
The father and mother do not know
the language, but the children speak
Malayalam among themselves. I have
found this in the train when I have
travelled from here to the south.
That happens because there is no such
resistance to learn the language. This
must be left to the will and pleasure
of the people, if you want to achieve
an objective like this. I am all for
one national common language for
communication and other purposes in
India and that language must be,
should be and will be only Hindi

whether I like it or not, it will be
HinAdi anlv
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The point is, I will appeal to the
Hindi enthusiasts from Hindi-speaking
areas that they should not bring in
force which had been brought in by
the British dominators in their time.
The same thing is seen even now.
Whenever another gentleman who
speaks another language says that this
must be your language, at once the
old idea comes back to the mind. We
remember that prior to 1947, the Bri-
tishers had been doing the same thing,
saying the same thing and acting the
same way. The difference is, instead
of a white gentleman, a brown gentle-
man has come. That aspect must be
very carefully considered. Otherwise,
resistance will grow more and more
with the misunderstanding that this is
a sort of domination and imposition.
Hence, more we encourage voluntary
organisations which can go to the peo-
ple without any inhibition or restric-
tion or any sort of administrative or
other colouring, those things will be
accepted by the people suo motu.
Otherwise, we think this is a sort of
imposition on the people either overt-
1y or covertly and so the natural ten-
dency to resist such imposition ~omes
there.

Hence my appeal is that this aspect
must be looked into before Govern-
ment comes to any conclusion that
similar institutions should be taken
over under the control of the Govern-
ment. [f the Government are satisfied,
then well and good; they may take it
over. But there are other methods
which must be adhered to and it must
be left tg their autonomous and inde-
pendent functioning. Only then it will
help. I hope Government will take
into consideration the submissions I
have made.

Mr. Deputy-Speaker: Hon. Mem-
bers should take not more than 10
minutes.

Some Hon. Members: That will not
be enough.

Shri Basappa (Tiptur): Time may
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Mr. Deputy-Speaker:  We will see

as the debate proceeds. Members

should take not more than 10 minutes
eachr
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To Mfarg 7@ (STEwgL): IaT-
erey oY, ® @ g F gure fuwr way,
sft SrTem AT # | AT gL FurE
g g fF g w1 F1 fadas @@t
Tg vt & wrx & 1 foer wer AR
gEe 7AWy oy ®A E, gafem 39
g Fr A afee & favg meer 77 &
Afwa Fft FT T ET A o § fF
oq I dfagl F gl & FOCH FIH
gt oy & fowr fr ofaeras wwea
wn § srwagfe &..,

Shri Muthu Gounder (Tiruppattur):
I have a request to make. This is a
subject in which we are very much
interested and we are not able to

follow Hindi. I think our Seth will
be kind enough to speak in English.

Mr. Deputy-Speaker: Order, order.

o Mifa 9 : 7 IFILT TF
efqerfas weea F7 fadgas w7 =rreT
grga ¥ EIU AvAT AT, A INF
fog & 3% gea & aars 2@ g1

ot A qF HFew & forr wew v
e g 2, I A T ¥
g EARAA TZIAFT G AT &
fr 2y g fadas &1 &€ faw
gt fFar | oTg IFIA B aTd QHT
ot &g fodr Faga grasaafaan
qAATE L

feedy #r aferor ox ot fvefy Tew
qT @rgx wT ;AT g @ gl
wxyEagara Fer amar g fF et
arer fgrdY # afegor qzarfrdy mie=
WTST WTET & 9% AIRAT WEd € ar
g 419 CF I|A T | IFA
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& AT 9T wre v JrfEy | F guwr
A § 1 afz 59 3G a1 AT Aw
grm f# zfaor wre fg=r e |
% N Fawal § 9T H ¥ ed wiaww
FIEFAT AT FT AS WY AT g ar
g T AETATHT S 47 Feg WY
& ar afwer wrar et § )

wgr a¥ gfew wiww fgeiy =17
gt wrReag E, foer AdT ST 19
TF ATTHT T2 § | AT 39 ¢fagias
HIE O AFF AT HITFEAT FMEAT
g fasr#agmgfs § Fwawr av
FRAE ¥ oz @ afE oW oW
A FEATT IIT EE

gferor AT fgrdy gavT AWT &Y
€qT9AT &9 9895 # HETHT T oy FY
Fom & zf | qF IW wwWg AT
T g w9 dwmra § a1 g 4,
QL EHTATT GAT H a3 17§ qTW A
QI g1 | arET gra # o e dre
TqHEATHT T FT ALAHAT  H =o
A gz T zqafam wrig fgdr wane
AT FT3791ZT  fFar1ag a1 929s
& 97 wgfd o | wrew mdr gL
MFAG U IET ¥, qF FAr &
faeg e g 30 & gL offaw &1 w7 g%
fa 1 wwfaq frar 1 § fasrem ¥
of FSF AFIITF WAQT 0T Y
wOE @ 3 ITE AU 9 wfAey
AT AAE, T F A Y F
STy @ fF gF 30 B oFar ® fAg oF
WTAT F WA@EA g WIT T8 oF
wrar fger, F=FT fg=r g1 §Far
g marT ag 5 fedr w9 gady
wrarHt & FAT oAeT F HfET gw ¥
¥ ¥R gfawa awTi &1 ag arqarar §
. zfam F 47 Ga T WK
Bre T 1 9y 97T ¥ 97 WUt a@ @

nrnal 4, 1vbhe
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FOHY ATAY § 1| KEFAFTTHY 1% WT9T
gm0 aE & gmufaura #gww
foraaY wrand &I FT &3 T g
e wIeTd §, { guET wAF v Fgar
®ar g | 99 fet efgen qedew v
¥ nene qr T 39 gfgwy & A
grrIWFATEAT 91 g agT A
Fxrgm arasragr ar  Fwraam g
f5 fo wrsgqt & ava o fat #7 #vq-
wrar g9t & awt fney #r Arewy
qgr 1 ATAT g iy, Tt af=-
Fiwg | agi Y gy AT arfagy |, F@t
STATAT AR A CATAT ZIAT g o
AfeT Tz 7 qr o g owrar g
FIAT & 1 TMo AMNEAT a1 IART A F
FRATMATTE TR A EfmHE AT
F14  FY¥3g  WEIHIH WA, IR
aq gz g & fF 3 saArFr Ay
@AATART £ ...

sit fagwat ya@ (A ) @ W@
ITATW E

o Mfam 78 : IF T 9w Jaw
7T 1 FF AT Fd oF Framar #
9 FRAT & 1 T A 3w qvA S
sad @, gHfAa I fEer &7 gAY
g FE WICAfET FF AAd A
feY #FwarT Fr w7 wigw wraw-
war &, gofae R gfan wiw
fgt g9 awT  ®vEqroAT T

wa oo fed g feedr g=ne
AT F 913 ¥ sfaRrw w00 8 98498
¥ T qo gaAF! ¥ Tt 0% fureyr a7 )
st a8t =1 F41 feafr &, zw #1 AF
s 2@y | mT g9F afEw # w000
FEFAT § HIT 000 Fal i fgr
& warT FT KT O OWI 1 owwr
T & AT g qHrE STy E 9T 3
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wq % oy 7 farandt o3 gF § W
95,3%,4% ol qdemt § &3
qAF 1 IT X 30 gfema afgend &
qNT X I I9¥ gEF gAfvT
g foa & & wigsiw fafaw  odumn
¥ a7 R g gEe faar e
efEor FawT F fcoo Wrtﬁiﬁ‘ﬂ?
go W@ gEe faafra & &1 o@wr
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Prachar Sabha has done very well in
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. spreading Hindi in Southern States.
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8hri Subbaraman (Madu:;i): nft;-r
m&iﬁ;r'y:f’hiv?;ive: ﬁe to
speak on this Bill. I congratulate the

Government for having brought this
Bill The Dakshina Bharat Hindi

As is given in the Statement of objects
and Reasons, it was established in
1918. During all these years, that is,
in 45 years, it has produced 7000
trained Pracharaks and  established
more han 6000 centreg all over the
southern States and several millions
of people have learnt Hindi till now.
Hindi is one of the subjects which
Mahatama Gandhi placed before the
country to achieve freedom and unite
the country, During the struggle for
freedom, he placed several items of
programmes for us to follow, namely,
khadi and village industries, Hindu-
Muslim unity, prohibition, national
language, education through regional
languages, rural uplift ete. All these
were considered as very important
and essential to achieve freedom and
after getting freedom they were onsi=
dered necessary to build up the coun-
try. Hindi was and is one of the sub-
jects for the constructive programme
for the building of the country.
Through Hindi, not only the learning
of a language or teaching of a langu-
age had been spread but also a kind

of patriotism has been kindled and
spread. Integration has also been
done......

Shri Rajaram (Krishnaguri):
Through Hindi?

Shri Swobbaraman: . . .., through

Hindi to a great extent. In the south-
hern States, except in Tamilnad, the
language is supported and the pro-
Faganda is done to a great extent
Even in Tamilnad, in spite of the op=
position to a certain extent, it has
spread and is spreading fast. The
DMK, which was in some other form
in earlier years is opposed to Hindi
not as a language but because of an
apprehension that it will affect the
growth of Tamil and regional lan-
guages. In the House and outside, it
has been repeatedly sald that in-
troduction ang the use of Hindi will
not affect the regional languages. On
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the other hand, it will help the growth
of regional languages also. The
Dakshina Bharat Hindj Prachar Sabha
bas done jt from its very inception.
While propagating Hindi, it has en-
couraged the growth of the regiomal
languages also. When one goes to
learn Hindi in the Hindi Prachar
centres, one learns along with it more
of his own language. Besides, good
treasures of regiona]l languages are
also translated and given to the people
where Hindi is spoken and used. In
this way, it has helped several pro-
vinces especially the northern pro-
vinces to know more of sourthern
States and the literature of southern
States.

Sir, only g few months back, we
passed the Officia] Languages Bill.
There also it has been made clear that
regional languages will not|be affect-
ed. Hindi language iy made use of
only as a link language. It is used
for carrying on the administration of
the Central Government and as one
which can be and may be used for
correspondence beiween @ State and
a State.

This Bill has been brought in a
way to give recognition to the Dak-
shina Bharat Hindi Prachar Sabha for
all the scrvices it has rendered. The
Sabhg is conducting examinations and
giving diplomas and certificates even
now. But, I think, there is|no official
recognition to these diplomas and cer-
tificates. This Bill has been brought
forward to give an official recogni-
tion to/these.

There is some apprehension
amongst some Members here that
once this Bill is passed, it will be-
come a part and fparcel of the Gov-
ernment and that it will lose its
national character which it has had
all these years, and it{may become a
department of Government and all

that. I think there is no justification
for such an apprehension. There are;

80 many universities that we have in
this country. All have thelr own
autonomy. Though the OGovernment
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have recogniseq them,/ they do not
become part ang parce] of the Gov-
ernment. So also, in the same man-
ner, if we recognise thig institution
it will not become a department of
the Government. At the same time,
the Government has taken powers
to see it /runs efficiently. Powers
have been taken to supervise their
proceedings, their conduct and their
accounls. These things are quite ne-
cessary as, I think, the Government
doeg in regard to universities.

1 would like to repeat that thms
Dakshina Bharat Hindi Prachar Sabha’
has buen serving to bring al] the lan-
guages together ang nearer. 1 would
like to say a few words as regards,
the publication of books. Millions of
people do not require deep knowledge
of Hindi. They only require some
basic knowledge of Hindi, That will
do. So, simple text-books should be
brought out so that they can serve
millions of people. 1 know there are
many books of that kind but still
books should be written in such a
way that millions of people can make
use of them and get the benefit. Espe-
cially in Tamilnad, there is one dif-
ficulty. In other sourthern . Statcs,
they have got all letters for all sounds.
But in Tamilnad, we do not haye cer-
tain letters. So, the Roman script
can be made use of so that the
students can learn the language easily.
I would also like the Hindi' langu-
age to be made easier. Rules may be
made to make the verbs depend upon
the subjects. There is also the gender
difficulty., These gTe new to the south.

Shri D. C. Sharma (Gurdas-
pur): Gender may be abolished.

Shri Subbaramam: In Malayalam
or Bengali this difficulty is not there.
Such changes can be adopted here
1f these things are done, then I think
the language will become easier and
a greater number of people will
learn it easily, With these few words,
I gupport the Bill
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8hri P. G. Menon (Mukundapuram):

Sir, it is one of the duties of the

Union as enjoined by the Constitution
to spread the Hindi language |through-
out India. It i= so stated in article 351
of the Constitution, This duty of the
Union was being and|is being effec-
tively carried out to a very large
extent in the southern States by the

Dakshing Bharat Hindi Prachar/Sab%ha.

It is therefore in the fitness of things
that the Union Government should
come forward with g legislation for)
granting the status of an institution of
national importance to this hoary
institution. I therefore whole-heart-

edly support this Bill{

But then, after all these years, after

-independence, Hindi has not yet be-

come truly the national language of
India. Stilllcontroversies are going
on; still there are large numbers of

people in the southern States
who do not know the[ language.
Even the Members o  Parliament

who ccme from the South do not un-
dersiand that language properly, and
it iz]time enourh for the Central Gov-
ernment ‘to reflect over the situation
ang consider why this happens to be
ro. Sir,| 1 do not think thal the
Union " has bern serious all  these
years in the matler of cpread of thej
Hind: lanruage. If they were so, the
situation woulg not have been what
it is.

Now, Sir, these who come from the
southern States are at a handicap,
particularly in this House bceause
they cannot speak in Hindi, I myself(
am one of the =even million students
who have gone under the tutelage of
the Hindi Prachar Sabha. " (An Hon.
Memhber: Good). 1 studied ‘my rudi-
ments of Hindi and passed two or
three examinations conducted by the
Sabha, but still it is difficult for|us
to speak in Hindl because of certaln
handicaps.

Dr. M. S. Aney (Nagpur): If you

. start, speaking you will be able to
speak.
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Shri P. G. Menon: It|is equally
difficult for us to understand gome of
the Hindi speeches because of the
way in which they speak| Hindi. Al
these difficulties gre there.

These handicaps apart, look at the
bhandicap of the Governments of the
southern| States in the matter of
spread of the Hindi language. In the
State of Kerala for the last ten of
twelve years Hindi has beep a com-
pulsory subject in the schools, in all
the educational institutions......

Shri D, C. Sharma: What about
Bhaktavatsalam?

Shri P. G. Menor: Bhaktavatsalam
is not in Keralal

Shri D. C. Sharma: What about

his attitude?

Sirl P. G. Menon: So, in Kcrala
alljtht:se vears Hindi teachers had
been teaching in all the institulions.
And if the Constitution says that it
is the('duty o! the Union to spread
the Hindi language I put it to you,
Sir, iz it not the duty|ot the Union
Government to sce that every pie by
vay of remuneration paid to these
Hindi teachers should bc' met by the
Cenire? 1 therefore. take this oecca-
sinn to demand that persons arpoint-
ed as Hindi teachers in the primary|
and secondary schools of the southern
States, ang persons appointed as pro-
fessors and lecturers in the colleges
in the southern| States should become
truly the servants of the Union Gov=-
ernment, or at least they should be
paiq in ful] by thel Union Govern-
ment, therwise the Union Govern-
ment would not be discharging the
duties enjoined upon that Govern-
ment by the Conslitution} This, Sir,
is the opening clause in article 851,
and I want to draw the particular at-
tention of the Education Minister to
that matter:

“It shall be the duty of the

Union to promote the spread of
the Hindi language”. )
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And that duty ha.’ not been discharg-
ed by the Union Government all
these years. I therefore take this
occasion to bring that matter to[ the
notice of the Ministry.

Secondly, ad nauseam we are hear-
ing claims made by ,Members in this
House and outside, /hailing from the
Hindi-speaking States, that the trans-
actions of this House should be in
the Hindi language, that Hind}
should spread, etc., etc. 1 have been
reflecting over this matter. Now,
why should we spread Hindi? Why 1a
it that Mahatma Gandhi and later on
the Constituent Assembly stated that
Hindi should spreaq throughout India?
Is it for improving;the Hindi lan-
guage? Ig it for ena{ﬂing those people
who come from t Hindi States to
haye a feeling of pride that the lan-
cuape of their State is being spread
throughout India? It is not so. It
s the duty,of the Union, the Parlia-
ment, and {hosc particularly who hall
from the Hindi States to make others
ferl that it;is the duty of the entire
population of Tndin to cce that Hindl
spreads throuchout India.

And in this connection /T heard the
astromed Member, Dr. 'Govind Das,
speak about Hindi. He misses po
oceasion 1o speak about the need fto
spread Hindi. T am not finding fault
with him. In doirg so he wjll be dis-
charging a duty enjuinec{upon the
union, which includes #he Union
Parliament, to spread the Hindi lan-
guage—as enjoined by article 351
But T fwoulq request him in this con-
nection, and others here, to read the
gubsequent clauses in article 351. Has
anybody bestowed) any attention on
that matter? Tt says:

«It shall be the duty of the
Union to promote the spread of:
the Hind language,”—

again—

“to develop it so that it ‘mey
serve ag & medium of expression
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[Shri P. G. Menon]

for all the elements of the com-
Pposite culture of India ang to se-
cure jts enrichment by assimilat-
ing without interfering with 1

genius, the forms, style and ex-
pressions used in Hindustani and
in the other languages of India".

80 the Constitution enjoins us, asks
us, dictates to us, directs us to en-
rich the Hindi language by assimi-
lating the ‘styles of expression in the
other languages of India.

Now, some of the Hindi scholars,
some of the Members hailing #rom the
Hindi{ States appear to forget this
direetion in the Constitution. Some-
times when we speak in English,
sometimes when a Minister who does
not kmow Hindi speaks in English,
we hear an uproar in the House
*“Speak in Hindi”. Now, that uproar
is made, I presume, because of this
direction in the Constitution in article
351. But I ask this question: does
any ong of them know anything about
the ysages of Tamil? That is also
provided in the Constitution, that f{s,
enrich the Hindi language by assimi-
lating the styles ete, of the other
languages? ¥

After all,; Sir, when some of us
from the southern States say that we
support that Hindl should spread
throughout India, it is not because
the other languages are poor. It is
not because Malayalam, Tamil, Can-
a#rese or Telugu or Bengali, ‘not be-
cause any of thess languages, I3
poorer in literary content thap, the
Hindi language. It is because Hindi
bappens to be the language of very
large sections of the people of Inaia
that we support” that proposition.
- robably, there is no eountry in the
world and there is no area in the
world where 50 many people eonti-
guously living speak the same lan-
Wuage a In the case o Hindi. That
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is an advantage in India. That is the
position. That is the reason why we
support the idea that Hindi should
become the national language. But,
at the same time, what I bhave
pointed out is also mnecessary. But
some of our friends appear to forget
that, and it is that forgetfulness omn
their part, that feeling that ‘Hindl
should spread, Hindi should spread,
Hindi should spread’, without under-
standing the reason why it should
spread, which creates some difficul-
ties,

Therefore, 1 take this opportunity
to remind the hon. Deputy Minister,
who, I understand, is a great acholar
in Hindi, and all the other Members
of this House hailing from the Hindi-
speaking areas, that we should create
an atmosphere of cordiality and
friendship in which all the cultures
and languages of India and the styles
aof expression will be assimilated into
the Hindi language in order to make °
tt acceptable to all sections of the
people in India. With these words,
1 support this Bill.

Shri Ramabadran (Cuddalore): I
rise to oppose this Bil] on behalf of
my party, namely the DMK. The ob-
jects and reasons stated for the Bill
are not acceptable. 1 am simply
wondering how the Government of
India coulq have guts enough to in-
troduce this Bil] after having wit-
nessed so much of agitation, demons-
tration ang jail-going in the Madras
State. The top-ranking leaders of
the DMK like Shri C. N. Annadural
are In jail in connection with the
anti-Hindi agitation

Time and agdin. we have been ex-
plaining in this House that we are
not inimical, nor are we prejudicial,
towards any language., We have no
hatred against Hind; as one of the
national languages. Hindl has its
own place In the country. Let the
language grow, flourish and cherish
We have no grouse to make agalnst
that
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But, if the policy of the Govern-
ment of Indig is to place Hindi on the
highest pedestal ang tp pull down all
other languages with/age-long tradi-
tion and development, then our duty
is to oppose it tooth and nail. This
RBill, I am afraid, is a deliberate nt-l
tempt on the part of the ruling party
to hoodwink the people of the South,
and what is more, a calculated chal-
lenge thrown on the assurance given
by the hon. Prime Minister.

Now, I want to analyse this BIilL
This Bill seeks to give a special
statyg to Hindi as well ag/to the or-
gunisation that propagates it. This
specia] treatment shown towards
Hindi which is one of the mnational
languages in, India is thoroughly un-
democratic. Thig callous diserimina-
tion that this Bill wants to create
emong the citizens of the country
shows /the bad taste of the Govern-~
ment. This Bill, I think, is a clear-
cut expression of the dishonesty of
the ruling party. As I have said al-
ready, I am not against any lan-
guage, If the intention or objective
of this Bill is to propagate Hindi, 1
would have no objection provided that
institutions similar to this are started
all over 'India with the help of
the Government. For example, a
Tamil Prachar Sabha should be started
especlally in the States like U.P,
Punjab, Rajasthan, Madhya Pradesh
and Bihar, and Government should in-
troduce a Bill to that effect in l.hi.slz'
House.

1 request the Government to with-
draw this Bill ang introduce g fresh
and different Bill designed to set up
Institutions to propagate all national
languages enshrined in the Constitu-
tion. That is the democratic thing,
and justice requires reconsideration
angq reappraisal in regard to the
present Bill,

I think that the moving spirit be=
hind the Bill is the definiteness of the
matter. I must say that the languare
fssue is not yet decided Tt fs still
banging fire. No non-Hindi-speaking
mrea is prepared to accept Hindi

VAISAKHA 9, 1886 (SAKA)
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Even the other day, thz hon. Minis-
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ter of Finance, Shri T, T/ Krishnama-
chari questioned the Hindi enthusiastg
and said that they would have to
wait for two generations. He request-
ed them to/ avoid anxiety, haste and
quick action.

This Bill, I gm convinced, is a re-
Pudiation of his counsels. The ime
portance of a/national language lies in
its in toto acceptance by the people
of this country. Thig is not a matter
to be decided by votes. I is essen-
tially problem to be tackled by under.
:lon.m- £ appreciation and imagina-

Today, you have power and yow
think that you could do anything yow
like. Forget not that in the bright
lexicon of politics there is nothing as-
final. Today you are at the helm of
affairs. But what gbout tomorrow?
Do not humiliate us. Do not excru-
ciate the South Indian people. Do
not add insult to injury, The hypocri-
tical designs of the ruling party to
relegate the non-Hindi-speaking peo-
ple to the background will be expos-
ed. Tamil Nad would not keep quiet
Here, I have one submission to make,
namely that the gobermindedness, the
civilised behaviour, and the calm and
deep temperament of the people of
the Non-Hindi-speaking areas shouid
not be taken as g sign of weakness,
chicken-heartedness and cowardice.

Already, Tamil Nad is a sleeping
voleano, and standing on that you are
fiddling. 1t is neither good to you
nor to the cause for which you have
brought this Bill. Please drop the
Bill ang try to gain the confidence of
the people of the South and win them
over. This Bill instead of giving due
respect to Hindi, on the contrary, con-
fers on it an unadulterated insult, he-
cause this Bill clearly reveals that
without the Government's backing and
support, material and political, Hind}
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(8Bhri Ramabadran)
«<annot withstand the attacks on it
It has no special status and no strong
footing.

Hence, 1 would request the Hindi
brothers to come out gently and to
say to Government ‘No Bill of ﬁn/
kind do we need. We know how to
.develop and propagate our language.
‘We do not like to thrive at the cost of
the public treasury, nor db we like to
create bitterness in the minds of the
non-Hindi+speaking areas’

Shri T. Subramanyam (Bellary): I
support this Bill: Mahatma Gandht
made Hindj prachar as one of the
important items of the constructive
programme., When the Dakshina
Bharat Hindi Prachar Sabha 'was
started, I was in Madras at that time.
Mahatma Gandhi's son, Shri Devdas
Gandhi, wag sent to the South at that
timg to propagate Hindi. It was =
labour of love., There was no compul-
gion in it. Gandhiji did not want to
compel prople or use violence in pro-
pagating Hindi. He was a prophet of
non-violence and consistent with that
basic ereed  of "his  he . sent
Shri  Davdas  Gandhi tol  the
Seuth, That  was  the bezinning.
Afterwards, 7 million people lcarnt
Hindi. Today, there are nearly 7000
Pracharalks and about ! 6000 centres
where Hindi is taught. Tt is a
nationalising and integrating factor.
Therefore, T support it.

My hon. friend | from the DMK
party gave expression to his views to
oppose this Bill. T should say that
it is an honest difference of opinion,
and he speaks from his point of view,
but T am also free to express this
view that there i3 something com-
mon in a hundred way< between the
contents of the literature of the
South Tndian recional lansuages such
as Telugu. Malayalam, Kannada and
Tamil and that of Hindi, There is
eomething common between  these
four lancuages, and the Dakshina
Bharat Hindi Prachar Sabha has ser-
ved all these regional languages.
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It has not neglected the/ re-
gional languages. Neither h the
Union Government neglected the use
of these regional languages. In fact,
in democracy, we can/never afford to
neglect these regional languages. If
the people’s association to be se-
cured in the governance the /coun-
try and to see that our nationa] life
becomes successful, we have to deve-
lop these regional languages. Steps
have/ been ‘taken in this direction
Therefore, there i3 no question
of ignoring the regional , languages
At the same time, Hindi; has got a
special place, and the (Constitution
give it that place. It. will be th
language of the Union. '

Further, I feel that India i not a
multinational State. There is only one
nation in India. I also feel strongly
that there is only one culture in India.
Whether it is Tamilnad, Andhra, Ke-
rala or Bengal or Punjab, we have got
on!y onc culture. Therefore, we are not
2 multi-cuiturzl or a  multi-national
S:ate, but we are certain’y a muiti-
Lingual State, Trere are differant lan-
guayes, bat the cullure is common. In
Tamil, wi have the Kamba Kymanan,
Kural 2nd a host of other sacred
books, the corntent of which is one
with that in other sacred books of
the other regional languages. There-
fore, there is no question of ignoring
any one language.

Clause 4 says:

“Notwithstanding anything con-
tained in the University Grants
Commission Act, 1856, or in any
other law for the time being in
force, the/Sabha may hold such
examinations and  grant such
degrees, diplomas and certificates
for proficiency in Hindi or in the
teaching of Hindi as may be de-
terminated by the Sabha from
to time”.

It has been doing it. The Sabha has
done excellent work all these years
and it is fitting that the Union Gov-
ernment has extended recognition to
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it as/an institution of national impor-
tance for the services it has rendered.
Only it hag joined that accounts
should be kepl properly and there
should be audit. These are very pro-
per and necessary steps to ensure that
it works properly and jefficiently.

Therefore, 1 feel there is no conflict
between Hindi and the regional lan-
guages. Hindi should take its proper
place. It may not be today or in the
immediate future. But one day it is
bound to become the language of all
the people of India. In the south, I
know of young boys and girls, in my
family and in others; they have pass-
.ed examinations and so on, It is a
good thing. I can tell you that the
future generation would not like what
those who are today opposing Hindi
are doing. Once people in the south
took to English, they had an advan-
tage, Similarly, when they take to
Hindi, specially when it is without
compulsion. ...

Shri Muthu Gounder: That means,
formerly tlie Britishers were ruling.
Now the Hindi people will rule us.

Shri T, Subramanyam: There is
no question of compulsion, force or
“violence in this matter.

Shri §. Kandappan (Tiruchengode):
It is there indirectly,

Shri T. Subramanyam: 1 am sure
the youngsters, boys and girls, coming
from the south will be able to teach
‘Hindi to people in the north.

Shri S. Kandappan: When they say
you get a job only if you learn Hindi,
-it is compulsion.

Shri T. Subramanyam: I have no

doubt that in future Hindj will take
¢ its proper place,

Shri 8. Kandappan: Hindi will never
»succeed in  that; if it does, India
7won't be there,

Mr. Deputy-Speaker: Order, order.
iT cannot gllow such interruptions.
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Shrl T. Subramanyam: That may
be his opinion. But this is my opinion.
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But as Shri Govinda Menon sald,
people in the Hindi-speaking areas
should show a greater spirit of toler-
ance and broad-mindedness and not be
impatient with regard to carrying on
this campaign, It should be a cam-
paign of patience and love. If they
proceed that way, they can secure the
willing consent and co-operation of
the people of the south. I am sure

they can certainly get that. There-
fore, I support the Bill.
Shri Alvares (Panjim): I presume

this Bill has been brought forward in
pursuance of articles 344 and 351 of
the Constitution, Article 344 enjoins
that English shall be restricted in
course of time and the use of Hindi
shall be progressive. At the same
time, as Shri Govinda Menon pointed
out, article 351 points to the assimi-
lation of southern culture and voca-
bulary in Hindi, Whenever anybody
has an occasion to  point to my im-
perfect Hindi, I always seck shelter
under article 251, because I must point
out that Hindi is  still an  evolving
lanFuage: T do not think the objection
to Hindi is very fundamental. It is a
matter of mere attitudes and it is pre-
cisely in the matter of promotion of
Hindi that the great work of the Dak-
shina Bharat Hindi Prachar Sabha
must be appreciated.

14.56 hrs.
[Surr THmRuMALA Rao in the Chair]

I do not know of any self-respecting
people anywhere in the world, at any

time in history, who owe their natio-

nal language or official language to a
foreign country, I realise that the
problem of English in this country is
historical. But we must realise that
this is a transitional phase and one
Indian language, whatever it may be,
must t the place of the foreign
language. A local language must take
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its place gs national or official langu-
age. Which language iy’shall be is a
matter of logic and convenience. Whe=
ther it be Tamil or, Hindi is immate-
rial. The fact is/that English must
be replaced by an Indian language.
Then only ecan communication be es-
tablished with the small people.

While talking/of the method of com-
munication, may I venture an opinion,
that it is my feeling that the opposi-
tion to Hindi is'not so much from the
people of Tamilnad led by the DMK
as from the sophisticated educated
elite in this country. It is this feeling
of those who have been educated in
English, who are too sophisticated to
speak in their mother tongue that
today represents the greatest pbstacle
to the recognition of Hindi 'f the
official language of the country.

Therefore, when considering this
question of recognising the Dakshina
Bharat Hindi Prachar Sabha as an ins-
titutign of national importance, we
must, recognise that side by side with
persuasion, as Shri Yashpal Singh
said, there must be something to push
it forward beyond the stage at which
Hindi can advance by its mere woli-
tion or mere dynamism. Therefore, I
welcome this Bill as a;measure of the
pace at which Hindi will progress and
will be made acceptable, and not im-
posed upon all people in this country,
go that by persuasion they can be
asked to accept Hindi ag the official
language, It is important particularly
for my friends of the DMK to remem-
ber that there are special provisions
in article 350A whereby it is-enjoined
upon State Governments tg promote
the mother tongue. There is no con-
tradiction between the promotion of
the mother tongue and the promotion
of the official lanpuage. Who does
not know that in the past few years
there has been a phenomenal -growth
of literature in the mother tongue in
all the States in this country?
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Therefore, it i3 my submission thas.
my/ friends of the DMK should net
look upon this Bill as something of am
imposition. Let us consider what/has.
been the history of the Dakshina Bha~
rat Hindi Prachar Sabha. Recognition
to thig Sabha has come very late, has
come hesitatingly and has come in m
wrong direction, It is a venerabls
institution that has been hallowed by
the association of not merely Mahatma
Gandhi but also Shri Rajagopalacharl
Who does not know that if Shri Raja-
gopalachari is expressing a diffe-
rent opinion at this moment, he was:
one of the stalwarts behind this great
institution? Therefore, the Dnhltn‘;
Bharat Hindl Prachar Sabha has ;
good wishes on the whole for making:
Hindi acceptable to all of us,

15.00 hra,

This Sabha is a lesson in paradem—
es. It is so ubiquitous in the South tha}:
it has 6,000 branches and 7,000 ‘brachl-
raks, and at the same time not many
people have heard of it; it does mol:
sing its own praises, it’'is so gelf-effac-
ing and yet very efficient. Without
much tom-tomming about its activi-
ties, it has educated more than 7 million
people in Hindi in the South, a record
that many universities in the North:
put together cannot equal. At the
same time, I may say that in the heart
of Tamil Nad—and this is the greatest
paradox—the Dakshina Bharat' Hind}
Prachar Sabha Ig carrying olit its-
wide work inoffensively, in contradie-
tion to the loud and arrogant propa-
gandists of Hindi in the north, I am
sure the Hindl progagandists in the-
north have to take a lesson in persua~
sion from this Sabha which is func-
tioning in the South. If they had taken
this lesson, I am sure the prorfress
of Hindi could have been much better
and faster, and there would have been
less antagonism in the attitudes of"
certain people in the' South. Is it not
a paradox that while our friends im.
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the South who oppose Hindi hardly
think of this Sabhj working amongst
them in the South, whose work has
gone intp the educational system in
the South? Iy it not )'a paradox that
these friends accept the existence of
the Sabha, and quite rightly? (Shri
Kandappan: It is our fault to/ have
tolerated it? I think it is a merit
on their part, a credit to them, and
all their attitude is ]against the arro-
gant propagandists of Hindi in the
north, I am just trying to conjrast the
sweet persuasion of the Sabhsfwith the
arrogance of the propagandists of
Hindl in the north. Therefore, I say
this ijs a venerable institution that
deserves yell of the country and that
must bave our unqualified support

Unfortunately, as I saild, the gni-
tion has come hesitatingly and/ has
come in the wrong manner, I fear
there will be bureaucratisation by this
dubioug title you confer on it as an
institution of national importance.
What does it mean? It means that
Government will have the opportunity
to bureaucratically interfere or inter-
vene in the affairs of the Sabha, which
has worked without interference for
the last 45 years, and with suchi an
amount of conspicuous success. There
fg no need to bring this under your
control, under the bureaucratic wing.
Make itfan autonomous body, As Shri
Yashpal Singh eaid rightly, make it
a university. Ity work, itg history, itas
acceptance in the/ South eminently
Qualifieg it for being given g university
status, instead of being brought under,
the wing of bureaucratic Government{

With these words, I support the
Bill, I hope Government will heed
these words of warning, and some time
later| convert this attempt at bureau-
cratisation into an autonomous uni-
Wersity.

Mr, Chairman: Dr. Sarojini Mahi-
=hi.
8hri Sheo Naraln (Bansi): We are

always ignored

M. Chairman: There ig no use
always trying to canvass from your
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seats. There is an order which the ,
Chair has got to follow, and it has/
got its discretion, Let there be no
canvassing.

e wfoet wight ( wreaTE-
IUY) wamfe wEw, R S
€T ¥ I ¥ aww o garag & feor
Trd fe e o @ e
a7 fra it # w70 &1 A
T E

¥ F gy zfeor wre Y
T o fadms gy & 13w R
TXHITAHY  TEH F FY 15 I&€T
& R EER s A
W gt aga 5 ¥ far 2z aw
& T & fwedar N Tl
OF gy wray ¥ v # = A efa
feavmar ¢ dfae @ e fedr
o fawm @ off g @ wafag o
g # ey My e wTT & v
Tl & g, @ ag fF fdr & fee
Id oA F7w 3 WHRARH
FRT WA @ e g ST A
e\ ¥fFrag e 2fs fawr W@
feft T oE T wew §
o aqx afewr s @ A S
O AT A § W Eem @
fora vy et ¥ gt o wmea #
Wt wfeai ¥ fgedy 3 =T A T
% gew ¥afrym & ¥ oK
9 JqrA AT W H (=Y afz ow
T FI UL wZd I "Eqr
ifgr e ar @ @ 9wy A
wWuafmefa =g &

X@ g §Y A1 e ofEwr &
o aias & difrr 78 v &
s sEardieeslr asag 3
<fger A iy T N A QY
ff et gw adt ¥ o @ amar
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[3re wforft wigdt]

T agt g gwosw e o
WY\ SEATaT AT gh A,
&, afret T wergrere st wt
fedy wmar At SR oAy fermor oft
fear qmar & 1 wwfoe o7 e W
e Tfrr wger o wewr  eitfar 29
o1 T ¥ A TF WO AT w4 Y
geifs Fowaag e Gmr oex3 ®
GG AN, faoem Qe 2
eH W A & 7g Afea 1@ ow @@y
¥R @rmarg a3 oA fE @
w @ og o

T HRARHA qH 0T &) T A g
W 7 o fF o o ¥ g Aen
A IR I AT ¥ o
BT Re00 Fz AN ™ ¥ owd fF
fEdaae s1ad v 1 o
A9T AT 000 A ST FTEETATHE
v wfafgs  faar & ot ww e
gfamr  Hfed saarad #x@ ¥
w¥,000 I gfgs faerdt gasy et
Fofea S gr & dRAA @
g ferfifag A sream 28 st
g1 =ifer 9% a0 &7 &M ST
T g € g\ A wgre of e
AT g omAFE wmar
@ & TEEA  FOTdY, sl
faferr <o a@ & dwri #) fama-
faarem # s fmarwr ® O
Wt T = wfew  wiem,
g @At H o fagw qTe Ow
Gy wga femm 2 | wEdw &
o siigg e pT @ —

#Subject to the provisions of this
. Act and the rules made thereunder,

the Sammelan shall perform the
following functions, namely:—

(a) to promote #Ahe spread of
‘Hindi language and to deve-
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lop it and secure its enrich-
ment in the manner indicated
in article 351 of the Caonsti-
tution;

(b) to work for the promotion,
development and advance-
ment of Hindi literature in
India and foreign countries
and to print and publish guch
literature;

(¢) to work for the promotion,
development and gdvancemen$
of Devanagari script, and to
print and publish literature of
other Indian languages in
Devanagari script;

(d) to arrange for the holding of
examinationg through the
medium of Hindi language and
to confer decgrees, diplomas
and other academic distine~
tions;

(e) to establish and maintain
schools, colleges and other
institutions for instruction in
Hindi lunguage and Hind: lite-
rature and also to affiliate
schools, colleges and other
institutions for is examina-
tions;

(f) to affiliate institutions having
for their objcct the promotion
of Hindi language and Hindi
literature;

(g) to award honorary degrees
and other academic distinctiong
to persons who may have ren-
dered distinguished service %o
the cause of Hindi;

(h) to institute and award prizes
(Paritoshiks) to distinguished
scholars in Hindi;

(1) to promote and encoufan

research in. Hindi language
and Hindi literature;

(1) % co-operate with other insti-
tutions having objects similar
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to those of the Sammelan, in
such manner as may be con-
ducive to their common ob-
jects;

(k) to receive gifts, grants, dona-
tions or benefactions from the
Government and to reccive
bequests, donations or trans-
fers of movable and immo-
vable properties from testators,
donors or transferor as the
case may be;

(1) to deal with any property be-
longing to or wvested in the
Sammelan in such manner as
the Sammelan may deem fit
for advancing the objecta
of the Sammelan;

(m) with the approval of the
Central Government, to bor-
row on the gecurity of the
property of the Sammelan
money for the purposes of
the Sammelan;

(n) to perform such other func-
tions as may be deemed nece-
ssary by the Sammelan for
advancing the cause of Hindi
language and Hindi literature
or as may be necessary, inci-
dental or conductive to the
performance of all or any of
the above functions.”

U® ATAIT eAe o geT feedt i
w7 ¢ femr o«m )

o mafeeht afpdt - 57 & fag
wwTafa Wy AA www @A |

fedt mifi wiem w1 1@ @m
foos o freqar Yy mar @ fr fadwl
¥ ot gEwl  we] @ o7
g6l &1 SEET T 1 LI a4 §
fe qg d@ear wwa Aiw 9z @wfw ¥
wFdar g fdt um Fowrd ok
wafy 9T Iw w1 QU wiewc @
e wfmwr wrr gt we AW
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R H faggs ®SQT a@rT ¥ g TEEY
& oo & AwA ogH FTIATE T g ——

Nothwithstanding anything contained
in the University Grants Commission
Act, 1956, or in any other law for the
time being in force, the Sabha may
hold such examinationg and grant such
degrees, diplomas and certificates for
proficiency in Hindi or in the teaching
of Hindi ag may be determined by the
Sabha from time to time.

1888 (SAKA) 13472

ww y ¥ femr -

(1) The Sabha shall maintain pro-
per accounts and other rele-
vant records and prepare &an
annual statement of accounts
including the balance-sheet in-
such form as may be pres-
cribed by he Central Govern
ment,

The accounts of the Sabha
ghall once at least in every
year, be audited by a chart-

ered accountant....
L ]

a7 aned o g fw =ferwr a1
femt w=re A &1 s g frara
#7« e ey (i fa ¥ o o
¥y v gom ) afae iy
afica &899 T @TH gF TE AT
gfraes 7 @A @ € feRr
wifgeg g¥9®s &1 m@fxr I ),
vig  gafeonr afefa w1, O g ¥
A feay g, & fa efaw ww
fedt S=T AWT F TH ST

O |aaw g fear wmar @

(2)

&t w¥7e fadwi & wmE @y
T afaEd & 58T w9 F qYET
fedlae T wg A FaT N
gy et wfics wmdsgw
Sk § S®owwm @ gl
sfgor  wieg  fey s HWT #1 Adt
@m FwrEer vyeEi ¥
v w2, fe A A 9E d
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[z1e &S wfedt)
) 2, 99 gEar ¥ WO ¥ ¥ A sy
EFTAE (AT &1 ¥ JE&LT 47 7

zfagor wi ey T w7
4 T HIFTATAITE 1 9895 F,
fax gxg fe & ar ¥ fwd) g
fai7 a1 AT 747 9T, ey S
Y NI A HIR W—IF  UST
¥ A H AT € o THo %o &
gk wrf fer w1 favw FTW@RE—
zfgw w7a o= 99T F9T 77 99
sfag FA@r  war, Ferw wfufy
g€ 7§ | fun w9 zfew wrd #
g7 a® & =fsarar €, Ay gw
fe=t /Y7 eraren ¥ art # ewre ot At
1, 39 F6T T 92 (E=T-A=rT a7 97
W E g | AR AT A AT
T F wraed | 9% g7 3fe @ gy
& qgu faar 7 G &
faw =3 waT T TE Feqr & A7
T

AT amaxm & A et &
TawTeT ¥ &7 ¥ ot wreaar fae wg
oud a7 A & 7@ frredar g
YT 56T & 10 o7 g7 &7 w9 e
war s witer & wirer B~ o1 ST AT
qifge w17 fe=r 5 7 ¥4 TR W4T
qfes T 9T T F fog 9% g9
o1 99717 § fAaq 5T avg ¥ sifaw 5@
€ qrEAvEEAT &, 37 g2 & 9 S,
qr fqOnY g1 § 43 gu ST WA,
fersTood" =@ & Y § a®
grRwd & i fzedy baer 3t £7 ) wrar
g wram F wrar gy g Afe
fedt fegeam & wrar @, 9w
afqe™ & gra 17 @1 & w@ngfa faw
o€ ot 1@ WX fe=ear £ T ™=
€ | 3T @i w Y @ sfgg f
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gfedt-adw ar, zfaz wod 9T
arx q, ot &1 g 7§ afe
eI T arn . 3 A ¥
faeg agr & @fm swwr s A
% £9 w7 @A g, A A Ry
F gwdwi &1 gom aar nf o e
THo Fo & Wi WA fied @
fatts 373 & ag & swaA®t §
ad 7w ¢ fr 37% as3 en Al ¥ ey
! 8T 97 §F | WA, ¥, W,
T A 0 ewA1 H ognm w2 a
s feqqi ¥ fe=r A1 o &
TUHo WTo Hlo & waegaT fag ¥ &
fedt &Y oF wEws faeg )
TT6 WATA FAW w7
agf, afs £t wwrow meagl &
T oft 5= 91t gy @ &, A
T &1 a1 gfaad & et =@l
FEF gT A @7 8 gfaud
@ & o E

Bhrl 8. Kandappan: At least the ref-
erence to our Party....

Mr, Chajrman: You have not under-
stood.

Shri 8. Kandappan: If there is any-
thing derogatory to our Party we
should know it

Mr. Chairman: What is your point?
How can you understand it if you do
not know Hinai?

8Shri 8, Eandappan It is the Gov-
ernment which is compelling our chil-
dren in the schools. We cannot send

our children to Ceylon,... (Interrup-
tions).

wo wOtfort wfgdt : lrcrfhrug
f& @97 gt w1 wigdr-want §
Fqn’t-mt}mhnmnm
&AT WIf{T q1, I% TFTT ¥7 Ay g
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X g frar 1 e AT § wfed-
g2 H [GR-TrT A AT €9g-
&Y qrarHl &1, HL] R AT
1, frm g51T Y qgz A Fifgod,
[ AFTTH! q25 IR A foar
Wit R FEaaft FAE AR W
#wifaa, Aiwa ferdy -a=1¢ & fog faadt
wRE AT wiw # &7 7€ & I
wzz gferorwrea  adY e g

# g7 ot arar avgar g fr afeo
AT HZFAFIT  FT AR F1 928
2% & faq o afafa frgaa svaf &
Iq =fafy & sfaor W & A Tl
g aferIuvar@F am & ) ¥zw
¥ fgmrs 7Y §, wfpd afaor wiw
1 #fzargar # &, g7 T &)
w=ot < & guwa & faq agr & wfa-
fafagt & gg afafy § o7 £ I® @
2

darfF Fwdr Fgr & afaor
ared fg=dr ST 5T 7 a¥) &= #1
& 91T W 39 AT G017 AT
faor @f & IFARWH A
s_Wi ® 91 Frw AT & 9y swiEAE
2 | @ Emeg H AR o wrar g fE
Fates fgedl-rare avr  foser os=g
el & 17 FT WO A 4
IT FT T AT WEEAT TR g
W 1sa A § gwdar a gfa
FW FT. A ST AT F A A
FEAF IO wRgraAr 2 F S
T fn e fgy o= g
I TTE ST Q7 2 AR HTIT
gefa & 73wt femfr o w9t
T @ AXAPAH T < fegawen
& sitomafamr &, sAFr geTQ)

aumfa wgEm : T wrost Aedr
qer FAT Tifga
524 (Ai) LS—6.
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Yo gAfwAt vfgfe : & o7
feqe & amsr g
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% ag ofr FgAT qEdr g 7 foed
furey Rl =0 afTeY, A 5 WA H
gereTarg & fel wifgew womew &
T # Fg o % I9 % g7 faams,
@R ¥ ¥ —F ANIAQ TW
rafae waw AT g faegasq §xw
9F1T T faw wx #Fr qEw
a3t | afFa gfaor wrw fg=t weme
AT FT 17 g7 AB1E & I @O 8,
gufag aga wrerfag ararmar & )
qfrgmE T EEs afemr T A&
THITT ITHT X F (w75 sqaeqr
FE FTAE T AE 2

gfaom wrsa gy g1 AT AT
T WA QN JE@ Ww wr TE 8,
mxfar & =l goFre g formr
w4t ot &1 wfwdgT @ § o
Mr. Chairman: I should like to ex-
plain my difficulty to the House There

are eighteen speakers more . . .
Interruptions),

Dr. M. S. Aney: I dg not know
whether you are referring to the list
before you.

Mr. Chairman: You have not listen-
ed to me. Even before I complete my
sentence, many hon. Members have
risen in their seats. I want to inform
you that I shall try to accommaodate
as many hon, Members as posible, as
many States as posible and as many
view points as possible. All these
things have to be co-ordinated. Let
nobody think that 1 am partial this
way or that way. Whether I exercise
my judgment correctly or not iz for
the others to judge. Ten minutes is
the time-limit. Discussion must close
at 5 o'clock today and the hon. Minis-
ter will reply tomorrow morning.
Intending Members who wish to speak
are still coming. But people 1epre-
senting different view points, differ-
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[Mr. Chairman]

ent States and different parties sheuld
have a chance. That is what I wanted

to say. Mr. Ram Sevak Yadav. He

must stick to the time-limit.

st TwEAs qrew  (qUOEET) o
qATIT AEIRT, S AIA @ A
x4 fadt 97 97 gu wRr fE 2o
Fifgar argd & fr agwmdt &2 a4, F=
# 5§ wrarg w9 | & fadza s
AT § 6 S e F FAA w1 Fg
T Wi Az wifa= gra & fg=hr
¥ IHQT X gAAr faare fmmr @,
a1 Are fzar ¢, fF =10 Aigar F1 A A-
FIWAIF AT F FgATagar g fw e
TFATATH Fox FT F1H T 99, A agwa!
&7 a7 | X fAdza o Trgan g = gt
FIINT AA Ay wraga fadas wrfadg
FE IR R

st fadwax wa ( araar) wMo
AEAT F WAGEr & O Y IeAYL
Cigl

st vindas qiaw ;- ¥ fadas 1
fale  #war g, IfFT WY Wie
gt NoTHo Fo & faxl & fAda &
FTor faw 1 ¥ THo Heo ¥ fal
A5 5 OF Q0T TAITHAT T EGTIAT
1 T I FTATTAFATE W ATEA(
g fF ga axg w1 w7 F7m 3797 WY )

ag ot fadas ¢ sav1 Iiwm ¢ fix
fet FT oz AR gA IIww
qfT ®§7 T @ 9 g fy
7 # s7qeqy gq fagaw H w10 R
HETTHT ATl A §F GEGT FT I[AET AT |
A IAFfaan A eF g ara i fF 99
qqG" T Y, fEegEaTa waqa gy,
ar aIn & gF W9AT JIa g,
X F1 /AT Wq g KA, AT A
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WAAT ATGAT | WO ZW FT ATATE GO
o 0w g1 AW & | AfEA wEreAr
ALY FT EAA H(T I 1 T g AT
ST, Y HTGTF IAFTEGTA F GICHTE
OF TG wIar s, qu Adf gur 2 )
wa W o w1 @ W § g FEA
[EmfE geM e FagaR EL |
WY KA AERT qRa & fr gafaga®
& qifea g1 & fg=d agar, Faat
AEF EAT AT 9TTAE A TG 91RO 2
HT Z9 & J7AT FY A TH FIAF
HAdg g3eql ®1 A g9 #§ @A
TR § 1 ¥4 g fagas & qf T gt
AT & A1 o fget &1 gAY
HT fgedr Tgarar F a7 gHav 1
TEFT CF Y FTIME WL Ag qg 7
f& geFrTHT WTAT grEedT £1€ A
gt & &% fgwm a@ g faam-
fafarAifa-fada a7 awd
TEH @A T A AIHAT 27 AL g
g ElTT gw g &1 oW @
Qo a4 Y AU § WTAT FT JIHAT, FOH
Tifgwat &1 Wigar a9v gEd fxas
qrAY §IT H & FrE ot g Ay g
2 | I fly ot amg Frd A A8y
g, wf wrd mwr A @ W W
1t arz Al @, wH 9TE Fiwe-
¥z adi 2

T FARFAHFILHT g, T F
TITHT TAAAT AEATVE | IV H W
WA AJIAT H oG @A AT A
9T wiqw I wrE FA Ay AT
ar gt g7 g St v i faem e
wiarAY &, faar 2wr wravel ¥, faen
feedy F g A FIR T THAAT gHAT
Twa A @ W EAs faar gy
gU S &1 AGAAT T AT G9T
Tl ¢ 1 wfea faw Fard Ear
TZY woft, 7 fowdmr T safam QT aTent
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Y EfF w7 aw fedt a7 o0 wrard
€% ang aE gradt fw e & -
FIS 99 9%, 99 9F =WAA F &Y
AT FIF FAAT @MW, HEAT I7T-
W FGH QAT | W A FTWT A
2 ¥ 39 729 § nF 08y FAA F T4y
foy mar & fF fesy a% F7 wafg
9@t FiF & @ W WA FEWET FY
ALE FTAH TeAl | EATAT FT Haea
Fay & guw) T WY TG | L®ET HAeA
7z & f5  ag geg wmar &Y T A
fedt, afwm, &=, =Ty wifz
faadt v ot wad & mawmd
& & oy oY wo =@ FE X g

zafqo slwa, mT g apas
¥ |redr @ & 0 wmd ww fe=y
1 9MT T A 7T ¥ TZAT 17 T ErAY
aifer f& st #1 a@afas s
T F | 9= gy Hust w1 facy w4
& a1 gn 7w fagiy 1 3g7 & T
qASE FWMAT ST g W §AIT ¥
AT 9% &1 e & i ew Arrar saat
AT9T & 3vA &1 A1F 7 T ey
g5 ev wudt & gy A9 & &w Al
9 3y A1y & & AT &
grawfa® 9g aw= fear oo, fagE
FAH H, A @91 #, werEAl ¥,
Toaxi A, sagfat &, foafaaem)
H, Wgl WEr 39 W FT S7GT F WO
a7 sodft seTd & wul &7 QU FW
& fao svar owar @ aer 2@ g8 s
T 47T g | VG A §
foad oraera & sawr wmaw waNr
T @, e 2 | 9= aF 7¢ mawar
& gt I TF g AA) w1 AR
fas @way | 77 7% T TR F FAT
FI5 B Al &1, fg=r & smaw!
#), 2w ¥ 9% ST A )
araT | & fau & «ifvs s
&7 G ¥, var w3 Fay ooy & faeww
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WY wAfas Ff g A & oA
g Tl F, efoor & ge Al F A9
§ 0% q7g 7 wdl @ e §a o5
el a7 AT Al | 3T TZ A% AW
zz I9T &1 7 WM ¢ fF awwe ww
¥ F W ag 9WE T 5% 5 5l F
qare 1 A F7 AT HT IO H AT
g€ g1 | 17 fa9a® &7 &7 0% 797
&7 az g 72 & i @ day Y, e
&1 oadr & faudt g€ &, @@ @ A&
gt & f& gadr g2, AfE our
& TG F1 qvy 2 gU N zw fagaw
F) o1 F7F g 2 AN 2 fF 37 Aq¥e
gfemr & Tt 7 afz faew &5 A7
FOTET IR & 1 AT FE TE TR
ANefedi & =@ g3 & W 3 T faT
¥ fafer =g wrfe 2) g & 9%
@19 § ua gfamrT o owr W AT §
3 fF faar s@dT & F19 99 & 7@
GEAT , WAA W WL qES g
S A IW gz A AT I A
ZZd § qETAY & AT AT ®1 FAR AT
MO | qg FT T2V ¢, ¥ FEAAT g, T8
z® fadgs § Q@7 &1 797 € 1 THE 97
afeor & @wg av @ g JfF fdr
& 9T 1 7 T § I wAAT 97
T g

a1 =g & 5 fgd @3, e
a3, afga a3, Tar famdr &
Wi § T 3, I7Er 99 § 98 w8
7z g1 wfgy f& ¥ §ORT @ Wi
¥ ff fedt a7 ¥ gadr @ | oY
IAFT WIT GIFIT &1 A ITGF AT
wrfga e gadr v axg § w0 ="
agdt ==t sy & fee arfer
3, fafraa v @ Iuat strg 2 Wi
Y, fe=dy Y, afwsr Y, qora 741
¥ faaga ¢ fa o1 faugs mo g £
tg Tg ¥ faugs qif@ & &1 T
FET ST |
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[t TradEs arrE)

o Uo%oﬁ?f‘lﬁf‘fﬂﬁgﬂ
3 AT IR wer faiw faar g
¥ A swaaT g 5 IFW 7 ¥ qEEr
fagis femr & 1 3feor W@ & @
frg 3% & 7 &, 3 o &8 godfrr
qr AE &, AAAT @A AT Anr E
& A AT e AW F Wi @l Ay
AT A mAZ X1 AfFEE AT FY AT
HAT qT AF AT JfFT 99 H
¥ o Fav WA & A § AW
gfar WA ¥ aqr ofvew WA &
37 feedt &1 e & wr Audt 9
2 A7 Fa= aferor & foar ooy, AfaeaTe
Fi Y fon srw &1 w09 7w gfqwa
SUET 3 ford AT ZR | 981 W /T
AT FT oAAAT T oFE AT A E
T a1 & o THo Fo ¥ Al 7 FZAT
AT g 1 I fedr fadia qwm #
a1 7A@, fedY w37 97 s
st Z A1 ag Y qA AwA Howy 7Y 3,
gt & smsawEl # amw ot qwa
o arft 2 o g am dr oy g
=Jifed Y et fedt a7 sy Y Ay
ifgd | ag a A o Fwa § o AEd
¢ fr 34T W1 F HATX T9A F
A Z1) AT A9 F ATA FT IR
wd A fag 77 § A1 ag & @wa §
FEY el & 1 oE o AEY 9w g fE
THAT AN T § 7 WA A€ gHA
fedr &7 faiy g1 &, AAAT 77 A
g 2, afra o mHe Fo &
faai & g7 7 g0 WA 7% A A 77
74t g=v & fr afwaare ¥, w2 sy
7, fafgq wm@r ¥ qEErd  =S=En
am ) fedy ¥ faare agt T w=wA
gn & #Afqa #7 afaar sarg af §
AfFT o HrAET a8 97 o THo
#o & fdi & dar Al wwm £ fF
HAAT THFIF B AET A T3 AR IFHT
Ww1g arfeel €@ | AAT & ATGT A
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fagaw w2d & a1 ITHY gg AA FEAY
wifgd A1 3@% IR F WrERAT @I
s Tifgd | § w5y & 7 qrafos
8 o mias feeggr & a1 q%,
F geY Wit & 19 & ww §, o1 Jmmt
FRAMCE qizagah iar
& AR qaAT qUEAT g F ow@ aF
afa® § agt FT qAFTH AG TAM
qq TF IT§ A0 97 LN W7 §ES §
"ust qf fad § @ min W
37 TG T, AT FY w0 F g
¥ fgaarz o7 faaiar a7 7 @93
@A AT N FT qg T TFOAFL N
fedt & 3 7 &2, ¢ gud & | A
fg =1 =z afww & adf & o[
& ad, fadt oY 29 wrar & T4 R,
Faxy AT at wAd & 31 fewnaf,
Fa mnfg @Y wrard agd g, #1879y
A A wE S agA & 1 TAH FrE
SOTET FF AGY § | UTH 3T A ATGTHT
FT AT WA & & | AAAT F @A
®i§ W T amaT gag A T @
€Y WAt § AT T GAGH THAT )
g AT AT T IH0AT g7 A waA
# fare T Tfgd o 9% afa=r
W g qfaaare § qwar @ q8/
T gwr gt

IR, TAeG /g ot TFFra,
faarmst &1 a0 fgdy & grar &
A 7 @ g0 oY T #7 g99 F%
s Afwd A A7 wifww 51 A
T€t @ gt 1 afwer & FErET W
T I T IAFT ST T oFFAT 4,
Afea dadr T FFras § = qww
a1 g f% 3 T3t T =gy & 1 g
W & 3A%7 1@ TEY W A" B A
A FATEE T &, TAFT T H 47 W
F gl arAT HowUsT &, oF g1 qudf
F1 AW A qHET W H O, T
UF T ¥ g9 H WIT GHET 30 F) g9r
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2123 T Ty Aifa M qw w A=
gEAl 1 | quTT JAT AZE ST WA
F1% FTR v wgd § ar fefafogs
F Tm 93, Frev fom & FEA &, 9
se7ar wraT &, fegw Ay 7% fqam s
& atwA Fm W wfadsa fggema
T AG HAT HAT F7E AT & FIT
qF Aifg ag a0 aFr g AT T DN
Wt IEWW FITHIT F Y . S I AE
2 F FAT T | FZA AT qAAD
ug & f& A q@vIgT A7 97, g1 AW
9T 7% {Afreg Ag [&0 A 2
wifafeaaan &1 §ifq 9T @2 ® F7 39T
wreT WY afaer WA w7 oFArE da
femr srar @, aife &w@T &1 di F9-
difar § AT TOF I FT eaArA
T AT | 3WET qg 3iE @ & feg
wfees & g AT w39 @, wnfa A
F A9 9T AW AT F, WM F qE
9T T ATA F WX FT AFHAT qE
£ 3T AT IART AL T AG )

W STI T IjW g OfE e
WHTY 979 91 ¥ & 9T FIH grAv
wfgh f& w@udr 1 araafas gegme
T g1 | N1 qIET AT 7L § ATHA
%* gay fadga #ewn fF &9 & qg=n
IR qg g1 wSed & agt g
At F grearT T WMAT wAWT
T @ W17 A= g s, afwa, qw
gearfz ZefT WiAw g1 1 ST &7 41 @7
g5t ¢ fF 7€t Al § q7 30¢
W & A W G | & fAFeT woT
aigm & Arfat & wig & fgana &,
wrardr & fgara & o gfaa &7
fed o, g9, qik grer & f@y 1 W
zfegw wr@ & Al &0 2T Al
qd Al sawr 2 & oang, 34w
WA & 071 &1 §9 7 fagr 7y, qfeT
AT Al & wEATA AEN AT AT 1R
S ATAT AN E | WA F I A A0S

VAISAKHA 9, 1856 (SAKA)
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qra g1 & | FIT EAr g fF gav
o7 gfgar Tr #@agr F9Ar ® aifE
ITF AT TTIH FTF FT FAIZT TC A THT
AT TIT 47 /=T 7 F A JLE(T
AT ® |

Shri Oza (Surendranagar): Sir, I
whole-heartedly support this Bill and
take this opportunity to pay my hum-
ble homage to the Father of the Nation,
As early as 1918, he realisad that Hindi
alone can be the national language.
He did not wait for :freedorﬂ to come.
He realised that the nation can prog-
ress only through certain  activities
and he Famed those activities. He
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did not fwait till freedom was won by
the nation after so many struggles.
So, he started spreading Hindi, parti-
cularly in Daskshina Bharat,! He
started home industries. He propa-
gated that prohibition should be en-
forced. He propagated against un-
touchability. That was a part of his
programme and the picture of future
India was very clear before him.

It is a paradox and a tragedy that/
after/ freedom, though we have put
the appropriate article in the Consti-
tution, in rea]it}‘r we have not yet been
able to accept ;Hindi ag the official
language. It is a great paradox and
also a sad plight; it is a great pity
that [still English, a foreign language,
continueg to be our main official
language.

We have hpard with great care and
attention the|speech delivered by the
DMK Member. We realised from
him what are the,fear complexes.. As
he rightly pointed|out, they fear that
the propagation of Hindi will retard
the propagation of the regional
language. I am also of the lopinion
that unity can be acquired not through
doing away with various diversifies.
But we should recognise what diversic
ties are {prevailing/in this country
and we' should emphasise the points
of unity, rather than to create ah
artificial unity. Let each Jlanguagb
grow and have its proper place in
our nation. So I am of the opinion
that the regional languages should
be developed and given full scope in



13485 Dakshina

[Shri Oza)

those regions, All the official work
should be in the regional language.
I am also of the opinion that all the
universities should have as medium
of instruction their own mother-
tongue right up to the highest stage.
That will remove the fear complex
that seems tp be puzzling Iriends
from DMK.

|
The other point /to which the previ-
ous speaker also referred is that the
UPSC is holding its examinations in
English.  Certainly' the candidates
from the varioug parts of India which
are non-Hindi speaking will oppose
Hindi being the medium of instructio:
for UPSC examinations, because they
would think that in that case, the
candidates, coming from Hindi-speak-
ing areas !will have some advantage
over those who are coming from non-
Hindi areas. Hindi people will have
to give their examinationsg/in their
own mother-tongue which they can do
very effectively and they will secure,
higher marks and others coming from/
other parts of India will have a
handicap. There is some substance,
in that. So, I am of the opinion thay
side by side with the holding of UPSC
examinations in Hindi, we should
allow everybody to appear in/'hi& own
regional language also. The services
should be recruited only through the
medium of the regional language.
After a candidate is selected, we can
give him training in Hindi and other
things which are apsolutely necessary.
But so long as yc:i insist upon English
being the mediurh of examination, I
am sure this rancour will continue and
it will take a lot pf time before you
are able tp introduce Hindi as the
national language.

We are} suffering from a sort of
inferiority complex. We are not pre-
pared to go the whole hog If we
want to tackle any question, we should
do itiboldly. If we do it half-hearted-
ly, fears have been expressed; as one,
hon, Member said, he does not see how,
for yeargs tu rome Hindi can be the
official lungaige of the country. It is
a great tragedy. We should tackle the
queztion very boidly. We can do that
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only through the development of the
regional languages and acceptance of
the regional/languages also as nation-
al languages of this country. As 1
said, if we hold the examinations in
the UPSC through the regional langu-
ages, half the storm will be over.
Because of this fear that they will be
suffering from handicaps| anq their
candidates will not be successful,
there ig great agitation against Hindi
as the national language. 1 am sure.
with the full development of the
regional languages in times to come,
we will be able to allay the fears of/
non-Hindi asxeas.

This Bill was puts on a national
footing an institution which has been
rendering yeoman service in tl:e,"J
spread of Hindi, Sometime back we
accepted the Hindi Sammelan as an
institution of national importance. So
also we have done jthis, though it is a
bit late in the day. I am glad that
the Government have come forward
with this/Bill and given due recogni-
tion to this institution. I am sure
Government will cpntinue to give the
utmost help tp thi¢ institution. because
after all, it is only through voluntary
efforts that you can propagate Hindi.
As has been rightly pointefl out, if we
are over-enthusiastic in the spread of
Hindi, people fear that jt will be at
the cost of/their own regional langu-
age. hat will retard the propagation
of the national language. So, only
through voluntary agencies, we can
hope to spread Hindi. Therefore, I
lend my support to this institution
which was founded by the Father of
the Nation and I urge the Government
to give all heélp that is required by
this institution.

Dr. M. S. Aney: Sir, I thought this
was a Bill which would be passed
without much controversy in thie
House, because the apprehensions
which some of my friends from the
South;/have got about Hindi have no
reasonable ground whatsoever to
appear so far as thig Bill is concern-
ed. When gz nation is formed, certain
things which are held up as very im-
portant things also have to be creat-
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ed, namely, a national flag, a
national language and a common
Constitution. These are three things

which are absolutely essential. There-
fore, when we frameq our Constitu=
tion, we have to ourselves a national
flag and a national language also.

So far as the national languge is
<concerned, it is enshrined in the Cons-
titution that Hindi is the national lan-
guage. But realising all the difficult-
ies, to give practical effect to it imme-
diately, another Bill was passed,
which was called the Official Langu-
ages Bill.

I believe, so far as that Act stands
there, my hon. friends in Tamilnad
and other places should have absolu-
tely no apprehension whatscever of
Hindi being imposed upon them.
There is no ground whatsoever for
such fears. If Hindi is to be actually
installed as the official language of
India, it is to be done with their con-
sent and with their approval. That
is clearly laid down there. There is
only one thing which is mentioned
there, in that Act that at the end of
ten years the question will be re-
opened just to see whether Hindi and
the other Indian lahguages have made
any progress or not,

The argument of my friends from
‘Tamilnad and also a great many other
friends is that Hindi and the regional
languages are not, according to them,
sufficiently developed to become offi-
cial languages. If they are to be
gufficiently developed within that
period, attempts should be made from
that point of view. That being the
Pposition, they can have no objection
1o any attempt that is being made not
only for the devélopment of Hindi but
also for the development of any regio-
nal language in this period so that
they will be fully developed to be
recognised as official languages for
their own States anq Hindi for the
whole of India. To attempt for the
development of Hindi and the regio-
nal languages to be proper media of
expression in my opinion, is one of
the injunctions, one of the duties im-
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posed upon all those who stand pledg-
ed to the present Constitution.

We have a democracy. One of the
most important needs of democracy is
that we not only rule the people but
rule them through a language that
they understand ang that the people
are also able to judge our actions.
Everything that we do for the sake of
the people is to be judged by them.
But they are not able to mnderstand
what we do because we are as here in
do it in the Stateg as well as here in
the Centre in a language which they
can understand. So long as our laws
and our rules are not made in the
languages of the people, they cannot
understand them. All that we do is,
we try to govern the State not with
the help of the people as such but by
some persons who manage to get
themselves recognised ag representa-
tives of the people and come here.
People knowing English are taking
advantage today over the others. Im
order that real democracy may be
formed, in order that Indian demo-
cracy may function in its true spirit,
attempts ought to be made both fer
the development of Hindi and also for
the development of regional langu-
ages. If proper attempts are made, I
am sure, in the few years to come,
these languages will progress and
will be able to be recognised as official
languages.
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Having said that, I shall now come
to this Bill. What does this Bill seek
to do? This Bill recognises the good
work done by the Dakshina Bharat
Hindi Prachar Sabha which was start-
ed 45 years ago. One of the persons
who worked hard for the Sabha was
the present leader of the Swatanira
Party, Shri Rajagopalachari himself.
At least three-fourth of the work
done by this Sabha is due to the
enthusiasm and selfless efforts made
by Rajaji. So this is a work which
was started at a time when there was
no controversy over this matter. The
most important thing is, the work to
popularise the cause of Hindi through-
out India is being done by this body
silently for the last 45 years. Lakhs
of people have taken advantage of
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this institution. Silent work is very
seldom recognised in these days. In
these days only noise and advertise-
ments pay. Those who talk most
about themselves are considered the
best in this world. Those who do not
talk about themselves are forgotten.
This is an institution which has done
solid work for (he sake of propaga-
tion of Hindi. Some of those who
have taken advantage of that institu-
tion are fortunately present in this
House today to give us the advantage
of their knowledge. That being the
position, this silent service which is
being done for Hindi by this body for
a period of 45 years is a thing which
should be recognised. It is a good
reason why this institution should be
given the status of a national institu-
tion.

By giving the status of a national
institution we do not make it a gov-
ernment institution. We dp not make
it g tool of government at all. It is
something like a university which has
got all rights of autonomy in itself,
and only nominal control by the gov-
ernment is there. It is that position
that we are giving to this institution.
I believe by giving recognition to this
institution we shall ‘be setting an
example to all the lovers of Hindi
to take up similar work during these
ten years to improve Hindi and all
the regional languages in such a way
as to make them wvehicles of expres-
sion of all actions, all intricate and
most abstruse ideas. If that is done,
we shall have, at the end of ten years,
the willing consent of our friends
from Tamilnad to have not only Hindi
as the official language for the whole
of India but all the regional languages
as official languages of their own
States also.

With this hope in view, Sir, I thank
you for giving me a chance to partici-
pate in this debate and conclude.

at fgrwatager (71gr) : oww
=1 77 fadgR Aq7 F [wy @ e
Tt @, & I ANAT T E
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# aferor wraw fge<y w7 qwr w1
ag7 fedia st g =TT 39 gear 7

. gfqer wree 7 feeY &1 w1y w=n faaw

g & wwaAa g fr gws wfro vo v
oy Arg @ Zfew qrer § fgy A
TF & | 37 FEAT F1 A wrewAr X AT
€ ¢ a8 aga Arfag § M7 & awam
g & fegr 712 &1 588 otv wiws
aear faedr

¥ gma g {5 wama & w7 feqor
T & 99 gt # fgedy &1 q=1%
e8! A% W &1 @1 § | & 77 AT IO
w71 fg=r F71 fa<e F7d § FAFT FAO0
g% & f7 39 fedr a™r snagm s<ar
ATy 9 ur faard § fF q iy
wrfaqi & fa<nft § | ¥ fAgza & fs
fget wrarwifagt &1 I & TIH
Far afew w7 foasy waam o=y
Fd & 378 9% @ G WA e 2
5! fg=dr drax w1 AreagT AT fEw
arg @ AT SfzAremt F1ogwAT
aifgr % qar Ad 9197 g/ A
qifge f% g I7 9T TG WIAT WHIIAT
qE &1

T ¥ wfafor ot faig g1 e @
FRFTFIW 75 ¢ TO AT gAAA G
f& fg=dt usg T g § feedy  wrar-
wifgqi 1 g@TI AT AT FIA 7
QT qfF4T 0 1 9T HU TAT €A
g fF M Ari gl W@ i oArad g
d ITANIE 9 AN & AUFE dAa
qX g faq #r 5g aAvmr g &
& ST &1 WAAT SEET ZAT AT E |
#{ miq wrar fg=t g ga ot wifeaa &
adt afve dqow Fiar 61 w7 &
i # g famfool © s
AFRATTAT AT | U TR fo Wi
gfegm wreer arer fedr Sraw /1 fedt
Frat & wear  afrermg faar w6T )
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zafag & feT agdr sgan g &
ag aF g1 aF fgkr qrararfagt w5y
IT1EAT & F1R FAT AfEg AfE wfgr
st ST R o sqw A FrfE
g9 W7 T WINT FETEET SRl A1 T
A

Y ®El TR A (W) wATIA
wZT, # 3q fagas w1 @vg 5@ g
fofeg T8 T3 qT I WY G I
fF g 30 1 @@ 0 7 guT F@T
FRdi IR E Ervorar ¥ 7 o1 foew
wfRre 2 99 &1 20 U 9 ¢ 4w
g & fr gt Fr oag weard g
g fF &g wadY wiagt w1 gad @
FIC TA |

oY A9t 9 §3F § wAw fagm
gzeqt A ay g fear f& o fgeh
wrd wOT F I W Ad & fgr
sfagareze § wa A W fgd
sfagmees § ww &<T # § 18 wwwW
gt oA ? 9 oo qg A a% gL HIa-
Hra goRAT &1 qFW TWA W) AT
AR |Tq I3 & 4T 37 1§ fg=h
gfagorees w7 ¥ ar 3 s A
fag #1 fg= #1 gfagerem mAa & 7
JU FEAT R qw § wgE oI fa
98 €T 1 @4 &Y A g | fgr FV
faiy ¥wgA F ® 0T FA T 57
yaidafrag wwda i omw 7 F
w1 fg WY e &7 ey FET R
R wa s A AR FE T
M gw s at AT g ffFan
qfaeam # foar gar @ 98 1 3% a3
§ T §), §F TOw & e g fow &
#EaT 477 A g1 AT arara IE I
@ | afea ganfy wgeg, & fras
F% f& gg WO gadt g qE §
sar ff qgq & AAAY T AR &
#ifs afy faw fgt &1 fadig &

VAISAKHA 9, 1886 (SAKA)
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Mmeug @y fgw #F Far o W@
fatrr dgz, Fafes, & W grar, :w@
wig § o Frr o Afeawe #®
¥ gl groew o ? o3 AT fady
o st 97 Agr @ v oam faer
wfeargat F1 W FT AT IA 97
aEH FLF IT H GL FIAT AEA £ ¢
GFY AT AET & | FTe oo o A
AT G379 A A9 fgm 59 o 3z
€T RTAR g1 anar g % a1 fasroyrr
@ T T Y § ag fradramg ®
STIFI 1 K agrdzrgm A ¥g AT
fr 7 Pradt Arame & AT 8T & Ay
ag faarear fradY @aoms € 28 #i
g X afegd | =T T AW ww F
I UF AT AL AT F TTET H1 wAN
O gaRAT | 4@ g v o gfaror
WTET FT IOC 91T & &5 aeawy 3
qAT ot gAREE 7 FEr fF
w gy & fx afer wrmw we
IAT | FT FHAE Graw gl |
o THo Fo FwATy fEwE 1 a1
T &7 § e Ew oF Mg § I
aqF § 2 T AT | UL wFA
F) fagroar & 4@ AT § 1 7 i)
&1 P fom wrfas gfeesm #
T FT HIA & GH A g qQa FH A A
agY wiwar ifgq | = & fady &
¥ A IT F U faw  Ffeewm
£ g a7 WHIT § AT IF 7 R A5
TAT FAT § | SF KT AHEAT gW
A (AT F1 790 F7 A % w67 E,
YW T QEEAT AR TYEF afg &
g ar g fafras &1 & w7 gAdwfaF
®7 § 3IT T A1 A3 T, (7T AHA THAT
& F7A7 grm o ey Atz e W
9T 0 A7 1 A 1 F Tg WIA A -
fas o a1 &7 g I 471 foe 3@
AEQT & T 5 AEGE 97 JTAA
¥ fordt | w277 | Stan 5 #71 m
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s afmas & agm G &
g ¥ § Wl dw  f& FFemr
mar f& g ogae AM g
T f@=l graq ww § fer @
W@ E T T NI A FE AT
EY & 7t ot @ avT &1 a1 F1€ A
G w7l giar s 7 oan fgr & faeg
glmrﬁ ﬂ\ﬁ{l‘lﬁﬂo[{'ﬂ'o%a
¥ OF Wrq 3 w0 F W wvnwy 4na
feY & fawa #) ¥ $T =37 A7 a3
TH wrgrT g AT w¥T fn fglY wi
g A A wifgg A AT IT ¥
wzATag & 5 odT HvAT Eiggr
IFTAYA G, T F U W ARE X
dfagm W waRsw g W@ ag
wAT wifa @ww 7

zfaw wrea =l 99 qur g
= & fan aga gwanst s g @
T EN @ & TH A oA« wIE AgAd ¢
fwa 3o awmet gra o fedr %t e
FX a1 FH wd N7 77 F77 0 ey
#1 wifgen srfger = sma wr
I A AegaT™T T FY arw Y IT I 4
T gy gt & fee wY A v
g & i ? o w ot A gfawm #
a1t fa3w far m¥ § 97 &1 oA FET A
ferdy arzmr &Y wgr ArEwAT F 1 AW
faags a5 dear ®) @ T
we-d A qeqr Sifeq fear ar @ @
ag oF qf 2w 2 | Afer g g Y 2w
AfF qr ¥ Qg @ e @ IH ARG @
AFTATR AF €7 Wy aal # favarar s
qz gr ? &€ guegd oy Uedfas =
T XTIz a9 gf & Y s qgw A Y
qT TF AZA A7 WY A @ wear
FT a1 47T AT 41, TH FT AATT ATAT
AT Ag n& IT F farg & wv orrar
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a wweRr Iw| AR ¥ | Ay qeEl ar
g far #r qm & fF g & & gg =
AT N A 43 g0 A | o uHo Fo
¥ For s AR AT oag W ¥
Tq wegeer ¥ are ¥ v fagy war
ITF g g e e wnER &
art # #1E nwaw e 2, Wk Al
gt & & agr W gae faw i
I FF TGN | FITH TR AN
® g7 ¥ 3T [ AT | Ag W q9Tw
¥ IrT AEF o afeF ag Iw wAEm-
forw fem #) afcaws @ < fF gmrz
T § | BT %I &I 4§ G4H §7 fw
ﬂ"’@"*’-*mmﬂlﬂtﬁ
T Tl 3 Wiy AW A wr A
g7 waa 39 ¥ @R 4 8%, T9@ A
wagr #%, wg Ifwa A g o
T Fr & fawg I H A ow
TeFqTad wANAfa FW & o &,
W FT HTAAT FTH FT W § 7@ XY
# fog oF ITEAT M98 @AE
mfg s afam i arar ad  ga 51
w0 FITOTE TH AT A v =wefzm
gt fEdr s o g 7=y w1
ST FIT A H fagas w) gfmmy
FT &7 A AT H F17 T& 977 qrav
7% qg A oF fads AT 74 faar
ngT § IH AL ATAEA H SF §F F
faa s o v

ot o zfaw ¥ AAde T q®i
T AN | A mMfe Aa X I A
wfearg xar | s e weafom &
T wfear€ aarg | & wgAr wgan ¢
og AT qgT 9T & fF seT AT W
fe=t Sfagarea @ gw < ¥ feedy wy
JIEA KT I FQ@ F W AT IAF
I AT AT XY wrw w7 § o o
AT FFA ¥ TG THTC X 4T F OF ww
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GAAT & | a2 gt nar @ fv a7 7w @gw
¥ #rE fgest &1 w5 G1 gy Wrar § 9%
97 FF A FE W61 2 AL UFIH ¥
AL g8 §mdT argen am § A fex
AT FT o &2 g 7 48 faery §
fF ag feedr arw Gt &1 am 67
#q AT I AN Fad & & @fagm &
fada & wame fgdr we =rfea
AT R FY 39 F I A faw™
¥ fAe  wger w1 [fed aY ag w9
JT am F7@ & | fg=y 37 A wig wmar
& sz wfaara 7+ fg= w1 o= fafeaz
Tqra w2 far & e afe ag wfaam
FT QT FO7 ¥ foay weaTe F 7 §
YT g 3 qar ¥ fad g s 3519
F 7T F & T FIA 97 999 I FQ

2

Shri R. S. Pandey (Guna): On a
point of order, Sir. Is it proper on
the part of Mr. Ranga to occupy the
seat of the leader of the House?

Mr. Chairman: It is not within my
jurisdiction.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Let him do it temporarily.

Mr. Chairman: That is his &spira-
tion, at any rate.

s} wsft o e - g A sqaedr
TAAN 3 W A ¥ A A OF
aEew dw g7 @ € f5 ogwy
wavey fa e o & oF AT F A
& gu ¥ o7 ag dar gl ¥ wraE
& W ¥ afgedt wray wfedi & o
A AFHT TR E |

% qz fAaza s @ an fs v gt
arfy zforor & & 39 § agw wWER
drr & WY wa ar meow g @
F fedy wrar wrfwa o fgedy w7 A3
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AR AN s F 319 frrag &
HZ @ ¥ | @ AT FC qZ KA ATAT
fs gz odasgdt 37 3 fauei & gW
T T gafaq garfa v, &
arag fracs «em f&5 g faqas
¥ wiafre 1 a@ § I g war ar
S oFTH FUN Tg aY wf & AfEA
qg /AR AT g Tg wodt iy
¥ IT ¥ FA@ FfE ag g@d w1 AT
T2 FL @G wud FTHI &7 HF FA
1 gqrd &L | WX AT q@ wE A
feedt @ grew & #E aax Af
TAT FT AT & AT 37 77 3vF w7, A
¥ wrazrdy G2 sTAT qg wrrAc
& zomer  gw whrera & fadmi
FAITFTF R E ) HfFrgrwam
g F 3z ff sgm fF FeE g FE A
geqU @i & A A gear § AfEa
AT SET wT AT WY T@Ar 983 § AR
HMAYA L AT FAE IAST AN
AT AFAT E | IT FT TAA FT OF @Y
adwT & fF qw qqar a6 €13 g
AT, AR TR0 F arq G qradia w
qm aifd T3 F1T F1E FZH AT ATH
FTAAT TR 9T A F o 79 | fFag
g™ & a1 & fF AT gay WO H
5 FT &0 F7 &1 gl g 15 &
foa #ro f& ag Fdrsr qAr
TIAT &\ 9 7 F adt wgm fw gw qa
AT FT TH A H TG TRAACF (A
a0 grar 1 dardy Fv T v g4 FH
"qiFA qfgq, T 37 A FIFAA FA
Ffgg M A ITF A AR
g A A4 fa¥za war ar
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Shri P. N. Kayal (Joynagar): Par-
ticularly after Independence nobody
will deny that it would be better if
we could have a national language of
our own./ I think that every Indian
feels very badly that India as a
nation should have some particular
language of its own, If it is agreed
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[Shri P. N. Kayal]

that we should have a national lan-
guage, the question crops up which
language should be adopted as, the
national language. Should it be
Hindi or Tamil or Bengali or any
other language?

In this country, the majority of the
people speak in Hindi. So, naturally,
everybody is inclined to feel that
Hindi should be the national language.
But the Hanatics of Hindj language . .

Shri Kashi Ram Gupta: Who are
those fanatics? Art they here?

bere, then it is all right.| If it does
not affect my hon. friend, he need not
WOrTy.

16.00 hrs,

So far as the Hindi fanatics are
concerned, I = want them to think
about this matter coolly and calmly
that though Hindi is a language that
is spoken by a majority of the people,
yet the reading and writing sections
are not many. There are many people
who can speak in Hindi, but they can-
not read or write Hindi. So, the
difficulty iz always there so far as
Hindi language is concerned.;

Another difficulty is this. A child,
while he or she is at home, speaks in
his or her mother-tongue. But if you
ask that child to take up any other
language, that language becomes a
foreign language to him or to her, and
naturally, it becomes difficult.

Shri P. N. Kayal: If \ry are not

Some people may ask ‘If you
could learn English, why can you not
learn Hindi?””. But most humbly, I
beg to submit that the case of English
was different. The Emglish language
is perhaps the richest language and
was the richest language of the world,
and for the sake of convenience e
learnt it. Moreover, the maiorityfof
the world perhaps speak in English,
or rather the majority of the natlons,l
i not the people, speak in English.
Now, the world is getting smaller,
and we are coming in c¢lose contact
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with the other nations of the world.
We,' therefore, thought in India that
perhaps, the English language would
be a better language for us to learn.
Therefore, we accepted| English so
quickly in India. )

We must also admit that English is
definitely richer than Hindi, not only
richer than Hindi but richer than any
other Indian language. So my sub-
mission is that we have to have some
patience. We will have to make a
balanced adjustment; if we want to
have Hindi at all as the national
language, we will have to get it done
slowly and by persuasion,

It is known to everybody that India
was a nation and even today is a
nation which has her unity in diver-
sitv. This is an attempt to bring
unity in unity. But if to bring about
that unity in unity or unanimity, we
lose unity, what is the gain we make?
Do we want a nation or a language?
So at the cost of our nationhood we
cannot have a language. That is my
contention. b

So my humble request to those
people who want to get Hindi made
the national language as quickly as
possible is that they must have some
patience, It is known that in the
Andamans the children of thousands
of FEast Bengal refugees who have’
been settled there are being taught
Bengali . . .

Shri S. Kandappan: Only up to the
third class.

Shri P. N. KEayal: . . . . but at the
secondary stage, they must study, in
Hindi, and sit for examination in
Hindi. This seems to be a sort of
force being used on them. There is
every possibility that they might
develop resistance to this,

So, again I would submit that it is
only by way of persuasion that we
can make Hindi the national language
of this country.
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16.06 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: What
will the hon. Minister take?

Shri Bhakt Darshan:

time

It was anno-

unced by the Chair that the reply
would be given tomorrow.
Mr, Deputy-Speaker: So time is

extended by one hour?
Some Hon. Members: Yes.

Y e Faz fagrat (woo) -
RIAAYE Iqr=q%7 F2139, AA & 300
g 9gF 7 47 § uF AgfaEm,
A AFEORE AT AZAST 9 & AT
FEIF At s § w9t fwar
Al gFOTd N AGOT FT ATAL
Zfeor § 717 #qg &7 F AT IAG AT
7 ar, faaqar ff 3T ava ® ) 9
fam ag #gar 5 337 WA & =/
gfiqor A & it F Fr379 § q=Gr
o 74 73 &, oF fasgw gfad
aAfa £ 1

wIAT FFEOUST & 00 AW
qearq R AR AT aF7T & MY
o7 37ia AT ArrAad F1 AT R
ag F5FF 7 A1 A9or FIF 4, T
AT Fa fF qfz A A w ) CRA
M T@AT E, A1 FF TANAr A AIAT
T F7AL AT | TT FTLX FAFAT 5
qEE FEA (G Wi 7 A I=07
wree frar @Y mey wfeg w4
g aRr” &1 = gy R dran

I FI & 78 WA faega 3%
azgr & fa afegar & Sy 9T I AIA
& Anr fg=dr 71 qarq ArEar JTEd f |
wrqr w1 earsAg @A afe ) fm
& 5§ A1 wrar 2, qEt F TEA Ty A
G AT FT T AT ITRT 7Y,
g # FraT £1 wrafa 747 g aar &1
9773 Az FeAT OF Fw # FF-AATHY
g Frg FArar 14, oF faega gfea
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T[T 2 FF B} AT oF T TIAY
TIAT | §F T IV TET & FF A aErT
war ¢ fedr, dfee® &7 & 3@ #r
gar7aq 9 } frar s Fma ¥
wea= 3a faq fer o1 fay afi w7
& fF 9= & fg=<r =Arwry 7Y 2, <figor-
& M-2fas &§a 3 a1, 19 fay e
w1 fag aff F4@ £ f5 97 &) fg=dr
&g A g1 ¥few wOr @ R
i fg=r & 92 g7 9F17 F ez 31
3F FT WL AT T § AfF gaw F A
sy &1 afz gy Iz fer } o)
WEFA IIAE A T F ¢ A wAT AT
frmet frar @trg @Y frgr &1 Wt 18
smafa w3t i, 7 afgor grea arat
F 9T 7 g1 ITT AT AT F11 I
AT § WAS I930F afaor § oy §
o1 IR T T Ng =y A, dewa
afiwa fg=r & wraor fse & AYT ARy
gl & FAT 1At A gAmr & Afww
$9 a9 & W 7 § g 93 wreat
& wex waA @Al § g4 e
QYT I R AW 7 IAF ATTN F 1 HSH{Y
g & T3 gaar A T & gawr Ifgq
qIAT | OF IETET & I @Iq F ¢F
AIATT §IET FT W1 g | A WG
& new Adt @ qF & 1 A gAwd
A uF faa agr =77 91 fr Jge o faw
e F AT § I WET gAIE AAW
# ot @ afwT i war 7 oAy
SFOEIT T ) N F IAFT Ag
g ARAT §1 SO IEET AT d %
SEIAATT AIEAT AL FT qAT F JEFT
F m=x =fus 37 & 71T qfeq A A
WSt F I3 GEAT F 7IF ) 7 I
& gz anzar g fr fg=) #r famfm
59 IFITH 31 fA599 qg AT 79 7%
YT AT SAFT HoST AL F FHA TF |
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ag o1 f439% & qg Weq=q IUGIT
¥ | gg IET WG WY afenr wa
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[+ arf 7 fag fagr)
¥ T &7 AY 09T & T O FY AvYA,
ag FgA ¥ qA F1% wrafa 4G &1 faor
WITd AT FAT FT "9 99 g
970 € A IART WY FT7 FA FifAg
o IEET W19 WY AFER WATT FN-
forq 1 fareft & ST wframd ®q & wrar
qEy & gt 1°r A ¢, fw
WAT ¥ FU FFIENT g7 o97  faar
WTq ag gAYy wATA T 1 e
®T ¥ IAF! FAT BIAT T wqG 2@
F1T | | AfeT qg & wAm w7 Tigar
g f& s & &1 q97 wOaT A Agr
B AT OF  WAT FT HNGN FIAT
ZYTT | ATYTA T, AT &7 41 AT 7L
WM F I AR ATAA § | WAF
woE AW & g gAfaqg @ &
IFIA AT F AR FF FIT OF
wrgr W 3, A 1 M sAew @
grgaRagi W W g oSt ¥
A qg 17 FAT iy, foraar asdy
g1 A%, THS | FLAT AL | 7 6 7967
¥ 2 7 Jrgan g 5 ot qww A
agrar 9w NI fedt 71 Ifoes & &
gfawr &, ame & qar §we «AT 9%
=T FAET AT | §6H AT 59 qvq
#Y 2GH AT qg qund fF oY 9617
FT F 1§ FATHIL AT ATY T g1 @I
g afew I9F 1 & &1 @g vy A
@ &1 faw gwa q@ gwa ¥ w@q
@ WY WUAT GGERT XA q€  FX
o

# ga ara o1 fat g v Farearfararr-
i F w=T FAT A A ATIH
g 9= & fumer & so ) @Er o< fre
fgr wrar  # & st =fgd 1w
gar A fFam wmeT & a1 WL AW
£ OFT £T FTAW g AKAT )
gfz fawafrgregi & o @@ g
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147 &A1 g a1 fR7 uFar Fiaw T8
g oawn

FAT ¥ AR A g wr o og,
gegfa Foxdsgrmar g | owg
W fF sngwrdt & FaF 77 A
WF T, FWIX qF WT qT 9T
ww g | faed gmt gewre §, foo
FHxs &, Wy faag e, =] T2 @
HERTT g1 41 qTq HERIT 1, /9 aepfa
& gt faamAa & 1 4 "9 A1 9T
HoF &9 7 fg ona § | gufey ag w71
f& oF qww AgY ¢, a9 &, | & A
qEar g, 98 UF & H1T qF KT ATGT
o o & | afz Qigr ey gz g oA
IOFT a2 99 71 & fF 57 &7 W
g L ¥ gEr Aw ¥ wAs qifeat
g =2 3w 2 1 AfEw aifeei &1 owmar
&1 ©qm TE famr o gFar & ) 9
#7 Fq17 I gY fear o1 g B fowr
& wa sag faqr @, Faa faar
a1 FF, FAG aF w fawr agEw
I

AN faqms =y T @, gma &
@A FT E | THET ufvew w9 F
agi == fo, fdt & F97 w0 Fve-
™ AE | FE ¥ o< fomer e
¥ w9 w g%, (5= #7 g WO &
®7 ¥, w9 =7 | gAe fomr @ §,
gt foaq s §, IF* mRT
WY XEET WreaT § A K Wae g
i |
Mr. Deputy-Speaker: Mr. Heda.

Shri C. K. Bhattacharyya: Could
I get a few minutes—four or five

minutes?

Mr. Deputy-Speaker; I will go on
till 5 o'clock and at 5 I will call the
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hon. Minister. Meanwhile 1 will call
as may as possible,

Shri C. K. Bhattacharyya: Give me
five minutes.

Mr. Deputy-Speaker: Yes. In that
case, five minutes each.
st o1 (frammarg) o IqTeEm

gz, €@ faaaw &1 & amw gwn
g & woft SaEd § S 9% 1%
wgal AT § e afiwr awa fgsd
AT AAT A T]GT w=W1 FH fwAv R
7T T2 FIH T FF TG A WY
qF wwer w1y fFar §

I ARG F £8 AV &1 TH-
WEAT gt & o e & §H &A1 I
9T "we G § fF fgt &1 3 5=
& FIX AR @& | TOAT § TATHgHT
ag g & fw 9% fear &1 39 @wdr
g 7 wnw Adf a § 5w afww qrew
g & & fet &1 97 o @y
WEIFAFFA TG T ag 2
5a g% feedt 1 aqgfaa gare gz g=0
T g 9w O gt wmerardr s
afer WA 2 * o wmer &
RS § g @ a1 @ sglaun §, a7
AT 7 F) 9w av fow gg aw W ag
F9 g0 GFdAY &, 99 5% AT FH A A7
aw 7% fg=t ® wftad #7 &0 @
IEF| UG WIGT W17 A1, A% A9
1T VI | q% A Fg 8 & NI FAR!
B T aww Ag o & | W= g aferr
W et s=re & qra /ra W F#71-
AN Y &, F9 gw wfgr wrar wnar
= F e gl wowfrag &7 A
A § @) ww ¥ ww fued &1 o
A1 THq §, ITF] A FF & AN
g & Fr wifgr ar, 3@ o€ @+
B A @y #t @y wq afw
&2 ¥4 arr =ifey o 1 *fe g
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a4t Prar ar £ 1 & wren g f 59 WX
oy eqTT |
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|rq #rq # ag W1 FgAT AEAT E
fa feedt wrar-wdt g & =T AET
% famfagi §1 a9 gogz % fF
o wrar A fey #7 fawadt s A
g #F 3¢, FamEr @ A, @ Ak
ufard &1 & & | 7 dfes om o
1% Wi TUGAr I T THF AF A TE
§ &, qSrCET a1 A @ FE W
TH AFTHY AT A G F | g AFC
7 gfiger & &7t &, @@ & S @, afew
& Sm & W oomw fw o3 fed @
arfe 1At § A weaT d, ag FWE G |
gg M afewr arei &1 FgAT &, TEH0
g9 A ogAam Ag 9T @ §

# qwma g fe aras ¥ et &
T &1 T&aq g wrar-wrd gt
& T Y & 1 ag A Ty avan § fw fad
TaE W17 # Wravgsar gfgo § g
T qF o afvam # @, ag A E | AT
¥ fr My SAINEWM W a1 mw
wRW g e ¥ w1 g T E
agr X ®T gy w1 g @t W
¢, ¥ feragi o ag @i g 7 aw A
HTATZ §T 9§-99 AT &1 qF & ET
qFHIT FT 9FSGAGIT AT TT A ot
HIAT F S9QT § 99 W9 IR I
TEN FT /S §, WIAWTAT F) W9 A AT
a5q § a9 ag fog wo v @a
g wiT T famr wmw s W
T fagr 9mg, Wi W g
fgar Wy, wAtEE  Sswa § ogEa)
Tamr o, fag 7Y A @@ g
gfeqwr i gt a1 Fea & fF feh
wiar-wifedt &0 sfanfaar §1 g%
a7 wifea, sfaa gfewin gwna
Tifed |



Dakshina

13505

[+t &=1)

73 &Y wrvad 7 ava & PR ¥
F 1 foer 741 § ag wa aw qg A4
AT € foF 334 grai ¥ ¥ foeft wrga
9z faqiam o1 F fafe & g & ar
FFEAZ 17D A AwEr @)
41 afea war qda ot § & gedar s&m
f az wrge fare w7 3= w7 1w
< fs fagiar ot ¥ fafa & sz qam
FTATA F1 ) Fi[TT FT ITHT Tg) FooTq
&7 ? e arai &1 wAafa g9 99
F1 Z & i, 9997 919 & THEI W
F77 % For 7 Jare /Y § 1 @i af
arr<r fafq 7 gue aret ara &1 g
Ied & | #1 AT 3 AT FT AUl HY
F &AM 79 537 7 fadar At F @
qrfx gr A g” aga Sz da
T &, 3gT T3TT 4 FET W
Ty Fa i Wiy ag ot S Farw
qT | WOF 9N A TyAy dar A
% 3I9% @it § WY SR qamr a7 fE
FF g wifeq, gaFrF A TfEd )
727 w8 W8 gwra Iwit faw @
afra fa o srondt F q 7@ qIT IR
¥ F17 1 37 AY WAAGT ¥ AT @y
HIAT ATAT & | ITET AV aF gt e
AT ¢ 1 FHH wfaw v AhaT 4T
gi gvar § 7

zd; 95T ¥ fg=<t wrfaai & ox
7 FrA g=Ar arfer o fg=r wman
&1 gafa & iR 39% FIT N
AN g AT IZ TTE ...

A qemmre mew (faadk)

o fger wrar w547 & 7

oY g91: A1 IV HA LHTFTA AT
gfawr i 27 & gt amdrg AfFa
g7 F qqr 7 e 2 oA feg

APRIL 29, 198%
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NTHT WTEY g B WA W a0 WeE
gidi 8, afex & g9+7 7 &7 @19 WIAWT
g1

T ogga ag ¢ fe fgr wmr-
wifeqi & ag 758 T 991 Wfeq
fa fe=r wrar £ swifr &Y fowderd =
STOU A g, @t O qr g &
oF fomi® 2 Rdr § 1 WT a9
areT Fi Arfoe, F9E Fi difaw, soF
T AIUFI Wl HAIE, WO, IAE,
qerEd, IAE, wifs, 37 9F17 F 23
wez g faew o fey ¥ W1 oA,
It wifz g7 9917 & o @ g
aifewr, @ 97T ¥ 33 wex g A
e | 7 st # gran & Zrd=h A,
q@ia 2, Agta 2, wdieeE 2, wdianga
2 T WFTT F =T AV AT wos ®
Az € | 7T YFTC A7 9gr e’ W
1 7gY gim =arfeq | wfew T@ o 39
SHT FI A FET AT & a1 fge=T @
ager 3B & AT Ze4T W9 S
g fF ag ST &1 Mg a7 g@E gaAr
g @ g | faqEr st 3 ot 77 1 w1
agarar | IR F & 3o o adt
Fgar 9ear | fad ag wear  fF afeEw
Fg) I T F), TIGE TG SATAG
T FZ, TAAAT TN TFEAR A £
7g ara S g€ HfFw 5w avw
frat w1 sara Y T

@q aF sy fafe gare a8 ¥4,
T qF  WIT WG FT IR FH X
faa amwa agl Aaa, va aw M9 fer
42§ QIR F F ol w3 v,
T aF S THanEdr WiEEr W
wifeqt # & 3 g7 @1 @% 59 # q@
wF § | R wad T €1 A Ay
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& qTIAZ TH EOIT 7 WEAAT X FT AL
foas & & 99 %1 39 & a9dA AT
g1

ot fira ammer ¢ Forgw egiey,
a9 nd ¢ g7 I &1 fF oferor giva &
At A, qgt 7 g7 A fg=r Fr qav
X2 TTF 43 T I A, W
®CEIT &Y AZ & W17 A 38 Fr 57 g2
QI AW FT 21 30 AFRR qgt
aYqz 77f # Hf & wgar argm g fr
gfgT qiza F I A, agde 0¥
fearFrarqar s ag qurEam

fama @ agi ar 2 ¥ 2w faq at
& a1 AT 2fEm e g am ¥
fayn & 3T Fan 3307 2 a2
3R g &7 ag AT &1 T 39
ar- &1 &1 439 T30 fb gy A1y o
@ ¥ ar aft ofy a1 @ ) A I
F AW F1FTZE AT FTHCA TN
FT AT FL F IA T 41T 37 F7
fraaa frar 21 33 F 543 gewre =t
Tard 1 oars @ HT IA AT 2T Ay
qai¥ ; fasgis agr o fg=zr &1 991
fgouro

© # fres w7 wea g fa ot
frey ot Trez Y faerar g1 @t v\ &
mifeea &t faer 3t orr & 3w & =9
T i owar g fam & o gy ama an
fF ag 39 20 & W=7 qepa A g
qF AT GY I P FTTH HiAT ST
WAL ¥ CHT FrAT AW ¥ FUAT H =TS
fear f& ot epg & ardr & w7 A
deFd o, WrRAEar 7§ A1T 37§
g i & WAt & g9 & fag Al
& F1A1 # wrar A W@ g1 & @Ewie
& Tg Wgan § {5 & w0 F7 0F qN
# agar Trgar g1 & g3 OF &7 AmAl
524 (ai) LSD—7
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ATRAT§ AM8 AT IWT WITT 4T &Y A1
gfaw wraa &7 fF g § v, wagw
A, AWM AL AE WE A qF
qAAT F AW F qT A R 3w T oy
ag TEaae farwmrT &, a@i ma7 T8
qigdT a1 =g faAl & a7 19 F @
ardt & | frad 9w foafreez 9 a7
FHE AR F § | WA AT TIEAT
A T2 AT AT Qo AT qFH AT gAIR
q5F 919 9% ¥ 4 98 33 A91 F gy &
gfe7 gt I 777 g8 3w F A= fg=y
&T 7 T AT |
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oA FOHT § T ¢ AR aF
gw gy o 32 fareft g wrer 1=
& | o =l M ardr ¥ oy o
AT WM Y FAFT F qAA § FA
FT 7 F § 37 & 19 7 fg=dy T4y
£, 7aw 3 anmAT § fe o
Tgh 97 qY AR 9IE aga g A
g 97 & & F 7 fr 99 g agr &
BI1 AT G AAAT F A g q5
FL el gt AT AT F9 IW EF
gt aFar & | AT 9 41 IT Y
feg aaR A, AU AT A9
FY AT ST BT AIT AG 1 ATH I A
AN off FT 2T F1 g faur Fqifs I
widt ¥ A% ¥ w3 gu g &
ATE AIE FgAl TEATE HIT q1A4IH
FIAT T1EAT § fF A0 g9 W F1 ¢F
qa % $7 77 @ g, famt @A g A
20 FT FT ATAT 2 O AW F gT AN FY
g7 &1 9 97 FT F €7 fa=r qrad
92 1 fgedl & ag FTHIE A7 T8 3
2wt wrg | fe=r FrAtina v &
¥ arz 7 dvar, 9 ¥ oo & 7 ghaw
oY fafew a== 3 § | AT 90T F7A
ffgafmd@afiaa g &
qaenAT Jgar g i

1 was born in British West Indies. I
learnt English there and came over

&
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to India. When I came to India I
learnt Hindi, and today I am a good
speaker in Hindi. What are these
people saying?

FRIAFIAAG 1 AIASIAW
F IwAN &, T ARAT & 1 AT WG R
Ara "7 9z fafar & 95 ¥ §,
qA{ET STAL F THFLH §1 FOEY
Arr § A7 fa=r 7 I 7 & AN
fe=tr FY qearAr gy &1 FhT A
frasfesrvan g s AT qa &
J w7 qr 41 Fh 39 20 & T A
UL &1 TIrE AT &, AH BT FATH
T 1 A qffoe FTE & 97 OO
TAL ® AAAT THAT F qq1aT 1 AW
oF e fe7z #73 3 EF H
ga fad & wg=1 qre g fr fer v v
T &Y 7 &, e & fad o Fd
e ¥ frar @ o9 #1 & gga w0
g1 ¥ ¥ 8 sarer § sma o m@Ans
2 & sfaorafrat £ s F7ar
fazgia g7 F1 37797 g0 fFay | &
wrgar § i 3 fa7 g=1 aa Y @w
FIH FIATE AAT 3T FT FEqT 311

st geTmER mew (faay) o
ITMeAF HERA, WMET AT AT OFAT
A F AZ@An 1 oAwf 2 o A+
#1 " Tgda Afey arft TeEl &
fagiAi 7 #wawa faar a7 1 37 fow
§ ofzdy qraidT A 7 fraE
Hfq AR FYEAT, AFEET (AET,
waEreRr WY, stfeem meETTTw fAa
AT WETH & 41 FTOETHT A F T
frx ¥ 57 AR A| A A9, A
g7 TEAE & wEw § oafeor ara
feeft qr =T A Fqraar e St
& womor W 9% Toftr wEe Y wav
Zfapor WY 21 9917 T &7 gfaE
fraT N TR &, TTH A AT &
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# o ATy A & At 1 g fad
¥ adwrT faem wgarm &1 A4 TR
foreqr qdY =e T ume dtmT wY
WM T I oMEer g fa SIFM
faadt ot T 9wT T udig Heqry
of, §§ TegW T, onfwar e,
Tt faarfiz, sasT ff T WA
W1 "eqr aqrfaT fem | ey & oy oft
T g fr oafar e e g
AT FT TEMT AT AT oAnqT qifaq
TR F arq g aFqrA e wAY
Ty =T HtRfT Fuf w0 o oAy
ot ¥ grae T %, faadt alermt
¥ ot off vf #f ara faaedt d23
g wifs wrA § 2= oy W 9y
g7 g ARG § g 0

FaCT A F A KAl TEAm g
aferr WA fe w9 o F1 wEm
wgd &1 Amr afgT 93 ¥ oWv
oot e & qfF 77 o, T AR
oTeT 7RE ANal & | ¥ wrow T o
T AT AT wmndr =T g, A oA
arFre foar gamm & erawEE
gfafr &1 @3 d=% 70 & o 9 Iw
¥ oft 8w frwr oar froaferor
wrid H fe=r fomem #Y w3 s
g wfew e Aaesw &0 g7 gl
#3797 A Afw F 77 o anaA
J =ifed, sTa7 Sfem sgEEgr 4
g T ¥ 0 3w A o oafaw wivE
¥ fedy smew T famfaaea a=dm
qUEIT R T@T § wqaew FqfyT a8 )
qA 3w AT & S 2 fe i3
Femifem favafareg & fz= mog
a7 famfamem a7 o fem
w qr &fea fedr @omEw 37
qEA TE E0 ORTT ) A 2w & gay
It T ST wE faed dav
=T 7 wend e fe et § R
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meqrw & favafaem &7 fqOE &
sy & arhy F@ET § afvfed @

fr #i ag aF fw 7 & o af q/fgw

qET AT 97 T TV W SAEIS
s&7 At & 2 fr afeaw ¥ zvovew
F fgdt meaw 1 UTF UF T.9% qAA
ar=T & | "KW R oaw mee
T [ AGS AT AT FTAA AT § AR
9T Gar faer vEr §oav WY ar e
IR qrrA F o

e 7 oswmn ar emf
T q¥AT 8, T A1 &7 3o AT Y0y
waafaat gvare wfest s Y &
T & forg & aferr & f S99 93y
grAfaar & vt & W aeE &
far 92y o@Ifrar ag7 oy #
a1 Ao f=r 2 fR g9 st
# g A Wfer

#raét a1 ¥ faiw &7 ¥ T
¥®T g aw 7% fr Ffw avaw gk
&g foeqr gaem g3 oT1T FT
FreAfawar 3T F7 99T FL 05 afeqor F
o7 fedt @1 fa<w ¥ 37 aferwr &
AT FY AT FIAS ¢ A g
A oot wrr W § awEmn ar P
Az # qAN H gmar fala w4,
I A FAar 3@ & fasg A8, wig
® ST TAF famg AE, wEw o
¥ ot or fawra o & S0 I -
ffrw orarw 7 oy fakeg 7 T
§ 1 zaferdr afawr ¥ fet @7 fa<ia
o W w7 T D Foam
B q7 Ffew g F vl E oA zw
fata &1 w7 F argAt & awra
fem s | g7 Bwm § ot gwer
T waew Frar w.fedr o

Wmﬁﬁmmmg
& mg zfgor ¥ o FE v s

VAISAKHA 9, 1886 (SAKA)

Bharat Hindi
‘Prachar Sabha Bill
A &% frey 7% FT9 HavT FX | Ffeqer
WA #T AMTHT FT A YT AT
A 79 AAT FT AiE T A
¥ 2, A Ao A A gfaat § I
TgT H AT meT | IT AW TR
FT TF & AQT7 ZAT AMET | FIETH
¥ fag & qrarm = g frowie
2w § 77 §F OF AT G ey 47 47 99
e FT oot frar o qa Ty
fr g 3 AT 7 97 Py R g
Tt uF faa 7 TR fF g9 79 W AR
T A1 | FFA T fEow fedr &
ot wEE @ AT g aE
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“qeddY FAT A1E FraTd’

A ag arr oft AR oA g e &
At o R T 9 # d ) SRt
T fv g 99 g fR 3T ouR
At et AT | 9T TE ST =
F1 ¥ faodror fear &1 7A@ A
f& &= ar 7y & faepa fAse 2
weadt wqiA oiAe, wET wAi A9,
e gqiT A7 | MTCF-UT veT F oo
AT | TR & ST § B T
vam § | Ty dww ¥ Frfaa”
=g § I9¥, fag d=1 7 “paw” wex
& | FEATAR ¥ AT STC AT RTTHRI AR
WY g wee afw frerdt & S T@
6T 71 “FAeTH FES € | AT F TFIL
T WIOTHI W agT ¥ wex &WIA £ |
o wAe ¢ fx &l forar garer
&1 g9 f2om ¥ s sarg F<AT ey
fr fafs wrehr aom & 9 o
e & IAFT UF &9 JYIT FOLT A
aifs 3 weg g9 ARt & w=fad g
g 1

st zfaror wrve fe=y o=y A
#1 Ui wgA *1 qrqr afew fer
w1 vgr §, 79t & oF 97 fava ave 5
sty forerr ST &1 eava wmafwa
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[=: sFmar met]

FT AT g1 ooy gw faw
Al ¥ U8 479 WIATET | IWF
awdy TE g, @ fem o fawe
st & F foer marm FT oena
£ "I mFfaa FIAT MEATE | AT
& avft Troat F forar wfagi ¥ oF wa
¥ ag e frar g fF w71 |=
WAl & 0w gk ¥ fae Ay ¥ fag
FH & F9 OF qFfeww fofc waw
T T 9 Tifer WX 39 foo
I A fafe & & faa,
Ifeq wa a7 s gg 1979
w7 ¥ ofrfoe 79 1 aifaea a1 3
w9 ¥ T4 4 #1T IFE 0w 1
g fore &7 @ 7sai & sAQ fra
qr f& 3 T fafo 1 aud 7 i 7@
w7 | & qrEw g fF w97 fw fnr
sar=a @ fawr & warw 4 @ @
at g frsr F1 ot wrEt & @ 7 frar
sy fF g7 w4 @ faois F1 aga
T qF 1A FT T T@T AT | IFATALS
fafe gra adY I AT F1 0F
AL ¥ faFe a4 & wrw & a5
wErET & o ggraan faw a e g
gaf=u 3941 foqar e g1 a% &
w7 # qfrfoa frar =smo o

¥ oF zfew wredg faa 5 1R
fr fomr g7< aferor wrem fE=r w=1%
qar & TLM@ AEA ®1 qEAT qifqA
faar o w@r &, AT w7 @fz w0g
gy AfHA FT TH17 FIAT &1 A1 TAHT
Wt TET wgeE F1 Feqr wifaw
T | T TR &1 AEETHEA
wrer #1 g wrd &fgq &, IRt
qF ZHL TT GEAT FAT @qr Tifag,
or gt & wfg wgr AT wifeq
afz = wamt i wv fafe 7 faar
G F( FAFT ATEIATH €] qF F GrAA
o AT & W g AR g A
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goffm gy &1 ocar @@ @
TS T #7 e § qga g
farerfy | wa favare & i S forer
HATHT T 17 F! FI@ T2 7
fom wv17 o o & e
FIFR HOAQC 91 @ § I AT
REET W woATar S |

o= { WA OF WS WOH
|THA TEAT qEAT g | 9 faw wmy
frget nfwat ¥ wtew # gw go W
ATAET] T | 7E A1 TF /R fay
T & WMAAT wIE At 4 | IR
¥ & 91 {5 qgr a1 ¥ €7 woHa
FTX AAT R/ T =y avar oy
SAdT AtAT g 1 3w ww § I
fogam e & @71 “g g A gafewr”
ar gga I famm, 97 a7 fg=r Ay
fey @t 1 g7 §3 wgA wdr &
Fgr & w7 97 o qw w1 Aqz #
TF gL Ffge | gwEr A FAv
=7y f aferr wrea 7 fger & g=1%
# o amar 74 2

AA g wwAd § 5 3@ wd
FT grfaca fore gF=g &7 Wa T oA
§ el OF AAT § | NI HAT 7 A
FAF1 forar warea # fagar § =q%7
wfwA=a 71 § A 9AT F@T §
f& w%3 T T & g4l {g=T 71 AT
o §9 WIITHT #1 W aga (g wmaq
gRT |
Shri C. K. Bhattacharyya (Rai-
ganj): Mr. Deputy-Speaker, Sir, my
views about national and official lan-
guage are well known to the House.
If the question were put to me as to
what language I will choose, or which

is my mother tongue, my reply would
be:

‘grar # F =TT That would

be my reply so far as language is
caoncerned,
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But, so far as this Bill is concerned,
this is a very good move that is being
made for propagating Hindi in this
country. I believe this is the second
institution for Hindi that is being dec-
lared as an institution of national
importance, the first being the Hindi
Sammelan of Allahabad. That was
the first institution which was declar-
ed as of national importance, ‘This
is the second one,

The difficulty, I believe, is not so

much of language, but more of script.

If the script could be one, as Shastriji
was suggesting, much of the present
difficulties of language and disputes
over language would disappear. Shri
Prakash Vir Shastri mentioned the
name of Sharada Charan Mitra. That
great man, in 1885, realised that the
escape from India’s linguistic dispute
lay in accepting Devanagari as a
common script for India. He realised
that in 1885 and established an insti-
tution the name of which was “Eklipi
Vistar Parishad.” That was establish-
ed in Calcutta in 1885. Ewven at that
time it was realised as necessary. In
fact, we learnt Devanagari under the
influence of that institution, We learnt
in our childhood three scripts toge-
ther, namely, Bengali, English and
Devanagari. I found no difficulty so
far as my experience goes. I believe,
the other boys too would find no diffl-
culty in acquiring the Devanagari
script.
[

The futility of it I shall mention just
now. Mahamahopadhyaya Ananta-
krishna Shastri came from Madras.
He was the head of the Sanskrit
Department in the Calcutta Univer-
sity. I used to correspond with him
in Bengali. I used to write letters in
chaste Bengali but put it in the
Devanagari script. I asked Panditji
whether he had any difficulty in fol-
lowing my Bengali letters in Deva-
nagari script. He replied that he fol-
lowed it easily and ‘then he said:

mﬁ\r: Gﬂa" AT That is Maha-
‘mahopadhyaya Anantakrishna Shas-
tri’s comment on my letters to him
In the Bengali languasge but written
in the Devanagari script. 1¢# that
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could be adopted, much of the present
difficulties that we find with language
in India would go.
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I had once suggested to the Sahitya
Akademi that they should bring out
Rabindranath's works in the Deva-
nagari script and I am happy that
they have done it to some extent. In
fact, I might say that when I was
Editor of the Ananda Bazar Patrika,
1 had suggested to Suresh Babu who
was also a Member bhere, that
Ananda Bazar Patrika should be
brought out in the Bengali language
but in the Devanagari script from
Delhi. I said that it would help the
propagation of the Bengali language
because people knowing Devanagari
would be able to read it and, at the
same time, it would help the propaga-
tion of Devanagari script among
Bengali readers of the Bengali Ananda
Bazar Patrika—both the purposes
would be served. Had he lived, T do
not know, it might have taken a
shape. He accepted my idea that this
should be done. )

The Education Department has been
doing much for this work, but I
would bring to the notice of our
friend, the Deputy Minister that the
Prime Minister once had an occasion
to remark here that the cinema has
done more to propagate Hindi than
the Department of Education. I do
not know whether Shri Bhakt Darshan
remembers that remark of the Prime
Minister. But that does happen. It
is generally known that in Calcutta
or in Bengal Hindi is not so much in
vogue but I find in the cinemas that
when Hindi films come in our areas,
that is, in the Bengall residential
areas, the houses are full. I have
observed it ang T think within myself
that it these people are really against
Hindi . . .

Shri Rajaram: Is it for the language
or for the colourful things?

Shri C. K. Bhattacharyya: Even if
I accept that proposition, namely
that it is for the colourful things, if
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[Shri C. K, Bhattacharyya] & xu fadas &7 ST T
people do not understand anything it ¥ gz 37 g Wyl & wfer wot mgrafe

will be difficult to stand a colourful
thing even. For it means nothing to
the person who sees that. There is
some attraction for it; there is some
understanding of jt. That is so. Any-
way, this move that the Government
is making for the propagation of Hindi
in the south, I believe, will help in
the solution of the language problem
in one way. .

I would just mention only one sug-
gestion for the consideration of the
Ministry. This Dakshina Bharat Hindi
Prachar Sabha has an officer whose
designation is Pradhan Mantri, I
request them to suggest to the Sabha
to change that designation. Let there
be only ome Pradhan Mantri in India
and not many Pradhan Mantris, While
I say this, I also remember that our
All-India Congress Committee office
also has a Pradhan Mantri. The
General Secretary has written on the
door of his room “Pradhan Mantri”. At
times I feel like going to the Prime
Minister and telling him to ask the
AICC Office to remove that nameplate,
There is one Pradhan Mantri in the
Secretariat here and another in the
All-India Congress Committee's office,
Let that term be limited to one indi-
vidual. I hope, our friend, Deputy
Minister will bring that to the notice
of the Dakshina Bharat Hindi Prachar
Sabha.

WMo avtme fewlt  (Frerg) /
ey wEey, § €7 fraTE 97 woy
frar et & s w0 Wi
wrar # g &% 7 93 § ot gaie
T Ay § e g felt & e &
s frar< wae 79 i wawd § afew
9T ¥EiwT 7@ § 7 39 ag & WY
a% sqaeqr 74 gt & fowd fF ameam
& wfg=ly wrfy @l &y gATY Frare
AT &1 W& o ¥ 1 9g { T
Tar § fF v fgedt % wow @8
@ g I ITF IR WK
'qqhﬂwitmﬁtitm?t!l-

Py wigT=T SR FEAT 1gar
¢ fogit tw w7 qiegfas wear
w1 famfor fegr W1 gafa & o 9T
g qearar &1 weow fEar 1] &
gawar § 5 Wl gH Wreaad )
QGO § CFaT ¥ ga § fadr e
o Qg &7 gy "qraq # fawir sow
t @ 7g wory v & W T
¥ §oqT ¥AT G G T § W0
T TF | I W TN OFAT T
FTH qEOW FIAT RS § O 1 wmv
FT MO OF wfAAd gEIEE e
forme: f ef\FTT F71 g WORTT
¥ e wegeq wEET & | & gwwar
g T 9o F &1 § q@IFTCH) AT
wqfaqi &1 SEAET [T AT TR
UG AT WS FEAT FH OGO
= W Fer ¢ ) fae wE ma v
% ag 1wz wgw § R g
WTAT ®T YT 7RG+ T HYT BT & 9T a6
g migitmadagar 2 s
gfeermr & vadaar ) frdd
AT TE & 1 WA of; TETOET AT v
a fra o= w7 owq fear, Sawr
BT ¥ g4 FOA & OAH(G g1 ar
& sgm fr qw ax # afy o
Frfaa o7 wae7 g€ € | OF SuwT FI7w
ag A1 § i g e T W & vt
® @7 § 33 7 a5 freawfaqy
@ § | ¥m wata gram & fF s
AT FT gweT QL AR & 78 ¢
ik fr fedt fry fr sfrem § o
T & 9% 97 sfafye fear T ag
AT TS WY § WY IW TTSrATey
¥ W § g w5 wedT wivand
£ | w@ dfram & wwrig A WEnT
frasr g gy a1 7 W A& &
v &1 & wwa § fFoaom @
ol ¥ g yror & N Ay g,
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O g ¢ faww & feadt it &) ool w=r & o ad w s Ay

§ ¥R @ fawa ¥ fadt gea€ W
it & @a w1 wW § fAg
We[T & & 0T T TAT ML AW &
A WET w0 |

/gwmmﬂtrﬁﬁ%mm
cqmrl & SfEfiET & st ¥ fer

‘®Y gufa FT W ISAT | AT A

fee2r Y smfors wrarst 7 sfvaifrar
A FOAT QST 7 g | AT
¥ 3ul ) §o aafvd @l w1 qQES
FIAET GAT o1 qEAT L | IAH IV
At A I QAT wwT & F It
feay & 1 e T o wEAr g WK
e ¥ 7T g wAA ¥ @r o
At zfeor wrew § fey ¥ faig ¥ R
W&l g TP e< gas ¥ oA W §
af g T i foerer fa ava
qrerfas ®1 § o ¥ 48 )1 gaiag
xfqg 99 A9 F7 T AT Fi a9
AT Ay SES! TH AT FT AN AT
i FreAa U ag ST &7 ATEAHT R
qf A § aredd ¥ A &7 qrEArs
1 IUgE Fou g 1§ ag fAaw
Fem fx zfag wdad sT9w @
org Gar @R fF g g o%
TG A, TF AT T A A
& 7z efmre s wGifs 3 o @ 2w
wr wfeqrog s 3 1 @ oEt § &
At qg W wgm Em fFoEwr w
X 9T §T ¥4 Fo0 afge 5w«
T S| Trorrerd S fafise
sffre fedt &1 wet a9 & aUaT
T W W q, I FEQ@A I
T wTx & fag gwer w0 AAw
WEwE § | 98 ¥ a9q § 5 gE

sfyra fows f@r &) afor Wi,

¥ warfer & & Q%7 IIET 91,
TF T a7 wiw fowgia waw
oW § R & e e |y

& wwamar g frgw fre wee
¥ THATNF ® F ITHT TGN AT
X a5 & 7

% gamay g fr sxfers qraifa
WX gaifar sl & s @
weE A fr dafnwg &1 A
FE AL AT wgraT § wig
warg gw fet & wfwwyg &1 a9
T FC g¥ | I8 WawE g f5 g
A AT FT AT WA AT &
wWF 92y 5 TRIE we 9IEd &
0 &I §F, I THAG FT T L
g WX qE A& & I qIT AT
vrer #% % fg=y & 717 aqr Xare
FT TN FHAAGT TR T

fawr W feedt =T awm ¥
OF GF Sooo &wAl &I TQITAT FI g
HI wooo FATTHI &1 Talq sfufwd
fom & v o® waww R fF g e
Y 47 9o AT WIA A0 3, ¥ WP F
FqrY STA | Wi § W T §
ff AT T AFIT FT AL
I Y X F AE qFRE | W
A WA [ @A W
O QIEAd I &7 TaAl Bt
Tga wder & gfew @ Wy, @A
vear ¥ 3fee & @ aga wfaar
WA #1 afew & g wifs T
R g ¥ A oF qga wET 4T A
N T @ g |

u‘rmmméwmwgm
¥ go frdaw 1 gRO ¥ TR FTE N
ag fadae ¥ 7 § T BN & WA
aifg” a1 e | wmUR WS W
¥ war W ¥ Wy o o g Sfaw
" @ ar g

TATT 19 Qd 69 WAy & A
v et afeor W fget ST /v
£ a1 A WY | g A OF T
& A 3T ¥ g frar W) wE
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¥ frY P Prdae ®) aoere darfreE
&7 3 3 <Y &, wfafrae a7 o g
fafev® o7 ¥ 37 ¥ A a¥ wowC
o gt oft gerae ¥ qrr

sfta, § v qF qeEl
WA ¥ wewd g fF i ¥ fey
=1 fatg T, @epfare Ot 2w
& ¢\ 7 OF Teuna g wafabe
e ¥ fedt & T W oF faamem
gy fear o & aife, ¥ qER
o wiw wiw F gt @ w9 a9,
A X AT F A= AT, AY MY F( A7
AT OF TFTL K7 AT 7 747 & 6 7
T g7 A ST § W fa=y A T,
& ot gFAT el ¥ azHd 7 fE
g 417 WWTeRE g fEeY &1 g
W1 w17 frg afy & gwT & W =
qIE 3T F AAAT & oY F, ¥ F
g a3 & wfzw ¥ merw §,
gl ¥ wregw 7, wwf¥ai ¥
wrerw ¥ 7 =t &1 AT § 1 39fed o7
Fear % fe & 7w wway 4@ 3
AT a8 TANTST AT H G & 7@ D=
T oAg g1

ot aF AR F wer F O @
2 o am At wAfew & wew
Ty o 7 wamERfE S oA
2 1 o, et o T & e SRr
TAFAT BT WIAT  CF NEA g G,
ogr wRifes gHaT FT wgA gaT
WET MEATHE TFAT FT RS g &,
g Tv® WX €7 FT ¢F wew g §
gt Wt 71 ot wEe ghm & | der
q Wt o7 fadefrer sy § & 9@ S
&7 5aTs W § fr wifet @ o &
qoY AT # T § | Fq 37 FY MR
qear & {= agi ax St wrar wofew
gt O Iq ¥ AW qOT AGH §
o MT FE FR-FS GG T &
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TS
woar @, M IR g grw § 1 oY
wiT WNTel 1 TE gRe §@0W
g o g gepfr wr sy &, SW
e ®t 8 8T T €W ¥ gt &t
a1y faar ¢, 3w W WY
e @urm oA ofed

gt gicpfas e &, g 2fEq )
T W AW ¥ mew ATAU AT w4y
sl ¥ 7 ai= o7 wwer ¢, fewg ¥
qff dgF F o7 g 1 3T aww g,
Iq 79 fqq gL TIRT w7 FIATT
fam oTaT &, WL ST AT BT IS
gRa ¥ A5 foar o gwer 8, g
faara Wi o) e mA T wAT & T
oA W A & oW § W wie §
FEN AT AFA 2, A oW A1 AR
quir 34 75 9 I=1 Avm & (FwAn
Y @ o ==y AT o H/ AT &2
& qrT% 97 fa|s F A, Wi 98
AT gEor ¥ @ mE o awAr Qv
# aaaTg fr g5 FT 9 A7 SW
w1 9xqifTa 373 Y A waTEiTa
A weaag e §

g F ARUI AT CF aT w1 &
aag gEar g fF 2for ST ow A OE
aeT 2T ¥ ufrad s § awg wF )
Tp UF saraef angr%_ AT WEATRE
@aT F a7 oz mawmw & afEw
& arfadi F w7 § fadt T =TT FTE T
IO g, e Iraa gl g, wfae fw
T e, e gy dR A
ofra wrfirss o & g 1 zferer o1 fger
W AT § | MO W AT
I9 & adiw § | afwr w1 T nEw
e afor & s varaar )
FATE § IO gW Mgy & R gk AW W
T AFTC AT WTAATHE gy rfud 3T,
forg ¥ SwT WY i, qF W7 afraw
W AT TFE MY | GATTIMTEF |
T qrAty  qar ¥ TaT w33 & fay
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Tg I WrEAATHE QT G A @
o\T 77 savaw § fF wrar W1 arfes
¥ areaw ¥ gw 37 w7owaw §1 )

¥ geE § v @ifaw W s,
fore w1 Jrer ard S 2foror ¥ agers
&, T @Y ¥ & w1 F aF g
&< fean shan £ & wfsPor afe, de,
wey WY wEEEs w1 o 1 o srfee
Y o fedr § wAare faam o
W fet a7 fomar avfem &, @ &1
Zferor & wmarst ¥ gz P o

wWE v, awt Wt wEsfA
QAT A &€ sl s e F, IA F
feedt & s ma efaror &Y o Wy
F1 ST ST farT ST | 3 AT WA
Fum fr et gd ey mr s g,
[ 7H AAETIANT few o odr
mF WIaT #YF ART |

fadT o1 3o & fAg T2 swavas
20 A TR WET ZT, OF JT T,
ux mfdare g1, OF $9EEr @ AR
W wraAR® oFdr 21 | 3fsfad ew
wgY & fr zfEm F amdn, o fedT &
YA qGT IIAT T HOE F1 Zfez F
T §, AR & A J- afags,
=R, arfeed wifz o NE ¥ F afaw
AFH Y TH TG WIAAT F7 AL HA
o fefr sy qm &t wowmr g A A
I F T T4T MFT F @A FL

St 9o Wio aTEWM® (TATEL)

/ 3orone werw, ¥ =faor wrew fedr
T W fawus &1 gwdA &N
& forg &g gwr g 1 76 wrraT § o
T S g FAC W, A A wg
N wrcdra s o oft wwd 2
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Committee
Mr. Deputy-Speaker: Shri Bhakt

Darshan. At 5 o'clock we have to
take other business. He may just
begin.

The DeputyMinister in the Ministry
of Education (Shri Bhakt Darashan):
Sir, I am deeply thankful for the
most welcome support which has been
extended to this most innocuous and
innocent Bill by all the sections of
this House, except the lonely and
solitary voice of the hon. Member
representing the DMK party, )

Shri Kandappan: Nevertheless
effective.

Shri Bhakat Darshan: I will surely
come back to the DMK Member after
a short time, but let me assert at this
stage that this Bill is a fitting tribute
to the band of those innumerable
devoted workers who have literally
dedicated their lives to the noble
cause of taking Hindi to the masses of
the South.

One of the main criticisms and sug-
pestions was that we were imposing
something, or bureaucratising this
organisation. It is not a fact. Some
Members have made mention about
the Sabha coming under the Govern=
ment’s control. No such thing is con=-
templated. Government contrcl has
been kopt to the bare minimum as
indicated in the wvarious clouses of
this Bill.

‘Mr. Deputy-Speaker:
tinue tomorrow.

He may con=-

BUSINESS ADVISORY COMMITTEE
TWENTY-SEVENTH REPORT
Shri Rane: Sir, I beg to present the

Twenty-seventh Report of the Busi-
ness Advisory Committee,



13527
17.60 hrs.
RURAL WATER SUPPLY*

Shri Harish Chandra Mathur (Jal-
ore): Mr. Deputy-Speaker, this hall
an hour discussion arises out of my
question regarding the rural water
supply in the country. I wonder if
I need emphasise the jmportance of
rural water supply because it is
accepted both on this side as well ay’
on the Government side. The hon!
Minister herself while speaking at the
Health Engineers’ Conference last
week very vigorously supported and
emphasised, it and said that rural
water supply has been neglected; she
also said that it should be followed
up very vigorously. When this ques=
tion was asked here, there were more
than twenty hon, Members who rose
in their seats who wanted to ask
supplementaries. That has further
underlined the importance and the
hon. Members’ concern about the rural
water supply. But the unfortunate
fact to which I want to draw pointed
attention is that in spile of the fact
that we realise the importance and
the top priority/ a very inadequate
provision was made in the Third Plan,
It was hardly Rs. 67 crores which, was
provided. The more unfortunate and
painful fact is that even this Rs. 67
crores is not being properly allocated;
it is not being spent. During the/first
three years of the Plan we have
hardly utilised 32 per cent out of the
funds provided for the local Govern-
ments; that is a major chunk. The
Health Minister here is only a minor
partner in the tural water supply
programme of the country. Out of
Rs, 6T crores provided, she is respon-
sible for hardly Rs. 17 crores. Rs. 37
crores are managed by the Planning
Commission themselves and out of
these Rs. 35 crores in the first three,
years of the Plan hardly Rs. 11 crores:
have been allocated and spent.

On the other hand, most of the
Btates have been asking for more and
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more funds. When I raised the ques-
tion of Rajasthan out of which this
discussion arose now, the Health Min-
ister was pleased to remark, even
earlier when the discussion wes held
in February, 1 pointed out to her that
Rajasthan’s plan allocations for the
year 1864-65 have been cut down to
Rs. 20 lakhs, she was surprised
because she was not informed by
them but later on it came to her
notice that it was Rs, 20 lakhs, Again
when the question was asked on the
2nd April and I brougnt/it forcefully
that here on the one hand we have
these plan allocations which are not
being utilised and spent and on/the
other hand here is a State which is
‘n such a desperate state of affairs so
far as drinking water is concerned
and the plan allocations are not being’
made according to their requirements,
quick came the reply from the Health
Minister: well, why are you asking
me for more funds;'you have not becn
able to spend the funds which had
been allocated. If that was a fact
she is in a ‘very strong position. Now,
let me place before you how the
entire matter stands. Immediately
after the Health Minister made this
statement on the 2nd April on the
floor of this House the Chief Minister
vf Iajasthan contradicted it in a
clear contradiction to the Halth Min-
ister's statement on the floor of this
House and Mr. Sukhadia, the Chief
Minister of Rajasthan, said to news-
men in Jaipur on 3rd April, that is
the next day that “the statement made
by Dr. Sushila Nayar, Union Health
Minister in Parliament yesterday that
Rajasthan had not been able to spend
even the fraction of the rural water
supply allocations for the Third Flan
was not true”, He said the position
was quite otherwise and that the Cen~
tral Government had not been able to
give enough funds to enable the State
to solve the drinking water problem
speedily enough. Mr. Sukhadia stated
that during the first three years of the
third Plan, the State Government had:
spent Rs. 116:36 lakhs out of the total

*Half-an-hour discussion.
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I

plan allocation of Rs. 2/crores, for the
rural water supply schemes. The
State Government had asked for acce=
lerated grant of Rs. 83 lakhs for the
fourth year of the Plan but had been
sanctioned Rs, 20 lakhs only. I need
not go further into this.

I would only like to ask, what is
the position in Rajasthan at the pre-
sent moment. We were supposed to
meet in/Bikaner Division just to take
stock of the situation there. The Water
Board of Rajasthan had to cancel the
meeting on the|22nd March because
we had absolutely no funds and we
would have carried nothing but frus-
tration to the people by telling them./
“we know your difficulties but we can
do nothing”. But Dr. Sushila Nayar
herself——I am very happy to be able
to suv—weoit to the Bikaner district.
I coacelled the meeting because I
knew I could not face the people
there. But Dr, Sushila Nayar went
there and she made an observation in
her speech. She referred to her
recent tour of the Bikaner district in
Rajasthan where she found vast areas
without sweet water. And what she
says now is, “it is amazing how these
people. have been putting up with
such difficult conditions for genera-
tions and the Governments have not
solved their problems so far. They
store rain-water in tanks which last
them a part of the year and then they
have tp depend on brackish water
which fin some places even cattle can-
not drink.” I do not think I can put
it in a3 more poignant and more em-
phatic manner than she has done.

Only the other day, in Jodhpur
district the Maharaja of Jaipur .was
touring with Gen. Chaudhuri and they
came face to face with a much worse
situation. They found a family in a
desperate state of affairs; for a/little
water, for a bucket full of water,
they had to part with some of their,
rations. These are facts which come,
which are highlighted—to the notice
of some of the dignitaries who go
there but we who are to live there
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teel: strongly every day about the
state of affairs.

It is not only in Rajasthan, I might
submit that there are many oi.her/
parts of the country where the situa~
tion is equally worse. 1 know that
even in places like Mysore—I was
told this morning by my hon. friend
Shri Basappa—there are certain arcas
where the situation is wvery, very
difficult.

In the first place, let me say this.
I am not here to raise acrimonious
conuqversies, but let us come to grips
with the situation. Before we appor-
tion blame, let us understand what the
difficulty is. They say that the States
are 10 blame. That is very handy; it
is very easy to say that the States are
to blame. Even it the State; are to
blame, may 1 ask the hon. Minister
and the Central Government, why did
they not take cognizance of the situ-
ation at the end of the first year of
the third Plan. and at the end of the
second vear of the third Plan and
find out where the difficulties lay, why
the States are not going ahead and
what is happening? They =hould have
taken cognizance of it. She herself
said only the other dayv that it the
Siate fails, it iz not that the Central
Government can sit indifferent and
will not take particular interest to
see that things get moving. But I
may submit, in all humility, that so
far as the Rajasthan State is concern-
ed, it is not at all to blame. They
have been asking for more funds, and
they have got an organisation which
can take good care of the funds. They
say that we havt not taken a survey.
1 may point out that as early as 1958,
the Rajasthan Government were kyuite
alive to this vital problem, where the
prime needs, the first needs of human
beings are concerned. They appoint-
ed a_‘camm.itteeTbo go into the entire
matter, particularly in these 18 dis-
tricts—arid and semi-arid zones, That
committee submitted a report stating.
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Quite clearly what the nceds of Rajas-
than are; and they statedfthat it would
be about Rs. 13 crores 'which would
be needed/ It was before the third
Plan. We had taken precaution
before the Third Plan to assess our
requirements. That report was sub-
mitted ; to the Central Government
and it aroused a certain amount of
interest.

After that the Ch.Le.t Minister of
Rajasthan wrote a DO/ lett.er to Dr.
Sushila Nayar, when he found that
things were not moving You™will
be surprised that even in the Third
Plan, in the first year we spent Rs. 54
lakhs. In the second year, it came
down to Rs. 33 lakhs because of non-
availability and in the third year it
tapered down to Rs. 20 lakhs, So, it
is a most alarming situation that in-
stead af spending more from year to
year, we were going down from year
to year. Why? Not because we were/
not aware of the situation; not because
we did not have the organisation: not
because we were not in a position to-
spend the money. but because the
money was not made available,

In October, 1962 the Chiet Minister
of Rajasthan wrote a D.O. letter to
the Minister stating—it is a four-page
letter in which he had clearly stated
what the requirements of "Rajasthan
are—that he would require at least
Rs. 1} crores in the first year.
Rs. 3} crores in the second year and
80 on. Where is the amount? It was
not made available. Dr, Sushila
Nayar's argument is, we have got
Rs. i crores for the third Plan; why
don’t vou spend it first? Is she not
aware that Rs. 2 crores has to be spent
over the flve years? I hope she is
aware that every year we haye a
durbar here at which all the ‘States
are present and the Plan alloeations
are made available for a particular
year. For 1964-65. /Rajasthan wanted
about Rs, 83 lakhs. Even their own
study group said, Rajasthan must get
Rs, 1 crore. But the Plan could not
be made to Rs. 35/crores. You could
not cut anything out of irrigation,
agriculture or power. So. from Rs. 1
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crore. this was cut down to Rs. 20
lakhs for 1964-65.

I, therefure pursued this matter
with Planning Commission itself. I
wrdte a letter to the Planning Com-
mission and alse to the Health Minis-
ter. She quickly wrote back to me
saying that she shares my anxiety. I
am happy even if she is not able to
help me, she shares my anxiety. That
is a helpful attitude. She also said in
the letter that she has addressed the
Planning Commission. I got in touch
with the Member of the Planning
Commission. It was in February that
I wrote to him. But they have not been
able so far to this day to allocate a
single pie. I have got a letter from the
Member, Planning Commission, that
the matter is under consideration. If
it is being considered even now, how
do you ask us to spend the money?
The allocations are not there...

1 again wrote, Fortunately or un-
fortunately, I happen to be the Chair-
man of the Water Board in Rajasthan.
Out of Rs. 20 lakhs which have been
given to us, Rs. 10 lakhs will go to
the villages for wells, Rs. 7 lakh= will
be spent on the organisation for doing
nothing, because they have not got
any funds. There are works which
are already in hand. If they
are, to be completed we need
at least Rs. 40 to Rs. 50 lakhs, No new
scheme is necessary. Even if the
works sanctioned by the Health Mi-
nistry are to be completed, we need
about Rs. 50 lakhs. But even if these
works are not to be completed, the
entire organisation in Rajasthan must
cool their heels and do nothing, be-
cause there is no money. We are told,
why don't you spend the money? But
moncy must be made available first.
The hon. Minizter asks me not to get
excited, There is no question of get-
ting ecxcited. It is for the Ministries
at the Centre to cast some of their
flabbiness and to understand our difli-
culties. We do get areaction when we
see people suffering. She herself has
seen people suffering, but there is no
response to show that they are gear-
ing up their administration. We want
at least Rs. 1} crores to be given to
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Rajasthan during 1964-65. I can as-
sure you on the floor of this House
that this amount would be effectively
spent. If we get another. Rs. 3.5
crores in the next year we will be

-able to effectively spend that amount
also.

It is not only for Rajasthan that I
am submitting this. There are many
other States. I hope the hon. Minis-
ter will take into consideration the
requirements of the other States and
try to see that this amount which has
already becn provided, though it is
very inadequate, is properly spent
and if need be provide more funds.

Dr, L. M. Singhvi (Jodhpur): Sir,
you would recall that in this session
alone we had to raise two half-hour-
discussions on the problem of rural
water supply. This is because of the
state of complete confusion which ap-
pears to be revealed by the spokes-
men of the Movernment. I want to
know what the Ministry has done to
secure larger allocations of funds and
to secure a greater measure of co-or-
dination in the formulation and im-
plementation of the programme, why
the Balwant Rai Committee’s report
is not being placed before the House
and discussed, and what measure of
co-ordination can the colleague of
the Health Minister, Dr. Rao, dis-
close te this House in respect of some
of these problems?

Shri Harl Vishnu Kamath (Hoshan-
gabad): Has any survey been con-
ducted in order to ascertain as to how
many hundreds, rather thousands of
villages there are in the country
where in spite of there being a well
or two the use of those wells or that
well ig denied to Harijang or Sche-
duled Castes in those villages? And,
how can the people have confidence in
the capacity of the Government to
tackle this problem effectively when
they cannot, right under their very
nose, tackle the problem of water
supply in Ramakrishnapuram, Netaji
Nagar and other Delhi south zone eca-
Tonies?
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Shri Ranga (Chittoor): There is this
scarcity of drinking water. There is
not only scarcity but in some areas it
iz almost difficult {0 obtain it.

Mr. Deputy-Speaker: What is his
question? '

Shri Ranga: | am coming to that.
It is not like Question Hour. We can
make suggestions also.

In view of the failure of the Gov-
ernment in spite of these two or three
Plang to make sufficient provision and
also to get it utilised, may I suggest
that they should appoint a commititee
of experts, engineering cxperts, espe-
cially of those who have studied the
question of tapping the underground
water, ask them to go over to Rajas-
than, Saurashtra, the whole of Guja-
rat, parts of Punjab, the whole of the
South Indian plateau stretching right
up to Mysore ....

An Hon. Member: Maharashtra also.

Shri Ranga: South Indian plateau
means Maharashtry also,

Mr. Deputy-Speaker: He should put
his question.

Shri Ranga; I am coming to that.

Mr. Deputy-Speaker: He iz making
a speech.

Shri Ranga: Kindly be patient, Sir,
You do not find me making a rigma-
role thing.

Mr. Deputy-Speaker: You are mak-
ing a speech,

Shri Ranga: Sir, you make it a bit
difficult for me. I have forgotten where
I began, 1 was saying that they chould
go to Maharashtra, Karnatak, Andhra,
the whole of Madhva Pradesh, the
whole of the South Indian plateau
stretching right through the heart of
India and to get a survey made in
regard to the needs of drinking water
supply. the facilities available at pre-
sent and the possibilities for tapping
the uderground water, so that in the
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light of that it may be possible for the
‘Government to make a regular plan
and estimales and pass them on to
the Planning Commission to get suffil
cient funds allotted,

Shri Basappa (Tiptur): Sir, I have
been receiving letters from my consti-
tuency saying thuat in certain areas
people have to buy water at the rate
of one rupee per drum and even then
it is very difficult to get it from irri-
gation wells. ......

Mr, Deputy-Speaker: What is your
.quEStion?

Shri Basappa: There are 7,000 vil-
lages in the Mysore State which have
no drinking water. The Government
.of Mysore has sent up schemes here,
but they have not yet received the
final sanctiong here. They are lying
here.

Mr. Deputy-Speaker: 1 am sorry, I
have to say the same thing to you,
Shri Basappa.

Shri Basappa: On the report of the
Drinking Water Supply Board there is
as yet no decision. What is the diffi-
culty in taking a decision on the
Report of the Balwantray Committee?
All that I want to know is: What is
the difficulty in taking a decision on
this report?

Shri Onkar Lal Berws (Kotah):
Please one second.

Mr. Deputy-Speaker: I am sorry,.
Dr. Nayar,

The Minister of Health (Dr. Sushila
Nayar): Mr. Deputy-Speaker, Sir, I
-say that T am glad at this discussion.
‘There seems to be a little difficulty in
‘understanding the position both by
‘ﬂ'}e hon, Members from our point of
‘view and by me from their point of
View. 1 appreciate the difficulties
but I want them to appreciate my dif-
ficulties also.

1t is true that the Chief Minister of
Rajasthan went to the press and said
that my statement was incorrect. The
Pressman came to me also and I said
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that I hagd no wish to enter into a
public controversy with the Chief
Minister because, after all, he is a
part of the Government of this coun-
try and so am I. But I am forced to
give a reply now that the question is
raised on the floor of this House.

Rs. 2 crores were provided in the
plan of Rajasthan for mnational
water supply schemes. National water
supply scheme wunder the Minis-
try of Health consists of piped water
supply schemes. Of those piped water
supply schemes the information, when
I answered the particular question,
with me in my office as supplied by
the Rajasthan people, was that 28
schemes costing Rs. 39 lakhs had been
received and had been sanctioned. To-
day I had a letter from the Minister
concerned wherein he has said that
they have spent Rs. 71 lakhs or Rs.
78 lakhs—1I forget the exact amount—
on piped water supply and some more
sum they have spent on the digging
of wells, For one thing, wells have
been includeq under other Ministries’
provisions, like Community Develop-
ment, Planning Commission, Backward
Classes, Scheduled Castes and Sche-
duled Tribes Welfare ete. Anyway,
this is the position. They have spent
Rs, 78 lakhs on protected water sup-
ply and even if we take the full
amount that has been stated, a little
more than 50 per cent or half the
money has been spent in Rajasthan.

When the Rajasthan people came
for this year's Plan allocation, they
had proposed Rs. 50 lakhg for water
supply. It was our people who said,
“No; you should have more. You
should provide at least Rs. 1 crore in
this year’s allocation”. After fuller
discussions at the Planning Commis-
sion the figure arrived at was Rs. 83
lakhs. They go back. After they go
back, the Planning Commission or
the Finance Ministry conveys io them
certain cuts in the cverall plan for
the year. The cut, according to the
figures quoted in the Minister, Shri
Mathura Dag Mathur's letter to me
that I received today, was something
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like Rs. 90 lakhs, if I remember cor-
rectly, Of those Rs. 90 lakhs of over-
all cut ....

Shri Harish Chandra Mathur; Rs, 4
crores,

Dr. L. M. Singhvi: The overall cut
is Rs. 4 crores.

Dr. Suoshila Nayar: . . . Rs. 70 lakhs
is put on health. It just shows how
little or inadequate importance is
given by the Governmtnt to the Plan
in the Health sector.

Shri Chandrabhan Singh (Bilaspur):
Shame.

Dr. Sushila Nayar: My problem is
that I have had experience where I
have gone ang put up a stiff fight of
another State and got them an extra
crore of rupees. What happened at
the end is that Rs. 70 lakhs out of
Rs. 1 crore that we got them extra
were diverted to other schemes. It is
not possible for me to go and put up
a fight in favour of any State Gov-
ernment for extra funds unless and
until I have a clear-cut categorical,
assurance from them that the money
in the health sector of that State will
be utilised in the health sector and
for nothing else.

Shri Harish Chandra Mathur: That
is quite fair.

Dr. Sushila Nayar: But what hap-
pens is that they are more interested
in roads somewhere; they are more
interested in hydro-electric projects
somewhere and they arc more inter-
ested in some industries somewhere.
All these are important, I do not deny
the importance of any of these sec-
tors. But I must say that I consider
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health to be also important because
on the health of the people will de-
pend the development in other sectors.
For health purpose, water supply is
one of the most urgent and most im-
portant fundamental needs.

Shri Harish Chandra Mathuor: How
much has been diverted in Rajas-
than?

Dr. Sushila Nayar: 1 am not saying
how  much they have (diverted.
What I am saying is that when there
was a cut, the lion's share of that cut
over their overall plan allocation fell
on the health sector. Now, I say, it is
not.

Dr. L. M, Singhvi: Who is responsi-
ble for this cut on the health sector?

Shri Harish Chandra Mathar: Will
you appreciate that there wag a si-
multaneous cut.

Dr. Sushila Nayar: I have heard you
patiently without interrupting you.
You should now give me an oppor-
tunity to reply,

Sir, certain allocations are made or
certain provisions are made for diffe-
rent sectors. Supposing that State
says, they negd Rs. 10 crores for the
year and ultimately it comes to that
they can have Rs. 9 crores or Rs. B
crores, then they have to¢ adjust that
cut in different sectors within the
State itself. It is not that somebody
cuts it from here. Neither the Plan-
ning Commission nor the Finance
Ministry does it. But the State Gov-
ernment apply the cut themselves and
they apply it wherever they think
they can do it. Well, they say, on Ir-
rigation it cannot be cut

Shri Harish Chandra Mathur; Who
says it? The Planning Commission
saysg it.

! Dr. Sushila Nayar: 1 have asked the
Planning Commission to say that from
water too it cannot be cut, that from:
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health it cannot bejcut. I have the
instance of another State, that is, Pun-
jab. That State has spent in three
years more money on :ural | water
supply than what has been provided
in their emtire plan, So, I feel hap-
py and [ feel encouraged to help them!
to get some more money. )

If I come across States who only
give me all kinds of lectures and all
kinds of|arguments but they have not
gpent their own Plun allocation on
rural water supply or on health, my
hands are weakened. Ilcannot put a
fight for them. They must give im-
portance to health and water-supply
schemes. They must say, “We will not|
cut from here”

Then, Sir, about the amount of
Re, 75 lakhs on establishment that
Mr. Mathuradag Mathur mentioned, I
must aay.l the amount of Rs. 7.5 lakhs
is for the establishment of the entire
Public Health Engineering Depart-
ment which also takes care[of the
urban water supply and of the rural
water supply. But the irony of it is
that the total cost is|put against the
rural water supply scheme go that
the money for supplying water to the
villages is to that extent reduced.'I
am doing my best that we may try
and fing some more money for Rajas-
than during the current year in view
of the situation there the famine and
other difficulties that they are faced

with, and T hope we will be able tof

get something for them. But what I
wigh to submit once again is that
when they have to apply the cut, their/
own relative priorities must undergo
alterations and tne State must say,
“Here is an item to which we cannot
apply a cutfas it is a very urgent and
very important one.” If they are not
going to do that, what can T do?} After
all, when T go to the Finance Minister
or the Planning Commission, I also
have to ask them to have ajcut some-
where and give me the money. If
within the State sector, the State does
not feel the intensity of the water|
supply needs and applies a cut to the
water supply sllocation, it is
very difficult for me to ask other peo-
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ple to|feel for them more intensely
than feel themselves. That is,
in brief, the case. Then Sir, it was
asked why the [Planning Commission .
has not allocated the money, ete. etc.
In view of the Balwant Rai Mehta
Committee’s report, the Planning Com-
mission have decided that they will
not give direct allocation any more,
but they will make part of the money
available with them to the Ministry
of Community Development for wells.
and part of the money available to
the Health Ministry for pipe-water-
supply, and they sre working out
those details. As soon as those detaily
are worked out, the money will be
made available to the States concern-
ed.

Dr. L. M. Singhvi hag said that
there is complete confusion, 1 am
sorry that I cannot accept his com-
pliment that there is complete con-
fusion. There is no confusion.

Shri Harl Vishnu Kamath: It may
not be complete, but partial.

Dr. Sushila Nayar: It is a clear-cut
position. Moreover, we have a co-
ordination committee under the chair-
manship of Professor Thacker, Mem-
ber, Planning Commission, to ensure
the smoothest co-ordination and col-
laboration between the different
Ministries.

My hon. friend Shri Kamath asked
whether any surveys had been made.
1 have said on more than one occa-
sion while answering questions that
one of the very first things that I did
was—and 1 am grateful to Dr. A N.
Khosla, whe was the Member in
tharge in the Planning Commissicn at
that time, who agreed to our pro-
posal—to glve one hundred per cent
agsistance to the State Governments
and establish the investigation divi-
slons to assess the exact problem. TIn
view of that assessment, we have got
now schemes ready from various
places, and T might mention that we
are giving first priority to the scar-
city areas where there is no well or
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any other trace of water, That is prio-
rity No. 1. Where there may be
inadequate water supply that area
gets priority No. 2, and so the thing
Boes on. We have schemes worth
more than Rs. 8 crores ready in diffe-
rent States in different places, so that
if we have the money it will be pos-
sible for us to go ahead and spend
that money.

S0 far as Rajasthan ig cnncerned,
the ini concerned says that if
he gets the money, he will be able to
spend Rs. 1 crore over and above
what is there in their own Plan ceil-
ing. I am sure he knows what hiz
capacity is, better than perhaps some
of the hon. Members here, whe are
very eminent. no doubt: but the man
who is dealing with these schemes at
the State level must be in a better
position to know what he can spend.

Shrl Harish Chandra Mathar:
Better than the Chief Minister?
_—
Dr, Sushila Nayar: Anyway, that is
not the question. The question is that
whatever is possible will be done fromn
this end, provided they show suffi-
cient anxiety for these chemes, and
the index of showing that anxiety is
that they shall not appiy the cut to
the water supply schemes, wherever
else they may have to apply it.

My hon. friend Shri Kamath Liought
up the point about Ramiakrishnapuram.
In Ramakrishnapuram, the problem is
that the people living in the lower
flats are using the water to water
their vegetable gardens, and there-
fore, the water does not go upstairs.
They have been approached bw the
upstairs people by the corpcration
people asking them rot to use the
water fof their gardens. But they
say that their vegetable garden is
drying up. It is a little considera-
tion for one another that is necessary.
Is it necessary for me or for this
House or for anybody else to legislate
in order to make the people show this
common consideration for another

fellow human being when there is
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shortage of water for drinking pur-
Poses for the people living upstairs,
the down stairs people should not use
the water for their vegetable gardens?
I think that ig the least thing that is
needed when water is not available
for drinking purposes for others. . .

Shri Hari Vishnu Kamath: That is
not quite correct. Not all are doing
it. One or two may be doing it.

Mr. Deputy-Speaker:
the point.

That is beside

Dr. Sushila Nayar: In any cise,
that is the report tnat is given to us
by the people residing in that area.
We have already answered questions
here stating that iwo tube-wells are
being sunk post-haste, so that more
water can be put into the distribu-
tion system at that place, and other
steps are alsg being taken.

Shri Sonavane (Pandharpur;: The
hon. Minister has mijsed a very
important point raised by Shri

Kamath. What about the wells where
the Scheduled Caste: and Harijans
are denied access tn water in spite
of the fact that water is available?

Dr. Sushila Nayar: Sc far as the
Harijans are concerned, I do not think
that it is a matter of scarcity of water,
but it is a matter of working for the
implementation of our own decisions
or our own policies, and that work has
got to be done at each level, at each
stage anq in each village.

Shri Hari Vishnu RKamath: For
them, it means ‘Water, water every-
where, but not a drop to drink’.

Dr. Sushila Nayar: There is water
to drink, and the situation
that Shri Kamath describes prevails
in the Bikaner area and in some coas-
tal areas, but not in the areas which
he has in mind, where it is said that
the Harijans are denied agcess to the
wells. I would like Shri Kamath or
anyone else, if this kind of thing is
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still happening, to take it to a court
of law ang then get those people put
behind the bars, I shall be the first
one to support them in that.

Shri Hari Vishny Kamath: There
is the Untouchability {Offences) Act.
Why don't you prosecute them. You
have got the resources.

Dr. Sushila Nayar: | say that some-
body has to take up that work.

Shri Hari Vishnu Kamath: You have
only to implement the law. But the
Government is inefficient. They do
not implement the law.

Dr, Sushila Nayar: [ do not really
understand. Am I to do the imple-
mentation of the law from here?

Shri Hari Vishau Kamath: Your
Government, not you personally,

Dr. Sushila Nayar:
nent lawyer.

He is an emi-

Shri Hari Vishnu Kamath: I am not
a lawyer at all.

Dr. Sushila Nayar: That is why I
think you are making this mistake.

An Hon. Member:
administrator.

de is a good

Dr. Sushila Nayar: Where this
unsocial or anti-social action takes
place, somebody or the spot has to
take it up and take it to a court of
law. That is the only way of imple-
menting the law. If anyone is break-
ing the law, somebody should bring
it to the notice of the athorities.

Shri Hari Vishnu Kamath: It is
reported to the police, and the police
have to take action.

_ Dr. Sushila Nayar: It is no use rais-
ing it here. Action hasg to be taken
on the spot where this unsocial or
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anti-social action takes place, 1 will
wholeheartedly support him in that.

Mr. Deputy-Speaker: It is time.

Dr. Sushila Nayar: Shri Basappa
said something sabout schemes from
his State. I wish to tell him that all
the schemes that had come from
Mysore have gone back from us
There are no schemes lying with us.
In Mpysore State, also they have not
yet finished their plan allocations and
we are helping the Mysore State the
most of all the States in the Union.
We are getting them Rs. 1B crores or
something like that for their Banga-
lore scheme. It is very unfair that
everybody should complain that
nothing is being done.

Shri Basappa: No. the other day
I got an answer from the Deputy
Minister that schemes are still pending
with them here.

Dr. Sushila Nayar: He is comple-
tely misinformed. His Minister would
not suport him in that.

Shri Basappa: Your own Ministry
hag sent a note to me to that effect.

Dr. Sushila Nayar: That was an old
note he is referring to. Since then,
much water has floweq under the
bridge,

Shri Basappa: Only 15 days ago.

Dr. Sushila Nayar: All the schemes
have gone back to the Government of
Mysore. That Government have ready
with them schemes worth Ras. 4-3
crores for implementation.

Shri Basappa: What about the cases
I mentioned? People are buying
water at the rate of one rupee per . .

Dr. Sushila Nayar: What can I do
about it. You have to take it up with
your State Government. I will write
to them that this _is what Shrl
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Basappa has told me. That is all T can
do.

Lastly, the suggestion made by Shri
Ranga has, as I have said, already
been implemented in the form of the
institution of theee investigation divi-
sions.
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1 am grateful to the House you and
Shri Mathur for giving me an oppor-
tunity to explain my position.

17.38 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Thursday,
April 30, 1904!Vdil¢kha 10, 18886
(Saka).
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